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LOK SABHA

Wednesday, February 24, 1985/
Phalguna 5, 1886 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Cyclone in Rameshwaram

Shri P. C. Borooah:

( Shri Y. Eswara Reddy:

Shri Surendra Pal Singh:

"Shri Yashpal Singh:

Shri Naval Prabhakar:

Shri Rameshwar Tantia:

Shri Prakash Vir Shastri:

Shri Jagdev Singh
Siddhanti:

Shri D. N, Tiwary:

Shrimati Savitri Nigam:

Shri S. M. Banerjee:

Shri R. G. Dubey:

Shri Heda:

Shri Bishwanath Roy:
Shri Gokulananda
Mohanty:

Shri Bade:

Shri Onkar Lal Berwa:

Shri Hukam Chand
Kachhavaiya:

Shri Bibhuti Mishra:

Shri K. N. Tiwary:
Shri Sezhiyan:

Dr. P. Srinivasan:

Shri Paramasivan:

v Shri Madhu Limaye:

| Shri Sham Lal Saraf:
.Shri Chuni Lal:

Shri R. S. Pandey:
Shri Hem Raj:

" Shri U. M, Trivedi:
Shré P, L. Barupal:
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Shri Surya Prasad:
Shri R. Barua:
| Shri L. N. Bhanja Deo:
_ Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a cyclonic storm hit
Rameshwaram on the 23rd December,
1964,

(b) if so, the total loss of life and
property involved therein; and

(c) what aid, if any was rendered
by the Central Government for relief
of the victims?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) The South-East coast of
Madras was hit by a cyclone and
floods on the 22nd and 23rd Decem-
ber, 1964.

(b) and (e). A statement giving the
information is laid on the Table -of
the House. [Placed in Library, see
No. LT-3835/65].

Shri P. C. Borooah: May I know
whether it is a fact that the authori-
ties ignored the weather warning
given by AIR before the cyclone
actually hit the land, and no steps
were taken to avert as far as por:i-
ble the devastation there?

Shri L. N. Mishra: No; warning was

: given. ' As a matter of fact, on the

21st and 22nd December, 1964, AIR
wlso gsve a warning, and the local
authorities also gave the weather
warning, and on the day of the
cyclone, a large number of fishermen
took advantage of this warning and
did not go for fishing.

Shri P. C. Berooah: The statement
says that the exact number of humanr
lives lost is not yet known. May I
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know what steps have been taken to
find out the actual number of lives
lost, and the extent of territary lost
there permanently?

Shri L. N. Mishra: We have some
figures. We think that the number of
human lives lost will not exceed about
500. As regards loss to property also,
I have given some information in the
statement.

Shri Bishwanath Roy: May I know
whether there is any permanent
arrangement for giving warning about
storms to come?

Shri L. N. Mishra: There is some
arrangement, but they are contem-
plating to improve the present system.

Momm g - magaat s
T RN F g N e
T @ W A o ¥ fr R
@ afe g, N F wRw
et v g ?

o o Ao form: SfiF qETeE T

S & @, T fow aelw @t g€

gt | 3% W aF T @ ) mar v
AT T2 F qFY frstamar mar | g S
t fo ol # aga ww gmr

Shri Surendrapal Singh: Have any
efforts been made by Government to
find out the causes and the reasons for
this cyclone and the tidal wave?
Were they due to any volcanic erup-
tion under water somewhere near the

shores of Indie or due to some other
reason?

Shri L. N. Mishra: We are not aware
‘of any volcanic eruption. As regards
the causes, I cannot say, But warn-
ing was given that the cyclone was
coming on the South Coast of Madras.

ot TEW AT ;- T AT ¥
wefa Y gt &1 frF w0 go fora
g f 445 fefar Ao faeger
g & af w850 A W w@ga
g ag 1 & ag o AT § B
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Shri Kapur Singh: From the reply
just now given on the floor of this
House, we understand that the havoc
at Rameshwaram was of cyclonic
origin primarily, and also that there
were no volcanic eruptions. Has it
also been ascertained that seismic dis-
turbances did not contribute towards
this havoc? Have we got any compe-
tent oceanologist to go into such
questions?

Shri L. N. Mishra: I am not aware
of volcanic eruptions.

Shri Kapur Singh: What about seis-
mic disturbances?

Shri L. N, Mishra: So far as that is
concerned, I shall take into considera-
tion the suggestion made by the hon.
Member,

Shri Kapur Singh: I did not make
any suggestion, but I wanted informa-
tion.

Mr. Speaker: He wants to know
whether it has been ascertained that
seismic disturbances did not contri-
bute to this cyclone?

Shri L. N. Mishra: We have no
information on that point.
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Shri Kapur Simgh: Have they got
any competent oceanologist?

Mr. Speaker: He has no information
with him at present.
st SR AW @ 5 @ oA
AR o & wfa 7= gt &, -
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Shrimati Savitri Nigam: While
replying to a supplementary, the hon.
Minister mentioned that in spite of
warning, some fishermen had gone
out on fishing. Was any order issued
by the local authorities prohibiting
anybody from going out or was the
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ed breaches and 95 tanks were
damaged due to scour” and

“About 9,000 acres of cultivated

land got silted up or sandcast due
to tank breaches.”

HAt Y ¥ qamEm & fF 1,35 9@ QAT
e wr g & a5 we
e § 5 wr feael Y ww F
fow 1€ dur fomr s @ }, aife 9w
T A AT G AR ITF & A
At gz T, S A fre s &
T gaR foar s &% |
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Shri Sham Lal Saraf: Has life
returned to normal there, particularly
in regard to communications, trains
etc. and the activities of the small
craftsmen who were engaged in their
own trades and craft; if so, to what
extent?

Shri L. N. Mishra: About damage,
I have said it includes communica-
tions also. There was a lot of damage
to communications and railways. I
cannot give the exact value of pro-
perty damaged.

Shri Sham Lal Saraf: T asked whe-
ther life has returned to normal there
and there has been restoration of com-
munications and so on.

Shri L, N. Mishra: I think it is fast
returning to normal.

warning conveyed to the fishermen in_~~ Mr. Speaker: Next question. Shri

their huts?

Shri L. N. Mishra: 1 did not say
that gome fishermen went out. I said
a large number of them did not go
out.

ot faefe fawr : 3@ R # faan
€ ‘

“As many as 289 irrigation
tanks mostly in F.P. circle suffer-

Tantia.

Shri Rameshwar Tantia: Question
No. 118.

Shri Rajaram: Dr. Srinivasan, Shri

Paramasivan an others also are nam-

ed the list. We have not been given

chance to ask supplementaries.

/:'lzyu have to go through all the names

one by one. All the Tamil Nad mem-
bers have been neglected.
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Mr. Speaker: I am sorry. I could
not identify them. I assure him I had
no intention to exclude them.

Shri Sezhiyan: My name is there. I
also had stood up.

Mr. Speaker: Anyway, I have called
" the next question.

Joint Consultative Machinery for
Gevernment Employees

Shri Prabhat Kar:

Shri Indrajit Gupta:

Shri Yashpal Singh:

Shri S. M. Banerjee:

Shri Bhagwat Jha Azad:

Shri P. R. Chakraverti:

Shri P. C. Borooah:

Shrimati Savitri Nigam:

Shri U. M. Trivedi:

Shri Bade:

Shri Hukam Chand
Kachhavaiya:

Shri Sidheshwar Prasad:

Shri Maheswar Naik:

Shri Vishwa Nath Pandey:

+
( Shri Rameshwar Tantia:

*118. <

L

Will the Minister of Home Affairs
be pleased to state:

(a) the progress made in the imple-
mentation of the joint consultative
machinery and compulsory arbitration
scheme for Central Government em-
ployees; and

(b) the reasons for the delay in its
introduction?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). Government
are making every effort to introduce
the scheme as early as possible.
Various arganisations of Government
employees have been consulted and
some of them have objected to certain
aspects of the scheme. Their objec-
tions are being further considered and
further meetings with the representa-
‘tives of Government employees will
be held shortly with . the object of
finding ways and means to introduce
the scheme. ’
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Shri Daji: Is it a fact that the trade
unions concerned gave their reactioas
some ten months back, and that after
that there has been no move ostensi-
bly from the Government side either
to meet their point of view or to meet
them again or to explain, and for tea

months matters have only stoad where
they were?

Shri L. N. Mishra: It is not correct.
The matter has been going on, dis-
cussions have taken place, even today
discussion is being held. Therefore,
it is not carrect to say that no pro-
gress has been made in ‘en months’
time.

Dr. Ranén Sen: The hon. Minister
just now said that the Goverament
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employees’ unions have made kenwn
their reactions to Government and
Government is considering that.
What are the reactions of the Central
Government employees’ unions in
regard to the wsuggestions of the
Government?

Shri L. N, Mishra: I would not like
to give the details. The matter is in
the process of negotiation and it will
not be advisable to give them at this
time. i

Shri A. P. Sharma:?s it not a fact
that most of the Central Government
employees’ organisations, particularly
the National Federation of Indian
Railwaymen, have clearly indicated
that being industrial workers, as rail-
way employees they will not accept
this Whitley Council, and is it not a
fact that they have requested the
Government to implement the provi-
sions of the Industrial Disputes Act
which has so far not been implemented
on the Indian Railways? May I know
how long Government will take to
take a final decision and to implement
the provisions of the Industrial Dis-
putes Act?

/Mr. Speaker: So long.

Shri L. N. Mishra: So far as the
Industrial Disputes Act is concerned,
that is a different question.  About
the point of view of the National
Federation of Indian Railwaymen, he
is an office-bearer of the organisation,
and I think he knows their point of
view.

Shri A. P. Sharma: My question

.
18..

Mr. Speaker: When the question is
A)llong, I cannot compel the Minister.
‘When he reaches the end, the begin-
nirig is forgotten.

Shri A P. Sharma: We have indi-
cated to the Government that being
industrial' workers of a Government
department, we are not prepared to
accept the Whitley Council, and we
have insisted on the implementation
of the provisions of the Industrial Dis-
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putes Act. I wanted to know the
reaction of the Government to that.

The Minister of Home Affairs (Shri
Nanda): The hon. Member, it seems,
hag volunteered to disclose the infor-
mation that one of the reasons for the
delay in coming to some conclusion
about it is the insistence of the organi-
sation, and naturally, we cannot agree
to everything in order to expedite
some kind of a settlement of a matter
about which there are differences.
There have been discussions with the
Government and the Railway Minis-
try, and I hope that in course of time
those differences will be resolved and
some settlement will be reached.

Shri P. R. Chakraverti: What are
the stipulations made by the Govern-
ment which have to be fulfilled by
the employees’ unions to enable them
to take part in this Council?

Shri Nanda: There is the whole
scheme, no question of stipulations
There are several ingredients in that
scheme. Regarding some of them,
some of the organisations have reser-
vations, have objections, and we are
trying to iron out these differences.

Mr. Speakeér: Shri Bhagwat Jha
Azad.

Shri Bhagwat Fha Azad: T do not
want to put a question.

Shrimati Renu Chakravartty: Is it
not a fact that the insistence of Gov-
ernment on taking away the right of
strike as a right is the main and basic
point around which the whole nego-
tiation is floundering? Why is it that
such a fundamental right is being
sought to be taken away, though it
may be used judiciously?

Shri Nanda: It is a voluntary
arrangement. The new set-up is going
to confer certain benefits on the
workers. Arbitration is going to be .
given. There cannot be both arbitra-
tion and stfikes, and therefore it was
quite natural for the Government to
ask the organisations to say that
because of this they will agree that
there will be no strikes.
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Shri ‘Daji: Does the Government
agree to arbitration?

Shri Nanda: The two things go
together, the system includes that.
One of the ingredients is that there
will be arbitration on most of the
important matters which concern the
workers.

Shri Daji: Not most, but all. If you
give all, they are ready.

Shri Nanda: Then, regarding the
others there are other ways of deal-
ing with them, for example individual
cases. In the Government there is a
system which confers necessary secu-
rity and enables people to have an
assurance that justice will be done.
Regarding these other important
matters, there will be arbitration.
I believe it will be possible to come
to some kind of understanding and
that without changing the constitution
there will be some understanding
about strikes.

Shrimati Savitri Nigam: In view of
the fact that it has taken four years
for the Government to come to a final
conclusion, do the Government intend
to make some interim arrangement in
order to keep government servants
satisfied and meet their genuine
demands?

Shri Nanda: Government has not
taken four years Government has pro-
duced a scheme and the others are
taking time about it; it is not that the
time is against government that way.
From time to time measures are being
taken to meet the requirements of the
government servants.

Shri Alvares: Is it not a fact that
the Railway organisations have indi-
cated their fundamental opposition to
a joint machinery and have voted for
the present arrangement?

Shri Nanda: That has already been
indicated in answer to the previous
question.

Shri Priya Gupta: In the Govern-
ment there are different Ministries and
different workers having different
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service conditions. Has the Govern-
ment examined that while implement-
ing the Whitley Council formula, they
are going to snatch away the rights
already given to the industrial workers
like the Railwaymen?

Shri Nanda: No, Sir; whatever
facilities are now available for the
redressal of grievances will remain
intact.
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Shri D. C. Sharma: Since the right
to strike is becoming universal and
even teachers and doctors are going
on strike, may I know if all these
cases come within the purview of the
joint consultative machinery for Gov-
ernment employees?

Shri L. N. Mishra: It does not cover
all the Government employees.

Shri P. C. Borooah: Is it a fact that
the existing staff councils set up for
ventilating the grievances of the staff
are not working satisfactorily on
account of the irreconcilable attitude
of the officers and, if so, what modi-
fications are going to be made in the
consultative machinery?

Shri Hathi: There are stz™ councils
and some other machineries. But as
experience has shown, all the disputes
are not being solved, and the workers
have sometimes to resort to strikes.
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Therefore, Whitley Councils are being
thought of.

Shri H, C. Heda: Why is the Gov-
ernment not accepting and enforcing
Whitley Councils with regard to such
organisations as had accepted it?

Shri Hathi: No organisation has
accepted the proposal in toto; they
have something to say on some con-
dition or the other.

Shri Hukam Chand Kachhavaiya:
/119.

Shri P, Venkatasubbaiah: 131 may
/ also be taken up along with this.
Mr. Speaker: If it is convenient to
Ahe Minister, both may be taken up
together.

fgt ® wam

ot AR AT

i
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ti-Hindi Demonstrations

+

( Shri P. Venkatasubbaiah:
Shri P. R. Chakraverti:
Shri Rameshwar Tantla:
Shri D. C. Sharma:

Shri Krishna Pal Singh:
Shri Prakash Vir Shastri:
Shri Guishan:

Shri S. M. Banerjee:
Shri Sarjoo Pandey:
Shri Indrajit Gupta:
Skri Daji:

Shrimati Ramdulari Sinba:
Shri Yashpal Singh:

Shri H. V, Koujalgi:

Shri Hem Raj:

Shri Parashar:

Shri D. N. Tiwary:

Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shrimati Savitrl Nigam:
Shri P. C. Boreoah:

Dr. L. M. Singhvi:

*181.

r

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that there
have been demonstrations in the
States of Madras, Kerala and Andhra
Fradesh regarding the declaration of
Hindi as the Official Language; and

(b) if so, the steps taken by the
Government of India in allaying the
fears of the non-Hmdl gpeaking
people?

The Deputy )ﬁnbter in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b), A statement s
laid on the Table 6f the House, -
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STATEMENT

(2) Demonstrations have been held
over the question of introduction of
Hindi as official language from 26th
January, 1865. Hindi became official
language automatically under Consti-
tutional provisions and no formal
declaration was needed.

(b) The Union Home Minister had
stated at Madras on January 23 that
Government had taken very great care
to see that no inconvenience was
caused to the non-Hindi speaking
States er to non-Hindi knowing func-
tionaries in Central Ministries and
offices. He reiterated the position on
January 25, while returning from
Trivandrum via Madras. He further
said that whatever would be done,
would be in line with the unanimous
understanding reached at the Chief
Ministers’ Conference held on Decem-
ber 13, 1964.

2. In his broadcast to the Nation
on 26th January, 1965, the Home
Minister explained that under Consti-
tutional provisions, Hindi would take
its place as Union official language
from 26th January 1965, but people
who were not conversant with Hindi
would not be put to any difficulty or
inconvenience as Parliament had
already made provision by law for
the use of English besides Hindi for
all the official purposes of the Union.
He also gave public assurances (a)
that the precess of bringing Hindi into
use for the various official purposes
of the Union will be so regulated and
developed that it does not cause diffi-
culty in the transaction of official work
or inconvenience to people who do
not know Hindi at present; (b) in
determining the pace of introducing
Hindi, consideration will be given,
among other things, to the spread of
knowledge of Hindi in non-Hindi-
speaking areas, and the extent of
Hindi knowledge of Government func-
tionaries; (c) that people belonging to
non-Hindi-speaking areas would ot
suffer in the matter of recruitment to
Central services and it would not be
necegsary for any candidate to have
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prior knowledge of Hindi for entry
into these services. These assurances
were reiterated by the Home Minister
in the course of his speech at the
meeting of the Eastern Zonal Council
held at Calcutta on 28th January,
1965.

3. The position was reviewed com-
prehensively by the Prime Minister,
Shri Lal Bahadur Shastri, in his
Broadcast to the Nation on 11th Feb-
ruary, 1965 in the course of which he
detlared that Government stood fully
by the solemn assurances given by
Shri Jawaharlal Nehru to non-Hindi-
speaking people on the question of
Language, and that these assurances
would be honoured in letter and spirit
without qualification and reservation.
The Prime Ministér also said that if
there are any grievances, he and his
colleagues were ready to listen to them
and to discuss these matters in a
sincere endeavour to resolve differ-
ences and misapprehensions. The
Prime Minister publicly announced on
17th February, 1965 his intention of
consulting the Opposition leaders as
part of his efforts to find a solution
on the language issue. He also con-
vened a Conference of Chief Ministers
on 23rd and 24th February, 1965 fo
consider the assurances given by the
late Prime Minister to non-Hindi-
speaking people.

oft gew = wawtw : ¥ s
gt § fr fom fo oot & wow
wrw it 3w o e fe & W
e e Tl & 30T I s
qg-=aER = Frow s far &)

ot gt : gE W 7 &Y qEAr
wm gl ¥ e foon § (T It a%
¥l g A el faar Y ara &
A Fafiat sieoht ¥ wwit &1

W g W weew : § ST
g § fr 8% feay o § i
fedr am w1 & T fear § Wi
gt o flig wgT Y T 1w A
wEreT 8 3o Tl & AT e ?
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Shri Surendra Pal Singh: In para-
graph 2 of the statement regarding
question 119, it is stated that it was
agreed at the conference of Chief
Ministers held on December 13, 1964,
that if a State which has adopted Hindi
as official language writes to the
Centre in Hindi, an English translation
would ordinarily accompany it. May
I know if this instruction will still be
adhered to by the Hindi-speaking
States and, if so, why?

Shri Nanda: Yes, Sir.

Shri P. C. Borooah: Acharya Vinoba
Bhave has described the regional
language as the right eye, and Hindi
as the left eye and English as the
spectacles. May I know what steps
have been taken to revitalise the eyes
so that we can do away with the
spectacles?

Shri Nanda: The right eye and the
left eye—both eyes—are equally use-
ful, and sometimes spectacles also as
long as necessary.

Shri P. Venkatasnbbaiah: In view
of the fact that there have been violent
demonstrations against the imposition
of Hindi resulting in loss of life and
property, etc, and in view of the
assurance given by the Prime Minister
and the President of India, what
arrangements or propesals do the
Government propose to make to put
the assurances given by the late Prime
Minister in statutery fortn so as to
sllay the fears of the non-Hindi-
speaking people that Hindi iz being
imposed on them?

Shri Nanda: Those occurrences were
certainly extremely regrettable: whit.
ever has been thrown up in the form
of some kind of discontent or some
kind of apprehension or fear about
the future; naturally steps have to be
taken to see how to deal with this
matter satisfactorily, and the matter
is being considered.
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Shri Ranga: Are they changing
Hindi into another language?

Mr. Speaker: He probably did not
follow the whole thing.

Shri Ranga: Yes, that Hindi!

Mr. Speaker: Because I know no
language perfectly, it is difficult.

Shri Ranga: That is the case with
everybody when we are speaking in
so many languages.

Shrimati Renu Chakravartty: In
the statement which has been placed
before the House, there is a proposal
that States which have adopted Hindi
might use Hindi for communication,
and that for communication with non-

Hindi-speaking States English has got

to be used. May I know in the case
of communication between a Hindi-
speaking State and a non-Hindi-
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speaking State, what will be the
procedure which the Home Ministry
proposes to follow?

Shri Nanda: There has been a deci-
sion on that; it has to be in English.
If at all anywhere we send any com-
munication in Hindi, it must be
accompanied by an authentic trans-
lation in English.

§t %o Mo wghw : ¥ Fw
T ¥ € TaAEE W Y gAE
fer * shamgT 3 F f o ar
I9 *r 3fEwr § Y 22w raAdEw § aw
qT G FT ¥ | AT g, 4 57 w7
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T FA A

o o Ao {7 : & S wTRAT
g v ¥ ¥ 9 e fafow
Toq a0 ¥ g 99 ¥ aft ¥ 9y
wER g, e F A wd wv
wERE AR S ¥ o fey &
ok | aft g, @ O R e g,
SR & fraw wow W fom ¥ aw
FIAE T SRR

A A ;T AW ¥ wifgen
AT 9T a2 ahdl & | FGT qF
FT FT @EE § T a9 W ARy
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g, S S fg sy Tow § 9 ¥ am
&= % 3y w3, e 9= F ame S
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Shri Shinkre: In view of the fact
that this question relates directly to
the larger question of policy of Gov-
ernment towards education, do Gov-
ernment contemplate any steps to
ensure that there is uniformity of
education in the country by making
education a Central subject?

Mr. Speaker: That is a different
wider-policy matter.

Shri Shinkre: It is related to the
same question.



1107 Oral Answers

Mr. Speaker: In a supplementary, it
As difficult to answer.

Shri Shinkre: If the Minister wants
to give an answer, I do not think there
is any objection.

Shri Sezhiyan: The Home Minister
said that wherever a State writes to
the Centre in Hindi, it will be accom-
panied by an English translation. But
the last sentence in the statement
says:

“if a State writes to the Central
Government in Hindi, an English
translation would ordinarily
accompany it.”

Does the word ondinarily’ mean that
it is not obligatory for them to send
an English translation?

Shri Nanda: In any case, necessary
arrangements will be there, so that
English translations are available for
those who require them in English.

st 7y fomd : sft faRrEr Wi

gra S sEee fROT T 9T 99 &

g g ¥ e qer wfewi ¥ I
¥ @ guE # e ar B A
Tl o fgy A Ay smel WK

ey Tt o SIS A Ay Sy o

WK 4g a1 gy § A ¥ S g

g fr iy Tomwl & o ¥ EOee

Ffawm &, R W 3w Fwm §

wrg %< fawmr § 99 ¥ v g el

ary ¥R #1 fER awR g

ft AT ;. 7y QY HARE HEwRAT

i § | frtar oft & @g A A A

gtowdmafraa i fafreesd

R s aw fagr v @t

T+ fenddiey w1 gaw § @ W

& Bl S T wAS A Ay

7 waT ¢ o i s ¢ e W

ERTE AR Rl

oft e T Ty AT R

A& I

it wy foma ; qgy qE A ot A
AT FE & e e € arfE Teawsh

T @1 AT waw ag v e R o

PHALGUNA 5, 1886 (SAKA)

Oral Answers 1108

1 ag g fr f=d st ax A
T A 1 N R D T w
feft 7 ARt 9@, e A@feai ¥ o
forr wr | WR g W femr At @
finz fegdt gt & s fawen & fely
B PET A FE FT @R AR
T Y § av A

A& mw rqw g s
< QA &Y T Wi W § il
e #1 ar@ A @A | w AR
Y E A AEST o g s fe
o 1 = fay o = Y aew feng
FE FET AT A I A 3, T I
R H T

ot vy fowd Y AT oww R
TR & 1§ ¥Faw ol o
o aff {war a1, R awd fawmr &
FHFH F QA GOT A7 | Fv
W AN I @R F e
¥ ¥ fedr w T fea S o
# ¥ IS w0 AT TEEEEK #Y W4
AR

R WL ¢
AT |

Shrimati Lakshmikanthamma: May
I know what action will be taken
against those enthusiastic officers who
have sent circulars only in Hindi to
non-Hindi-speaking States without

any English translation attached
which they are expected to do?

Shri Nanda: There have been very
few instanceg like that. Our officers
like ourselves are apt to make mis-
takes somelimes. I do not know who
has not committed some mistake in
his lifetime.

Shrimati Renu Chakravartty: In
view of the fact that it is an admir-
able proposal that non-Hindi States
should not opt for English but they
should use their own regional langu-
ages, will it be permitted that com-
munications between the Centre and

¥ Ag &3
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non-Hindi-speaking States or the
non-Hindi-speaking States and other
States may be carried on in their own
regional languages with & translation
either in English or in Hindi?

Shri Nanda: That makes the thing
much more ¢omplicated. At the
momeht I think it is enough that we
have made provision to see that non-
Hindi-speaking States do not suffer,
because anything that goes to them in
Hindi will be accompanied by an
English translation. The question of
regional language is already there so
far as they are concerned, in their
own spheres, in their own dealings
within the State.

Shrimati Renu Chakravartty: My
question wzs not that.

Mr. Speaker: He says that if those
regional languages are also introduc-
ed at this stage that would create
greater complications,

Shrimati Renu Chakravartty: Sup-
pose we do not write to them in
English, we send the original com-
munication in our own language and
attach a translation in English or in
Hindi as they desire, will that be per-
mitted?

" Mr. Speaker: He does not agree to
that at present.

8hri Inder J. Malhotra: In view of
‘the present situation which has arisen
in the country, may I know if the
Government ig contemplating to take
certaint steps to make Hindi language
more simple and understandable to
the majority of the people in this
country?

Shri Nanda: It is very desirable.

Shri Kapur Singh: Has the Govern-
ment made it sufficiently clear to all
States that Hindi is not to submerge
or demote older and richer languages
such as Punjabi?

Shri Nanda: My mother-tongue is
Punjabi.
- Shri Kapur Singh: Sir, no reply has
been given.
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Mr. Speaker: He says his mother-
tongue is Punjabi, he loves it and
therefore he will see to it.

Shri Kapur Singh: I have never
doubted his love for Punjabi.

Mr. Speaker: As a lover of Punjabi
he would see to it that it is not sub-
merged.

Shri Kapur Singh: That does not
follow.

Shri Ranga: In view of the fact that
so many assurances and statements
have been made from so many -quar-
ters on the side of the Government
with regird to this matter, may we
know whether Government do con-
template providing a statutory assur-
ance and guarantee that the place
asked for English by the non-Hindi-
speaking south-Indian States would be
assured? )

Shri Nanda: 1 have already ans-
wered that question.

Shri Ramga: They have asked for
a statutory assurance for the -continu-
ed use of English. ~

Mr. Speaker: Would
statutory assurance?

Shri Namda: The other question
also really was in the same direction.
I said that this matter is certainly
being considered.
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Shri Sezhiyan: In UP and not in
"Tamilnad.
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Shri J. B. Kripalani: May I know
how many States have substituted the
regional language for English in their
administration?

Shri Nanda: All are doing it pro-
gressively. Some have progressed
much; some otherg have not yet pro-
gressed that much,

Shri Daji: In the matter of the
implementation of the Official Lang-
uages Act, particularly, the provision
that English may be used for all the
purposes of the Union, I want to know
what cireular, if any, was issued by
the Government, explaining the neces-
sary steps to be taken to enforce that
and to send English translation of
Hindi circulars after the 26th January
so that contingencies like the Food
Ministry first issuing a circular only
in Hindi and then subsequently with-
drawing it or the summons from a
Bombay Magistrate to a Magistrate in
Calicut being returned and not being
served because an English trauslation
was not attached, could have been
- avaided.

8hri Nanda: All the circulars have
been printed in the form of a booklet
and whatever is issued is made known
and is available to ‘everybody con-
<cerned,

‘Shri Daji rose—

Mir. ‘Speaker: - It 'has been explain-
ed sufficiently. -Now next queation.
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Impert of Discarded Technology

Shri Yashpal Singh:

8hri Bhagwat Jha Asad:
Shri Bade:

Shri Onkar Lal Berwa:
Shri Vidya Charan Shukia:
Shri D. J. Naik:

Will the Minister of Educatiem be
pleased tc state:

(a) whether the Director General,
Council of Scientific and Indystrial
Research has cemplained against the
large seale import of discarded for-
eign technology in India; and

(b) if so, the reaction of Govern-
ment thereto and the actien, if any,
proposed to be taken in the matter?

The Minister of Education -(8hri
M. C. Chagla): (a) and (b). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-3836/
65].

Shrimati Savitri Nigam: May I
know why this sort of statement was
made by such a respansible officer?

Shri M. C. Chagla: The reason is
given in the statement. The statement
was wmade to protest against our
dependence on foreign know-how.
We are most anxious that we shoyld
develop our own know-how and not
always be dependent op, foreign know-
how. We have 28 laboratories where
we have brilliant scientists. The
reason for making that statement was
that we should encourage our Gwa
men and not always be dependent oa
foreign technicians.

Shri K. C. Pant: In the last page
of the statement it is stated:

“In due course, further steps
are expected to be taken s ag t2
accelerate the process of eschew-
ing foreign collaboration as much
8¢ possible ang encouragipg indi-
genous know-how.”

May 1 know what these steps are?
Shri M. C. Chagla: Two of the
steps are that the CSIR hus been ‘given

(Shrlmaﬂ Savitri Nigam:
|

*120. ?
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representation on the Licensing Ccm-
mittee ang the Foreign Armaments
Committee. The reason for this is,
before we get know-how from out-
side, our industrialists should try to
find out whether Indian know-how is
available or not.

Wt Taw fog oW e 0
AN FV FA FEN BF TEwT T HRO
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9 9y 9 796 ¥t e e @
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st a¥ : 77 7 /9 T fr TR
I ArF Zfeaw wEfos are arifefrs
Ox efigas fast & wod stowr § way
e agi oS wsfee 1 g o e
¥ W arifeve qATC AW § SEw dAw
" FTw a3 & 6 agt F ¥deder o
- T8 NI AN 99 A Fofew wifeq
¥ g § e a7 ¥ anifeem w0
AR W g g ?
- Shri M, C. Chagla: If we have bril-
liant gcientists here who can supply
: the know-how to our industrialists and
-we turn to foreign countries for the
import of know-how, it undoubtedly

.undermines the morale of our scien-
tists.
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Shrimati Renu Chakravartty: May
I know whether the CSIR or the Gov-
ernment have set up any machinery
whereby if any industrialist or public
sector undertaking wantg to introdace
foreign technology ‘it will be screened
to find out whether we ourselves have
got that technology and know-how
with our scientists before we give them
permission for visa for entry into
India?

Shri M, C. Chagla: That is exactly
what we are trying to do and that is
why we hzve now secured represen-
tation on the Licensing Committee
and the Foreign Agreements Commit-
tee. The C.SIR. has secured the
repersentation there.

Shri K. 1). Malaviya: On this ques-
tion of import of modern technology,
are there not instances where the
well-considered recommendations of
the C.SILR. have been rejected by
other Ministries on grounds which
cannot stand? Is the Minister in a
position tc say that such recommen-
dations have not been rejected by
other Ministries?

Shri M. C. Chagla: I never said they
were not rejected. My grievance is
that not ornly the C.SI.R. has not been
consulted but sometimes when we
have pointed out that we have got the
know-how, still the collaboration
agreement has been entered into in
order to get know-how from outside.

Shri K. D. Malaviya: What is the
Government then doing for a coordi-
nated action with a view to see that
all such techonology which is mature
is not imported so far as the future is
concerned?

Shri M. C. Chagla: I thought I
explained it. I will explain it again.
Our attempt is to see that in future
no collaboration agreement is entered
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into which seeks to import the know-
how without consulting .the C.S.IR
and finding out whether our own
scientists cannot supply the know-how.

Shri P. B, Ramakrishnan: May I
know the number of industries that
have been set up either in the public
or in the private sector with the
C.S.IL.R. know-how or the indigenous
know-how?

Shri M. C. Chagla: Well, Sir, the
C.SIR. did not use to have the infor-
mation. That is why they have secur-
ed the representation in the Licensing
Committee and the Foreign Agree-
ments Committee. In future, before a
licence is issued, the C.S.I.R. can make
a representation, “Do not issue a
licence; we have got the know-how”.

Shri Bade: There are so many
scientists whom they have dis-
carded......

Mr. Speaker: I have not called him.
Order, order,

Shri Himatsingka: Is the Minister
aware that the C.S.IR. stand in the
way of collaboration when they have
not got any know-how?

Shri M. C. Chagla: No, Sir. That is
not true.

Shri Daji: The reply of the Educa-
tion Minister is not clear to us. He
says that the C.S.I.R. will represent
that the licence should be given.
that if the C.SIR. says that they
Have the Government taken a decision
that if the C.SIR. says that they
can supply the know-how no foreign
know-how shall be allowed? Has the
categorical decision been taken by the
Government?

Shri M. C. Chagla: That is not for
the Education Ministry. The Educa-
cation Ministry can only point out to
the proper Ministry that we have got
the know-how. If that Ministry does
not take the advice and chooses to go
in for it. . .

Shri Bade:
Sir,

Shri Daji: On a
Sir,

On a point of order,

point of order,
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Mr. Speaker: He may sit down.
First Mr. Bade had rased it.

Shri Bade: My point of order is
this. Can the Minister say that he is
responsible for the other Ministry?
There is the joint responsibility of
the Ministers. . .

Mr, Speaker: He can say that. I
have said before also that during the
Question Hour, the Minister has to
answer only for his subject for which
he is primarily responsible. Here, the
joint responsibility does not operate.
He may kindly see Rule 41.

Shri Harish Chandra Mathur: This
is a longstanding complaint on the
scientific side, on the side of the
Director General C.S.LR. that it has
been rejected by the industry on the
ground that the knowledge of our
scientists is only bookish and that they
have no practical experience and,
therefore, it cannot be accepted. May
1 know whether any assessment has
been made by the Government as such
as to what is the substance in the
rejection by the industry of their
know-how which is readily available

at home? May I know -whether any
assessment has been made in this
regard?

Shri M. C. Chagla: It is a gross
libel on our scientists to say that their
knowledge is bookish. They are &
set of first-class brains. The Prime
Minister only recently inaugurated an
atomic plant, the whole of which has
been built by Indian scientists.

Shri Harish Chandra Mathur: My
question is whether this complaint has
been examined and whether any
assessment has been made.

Shri M. C. Chagla: An assessment
has been made. I am sorry to say-
that our industrialists have no confi-
dence in our own people but they
have more confidence in people from
abroad. (Interruptim.)

Shri H. N. Mukerjee: May I know
whether the Ministry of Education is
so out of tauch with the task of for-
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mulating decisions at Cabinet level by
collective discussion that it has failed
8o far in impressing upon Government
to take a decision that we shall not
have foreign know-how when intelli-
gent indigenous know-how is actually
available?

Shri M. C. Chagla: I am sure Gov-
ernment will take that decision.

The Prime Minister and Minister of
Atemic Energy (Shri Lal Bahadur
Shastri): This matter was recently
brought to our notice by the Educa-
tion Minister, and this was also refer-
red to at the meeting of the CSIR
which was held very recently. We
have now decided that there will be
better co-ordination, and it would
definitely be seen that if we have got
the necessary know-how, at least, as
has just now been referred to by my
hon. friend Shri K. D. Malaviya, in
the Government projects in the
various Ministries, they will eertainly
aecept the indigenous know-how or
the know-how of our scientists first;
and then if any further process is
necessary which is not available here,
we could take advantage of the foreign
technical know-how.

Some hon, Members rose—

Mr. Speaker: After this answer by
the Prime Minister, I think we should
proceed further, Now, next question.

Academy of Scientists

+

r Shri Surendra Pal Singh:
Shrimati Savitri Nigsm:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Yashpal Singh:
Shri S. M. Banerjee:
Shri R. G. Dubey:
Maharatkumar Vijaya

Ananda:
Shri D. N. Tiwary:
Y\ Shri Onkar Lal Berwa:
Shri D. D, Pan:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
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| Pr. L. M. Singhvi:

| Shri P. K. Deo:

| Shri Kapur Singh:

| Shrimati Sharda Mukerjee:

Will the Minister of Education de
pleased to state:

(a) whether  Government have
studied all the aspects of the Prime
Minister’s proposal to set up an Aca-
demy of Scientists to advise Govern-
ment on matters affecting scientific
policy and its impact on national life;

(b) whether Government propose to
adopt this proposal; and

(¢) if so, when?

The Minister of FEducation (Shri
M. C. Chagla): (a) to (¢). Establish-
ment of a National Academy of
Scientists as proposed by the Prime
Minister is under consideration.

Shri Surendra Pal Singh: May we
know how the functions of this pro-
Posed Academy would differ from
those of the CSIR, and what safe-
guards will there be to see that the
work of the two institutions does not
overlap?

Shri M. C. Chagla: The National
Academy of Scientists contemplated
by the Prime Minister is of an entirely
different conception from that of the
CSIR. It is something like the Royal
Academy of Scientists in England,
like the National Academy in the
United States and like the National
Academy of Scinetists in thg USSR
The function of the CSIR is %0 have
laboratories which would apply science
for industrial purposes. The National
Academy of Scientists will contain
some of the most brilliant scinelists
in Indira who will advise Government
on seientific policy and look after
science in other ways.

Shri Surendrs Pal Singh: Wil} those
senior and eminent scientists who
would be called upon to serve tais
Academy be working on a part-time
basis or on a whole-time basis?

Shri M. C. Chagla: No details have
been worked out.
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Shrimati Savitrl Nigam: May 1
know whether this would give an
opportunity to all those brilliant
Indian scientists who have settled in
various foreign countries to come back
and join in the work of national deve-
iopment?

Shri M, C. Chagla: 1 want every
Indian scientist abroag to come back
and serve this country.

Shri P. R. Chakraverti: May I know
whether Government have taken iato
account the comments of the review-
ing committee headed by Dr. Bhabha
that these Academiies should be made
independent of Government control
and be given full autonomy?

Shri M. C. Chagla: That is one of
the suggestions which will be consi-
dered when we set up this Academy.

= wo o faardt : @ ¥ fetww
¥ a5 w9z goawd fafred =@
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Shri M. C. Chagla: As I have sad,
we have not progressed much farther
than the suggestion thrown out by the
Prime Minister recently. No decision

has been taken about which Ministry
will work it out.
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Shri M. C. Chagla: In order that
science could progress in any country,
we have to give recognition to scien-
tists. This has been done in the US,
it has been done in the UK; it has
been done in the USSR. Therefcre
the National Academy gives recogni-
tion to scientists.

2207 (Ai) LSD—2
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st wifwe o dn : S5fF
Fafl o< fadel dwrft Y dravg
¥ aga 3@ 7w §, o g Wl
dfe fadel & 9 § 1 Y FTI@R
fa3wi ok wrm § dfet 9y frwd
AT gEETEl A Y O @, 99 B HH
T AT I &Y dar T 7

Shri M. C. Chagla: This does not
directly arise from the question.

ot 7y fomd ;5@ 7% S W
AT TS § I F 9@ FT @R
wigga &1 & g TEw SEETET
#F gTT A 7% Y T FH—IEHT
F @9 F IR A FH—A AT 70,
forg #1 79T AR 9T qear
AR T § § W @S F TWE W)
Wre-faa w90 ? .

Shri M. C. Chagla: Yes, I shall bear
that suggestion in wmind.

Shri Kapur Singh: May I take it
that these academicians will golely
concern themselves with the questicn
of research and spread of science and
not with the political question of any
policy ang its impact on national life?

Shri M. C. Chagla: Scientists are
not politicians.

Shri Shinkre: Should not be.

Shri Hari Vishnu Kamath: They

sometimes dabble in politics.

Shri Kapur Singh: I asked a speri-
fic question whether they will be
called upon to advise on sciectific
policy and its impact on pational life.

Shrimati Sharda Mukerjee: Will
the Minister be pleased to give an
assurance that this Academy will not
be domimated by civil servants and
bureaucrats, because that is one ‘of
the main reasons for fyustration
among scientists? If this is going 10
be dominated by bureaucrats and the
civil service, it is not going to serve
any purpose.
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Shri M. C. Chagla: The. National
Academy will be dominated by scien-
tists.

Shri Narendra Singh Mahida: What
is the co-ordination and connection
between this bedy ang the Inventions
Promotion Board?

Shri M. C. Chagla: Ag I said, no
details have been worked out. They
are still in the stage of accepting the
conception of a new institution. The
details will have to be worked out.
It must take some time. We must
give consideration to various aspects
of the matter.

Shri H. N. Mukerjee: I am rather
befuddled. I wish the Minister to
clarify the position. There are in the
country organisations like the Natjonal
Institute of Sciences, the Indian
Science Congress Association and

« others where our scientists do have
an independent opportunity to get in
touch with Government and offer
advice, quite apart from the national
laboratories. Why are we considering
the setting up of another proliferating
organisation, an Academy of Scientists,

- who does not seem to have any kind
of blueprint so far?

Shri M. C. Chagla; We have today
four organisations, the National Insti-
tute of Sciences, New Delhi, the Indian
Institute of Science, Bangalore, the
National Academy of Sciences of
India, Allahabad, and numerous other
scientific associations. The idea is to
have one central organisation rather
than deal with scientists in so many
different organisations.

. Shri H. N. Mukerjee: Will that
mean the abolition of these other
organisations?

Shri M. C. Chagla: That again is a
matter for consideration.

- Shri Sham Lal Saraf: Apart from
pooling the resources and the scienti-
- fic knowledge within the country, may
I know whether attempts will be made
“to lay down a perfect and best policy
for onr science education,' science
research etc., and also whether
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attempts will be made to get back top
Indian scientists who have made a
mark in other countries of the world
in order to make this Academy a
perfectly successful Academy?

Shri M, C. Chagla: Every attempt
will be made to make this Academy
as successful as possible; they will lay
down the policy, they will advise
Government on the policy, and if they
want collaboration from scientists
abroad, I am sure they will be able
to get it.

Shri R. S. Pandey: Many scientists
and students go abroad for further
study with the help of Government. I
want to know whether they all come
back, hecause half the people remain
there because of the better facilities
they get abroad.

Shri M. C. Chagla: That is not
correct; since we established the
Science Pool, a large majority of our
scientists are coming back, and I must
say to their credit that even when
they are offered fat salaries in the
United States and United Kingdom,
they have come back to India.

Shri D. C. Sharma: Since the work-
ing of the Academies which we have
set up like the Sahitya Akadami, the
Lalit Kala Akadami and others has
not been very satisfactory, may 1
know if there is any justification in
adding to the number of academies
in this country in which I think the
old mistakes will be repeated?

Shri M. C. Chagla: How can we say
that this Academy will not be satis-
factory when it has not even been
started?

Shri K. C. Pant: When the Minis-
ter says that scientists are not politi-
cians, is he throwing out a hint that
this Academy will have to be even-
tually supported by a fullfledge
Ministry of Science? -

Mr. Speaker: Shri Kachchavaiya.:

- S PR W TOEW : WA W
St & e R % aga & widvy dof
RN yawm o RE 1 & ag I
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wig g o s aw ey dfes
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st Jo Wlo WWEN @ A G IW
Arifeea #1 4g g AT g WK
o T frear s wn g e feaw
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ar@r Fg TH1 § o war QI 3w
@ Wt 73 7T 9 9l ¥ @@
et TH A AHIDIT T, qg ATHET
T g @ T g A ag FE
gt #1 a1 gr§ #E F WAed F9
T Ggar fear &7

g A, T T giw FE
MR Fafawrma &
fget 0 ¥ faag ¥ a7 4 far 3

st T feg o aw
AT HweX A § WR fRaR A
T ¥ a1 oiw K¢ FY wgg @ wd
¥?

Shri Hathi: That depends upon the
nature of the enquiry. If it is a Com-
mission, if Government decides to ap-
point a Commission with a High Court
Judge, it is a different matter.

it gfc faey wwet - s wEIEw,
¥ | 411 ¥ 3g 91 fF e
Y §@ ¥ udw & A feaw
giw w1 2 g€ F F ;e &

ag faawr f@ar s o

The Minister of Home Affairs (Shri
Nanda): I believe the question refers
to allegations against Ministers. All
the cases that we have, so far as we
are concerned, we have daalt with.
The Commission of Inquiry in the
Jammu and Kashmir case was nof ap-
pointed by us here. The rest of the
cases have been dealt with in the
manner which we have indicated be-
fore the House earlier.

ot qUT: e AEIE, AT saedT
A | AT TREm St quaTe o
T 99 g & Wi & fagg Ii9 AR
F Ak A & WA Wl 9% 9T qFY
& i firqy ¥t wifaat & faeg forerad
g

wew MR 39 FT IEY 3 fr
T g



112§ Written Answers

Nt wy fwg : g @ A FW

T ¥ FEEE § A g W T
2!

TSR WRT : F1d U FT T
TG 9ET

ot wy fovd © a7 ww 2
WA WA 3 wTEX |

{1 Ro o N : ) 7w weersre
| AW F @R T q9 aF o
T 3 s § af A @ g
fartm +9 %t av@ W= G awE
7

o A0 : g qw w&T WAy g
U N g8 FEE g } I 3
FRT §3T & | § a8 FgA A1 FATC G
§ & 3o a9 g% e @ v & W
ATAET |TE Y AT

WRITTEN ANSWERS TO
QUESTIONS

Illegal Cracker Factorles

( Shri Rameshwar Tantia:
| Shri Hukam Chand
Kachhavaiya:
| Shri Yashpal Singh:
Shri S. M. Banerjee:
Shri D. C. Sharma:
+328. ) Shri P. R. Chakraverti:
| Shrimati Savitri Nigam:
| Shri Onkar Lal Berwa:
Shri P. H. Bheel:
Shri Daljit Singh:
Shri Mohan Swarup:
Shri Bade:
Shri Basumatari:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that in the
course of inter-State raids the special
staff of the Delhi CID unearthed two
illegal cracker factories and seized
several thousand pounds of explosive
material;
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(b) it so, the particulars thereof;

(c¢) whether
involved; and

any foreigners are

(d) the action taken in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The C.ID. Special Staff of
the Delhi Police carried out a raid at
Meerut in Uttar Pradesh on the 30th
December, 1964, and seized from 2
persons 10,000 throw down type of
crackers banned by Government.
Another raid was carried out by the
C.ID. Special Staff of the Delhi Police
at Jind in Punjab on the 13th January,
1965, and 7,000 such crackers were
seized from the possession of two
other persons. No illegal cracker fae-
tory was, however, unearthed.

(¢) No, Sir.

(d) Four cases under section 6 of
the Indian Explosives Act, 1884, two
at Meerut and two at Jind, were regis-
tered and the accused persons were
arrested. Investigation of these cases
has been taken up by the Uttar Pra-
desh Police and the Punjab Poliee
respectively.

afeeaTt R4S s Twars W frewre
(" sft stwrefie sresy :

it wnax fag faamit :
=t g fag

it frspfar fmt

it %o Mo frardt :

St TR R A

it fasrraa givg

&t o To Tl :
stmaw:

Srelt Joper aywew -
L st Tt awt ¢
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Lubricating Oil Plant at Haldia

[ Shri Mohammad Elias:

Shri Hukam Chand
Kachhavaiya:

Shri S. M. Banerjee:

Shri P. C. Borooah:

Shri P. R. Chakraverti:

Shri Surendra Pal Singh:

Shri Yashpal Singh:

Shri M. L. Dwivedi:

Shri Bhagwat Jha Azad:

Maharajkumar Vijaya
Ananda:

Shri Onkar Lal Berwa:

Shri D. J. Naik:
126 4 Shrimati Renuka Barkataki:
Shri R. S. Pandey:

Shri Indrajit Gupta:

Dr. Renen Sen:

Shri Dinen Bhattacharya:

Shri D. C. Sharma:

Shri Rameshwar Tantia:

Shri P, G. Sea:
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| Shri Ram Sewak:
Shri Himatsingka:

I Shri Daji:

| Shri Koya:

| Shri Vidya Charan Shukla:
Shri R. Barua:
Shri L. N. Bhanja Deo:

| Shrimati Sharda Mukerjee:

‘Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether  Government have
finalised the plan for setting up a
lubricating oil plant at Haldia along
with the proposed oil refinery;

(b) if so, the estimated cost there-
of;

(c) the production capacity of the
plant; and

(d) whether negotiations with some
foreign oil companies regarding their
collaboration have been finalised?

. The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Government have decided to build
a lubricating oil plant as an integral
part of the Haldia refinery.

(b) This has not been accurately
estimated so far, but it may be about
Rs. 9 crores.

(c) About 200,000 to 250,000 tonnes
per annum.

(d) Offers for the refinery have been
invited by 15th April, 1965.

Ex-Chief Justice of Madras High
Court

+127, Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 841 on the 2nd
December, 1964 and state:

(a) the date on which the petition
under Article 217(3) of the Constitu-
tion was submitted to the President
by a Member of the Madras Bar;

{b) the date on which relevant
documents in support of the aforesaid
petition were received by the Presi-
dent:
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(c) the date or dates on which a
memorial by Members of Parliament
was received by the President and the
Prime Minister;
(d) the date on which the Chief
Justice of Madras resigned; and

(e) whether his resignation is a bar
to inquiry under Article 217(3)?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
13th May, 1964.

(b) 31st August, 1964.
(c) 23rd September, 1964.
(d) 1st November, 1964.
(e) Yes.

Administrative. Terminology in India

128, J Dr. L. M. Singhvi:
\_ Shri Naval Prabhakar:

Will the Minister of Education be
pleased to state:

(a) whether technical, legal and
administrative terminology in Hindi
has been standardised by Govern-
ment;

(b) if so, whether the same has been
accepted for adoption by the Hindi
speaking States;

(c) the steps being taken for popu-
larising and enforcing a standardised
terminology throughout the country;
and

(d) whether it is proposed to set
up a joint committee comprising of
representatives of the States and.the
Centre for evolving a uniform pattern
of changeover to Hindi terminology in
the matter of law and other official
documents?

The Deputy Minister in the Minis-

try of Education (Shri Bhakt
Darshan): (a) The Ministry of Edu-
cation is responsible only for the

evolution of technical and administra-
tive terminology. Technical termino-
logy pertaining to 7 basic sciences
(Physics, Chemistry, Mathematics,
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Botany, Zoology, Geography and Geo-
logy) upto the first degree standard
has been finalised and published as
Science Glossary. Steps are being
taken for the finalisation of término-
logy in other subjects. Administrative
terminology has also been finalised
and published. Legal terminology is
being evolved under the Ministry of
Law.

(b) The administrative and techni-
cal terminology has been finalised in
collaboration with the representatives
of the various State Governments and
subject Experts drawn from the
various Linguistic regions, including
the Hindi-speaking States. It can,
therefore, be assumed that the termi-
nology will be acceptable to all the
Hindi-speaking States.

(c) The standardised terminology is
being popularised and adopted by lay-
ing emphasis on its use in the pre-
paration of all original works as well
as translations of standard works of
University level in Hindi, which are
being undertaken by the Universities,
academic bodies and publishers with
the financial aid from the Government
of India. The State Gogernment have
also been requested to prescribe only
such text books for schools and col-
leges, in which standardised termino-
logy has been used.

(d) For evolution and coordination
of technical and Administrative ter-
minology, with which this Ministry is,
concerned, a number of Expert Advi-
sory Committees, comprising repre-
sentatives of State Governments, sub-
ject experts from various linguistic
regions and the representatives of the
Central Government etc. are already
functioning.

Enquiry Commission on Exodus of
Minorities from East Pakistan

( Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri Sudhansu Das:
Shri S. M. Banerjee:
Shri Subodh Hansda:
Shri Daljit Singh:
Shri Yashpal Singh:
Shri D. C. Sharma:

A et
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Shrimati Renuka ,Barkataki:
Shri Bibhuti Mishra:
Shri Rameshwar Tantia:
Shri Hem Barua:
- Shrimati Savitri Nigam:
Shri Mohan Swarup:
Shri D, N. Tiwary:
Shrimati Renuka Ray:
Shri R. S. Pandey:
Shri H. V. Koujalgi:
Shri Himatsingka:
Shrimati Sharda Mukerjee:
Shri R. Barua: .
Shri L. N. Bhanja Deo:
Shri Onkar Lal Berwa:
Shri Ravindra Varma:
\ Shri Koya:

Will the Minister of Home AfF:
be pleased to state: :

(a) whether Government  have
appointed a Commission to inquire
into the question of exodus of minori-
ties from East Pakistan; and

(b) if so, the composition and terms
of reference of the Commission?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir.

(b) A copy of the notification issued
is laid on the Table of the House.
[Placed in Library, see No. LT-3837/
65].

Rehabilitation of Refugees in NEFA

*130. Shri Tridib Kumar Chaudhuri:
Will the Minister of Rehabilitation be
pleased to state:

(a) whether it is a fact that plans
are under way to settle recently arriv-
ed displaced persons from East Pak-
istan in virgin lands in the NEFA;
and

(b) whether any survey of virgin
lands available in NEFA has been
made, if so, the extent-thereof?

The Minister of Rehabilitation (Shri
Tyagi): (a) Yes

(b) The survey is in progress. The
total area of land that would be avai-
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Iable for resettlement of migrants
from East Pakistan will be known
after the completion of the survey.

Meanwhile, the NEFA Administration

has taken about 1,052 families of

migrants to camps set up in NEFA and

are proceeding with the arrangements
for settling them on land in the Noad-
hing Valley in the Tirap Frontier
Division.

Hindi Medium for All-India
Services Examinations

[ Shrimati Maimoona Sultan:
Shri Rameshwar Tantia:
Shri P. R. Chakraverti:

*138. Shri B. Barua:

Shri Vishwa Nath Pandey:
Shri R. S. Pandey:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the Miinster of Home Affairs
be pleased to state:

(a) whether Government have
decided to allow Hindi as a medium
for competitive examinations conduct-
ed by the UP.S.C. including the All-
India Services Examinations; and

(b) if s0, the precise decision in this
regard?

The Minister of State in the Minis-
. try of Home Affair (Shri Hathi): (a)
and (b). On the recommendation of
the Committee of Parliament on Off-
cial Language in 1959, it was decided
that action may be taken in consul-
tation with Union Public Service Com-
mission for the introduction of Hindi
as an alternative medium for the
competitive examination conducted by
the Commission, after some time. In
consultation with the U.P.S.C. and the
Chief Ministers of States a satisfac-
tory Scheme of moderation with a
view to maintaining uniform standards
in-the valuation of answer books, is
‘being evolved. After this has been
done the decision will be implemented.
R - T SN
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Oll in Gangetic Plain

~

Shri Surendra Pal Singh:

Shri P. C. Borooah:

Shri D. C, Sharma:

Shrimati Savitri Nigam:

Shri R. G. Dubey:

Shri Vishwa Nath Pandey:

Shri Bishwanath Roy:

Shri Hukam Chand
Kachhavaiya:

Shri Bade:

Shri Hem Barua:

Shri Subodh Hansda:

Shri §. C. Samanta:

Shri Tridib Kumar
Chaudhuri:

Shri Sham Lal Saraf:

Dr. Ram Manohar Lohia:

Shri Kishen Pattnayak:

| Shri Madhu Limaye:

*133. ¢

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
Russian Geologists who attended the
recent International Geological Con-
ference in Delhi disclosed that Indo-
Gangetic plain offered a promising
area for oil prospecting and suggested
that the Government of India should
undertake a programme of extensive
test-drilling in this region; and

(b) if so, whether the feasibility of
this proposal has been examined and
if so, the result thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Qne of the Russian Geologists who
attended the recent Congress at Delhi
stated that in his opinion the Indo-
Gangetic Plains offered good possibili-
ties of finding oil.

(b) The Oil and Natural Gas Com-
mission has also held this view and
has been carrying out geological and
geophysical surveys and exploratory
drilling operations in the region over
the last few years.
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Rehabilitation in Andamans

( Shrl Rameshwar Tantia:
Shri Surendra Pal Singh:
Shri 8. M. Banerjee:
Shri Bhagwat Jha Aszad:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:

Shri Sham Lal Saraf:
Shri P. C. Borooah:

Shri Sudhansu Das:

Shri Dinen Bhattacharya:
Dr. Ranen Sen:

Shri P. K. Deo:

Shri Kapur Singh:

Shri P. K. Ghosh:

Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Yashpal Singh:

Shri Mohammad Elias:
Shri Onkar Lal Berwa:
Shri P. H. Bheel:

\ Srhi C. K. Bhattacharyya:

Will the Minister of Rehabilitation
be pleased to state:

‘m{

(a) whether it is a fact that some
time back a team of experts was sent
by the Centre to survey the Andaman
Islands to ascertain their rehabilita-
tion potential;

(b) whether the team has submitted
its recommendation in this regard;
and

(c¢) if so, the broad features thereof?

The Minister of Rehabilitation (Shrl
Tyagi): (a) A small team of four Offi-
cers of the Rehabilitation Ministry
visited the Island in December/Jan-
uary last (from 25th December, to
1st January 1965) for exploring the
possibilities of accelerating forest-
clearance and land reclamation work
in Middle Andamans; for employment
of migrants on these works; and for
setting up of a camp for their families,
This was followed by an inter-depart-
mental team which went to the Islands
on 5th February, 1965 and has return-
ed on the 20th February, 1965.

(b) and(c). The visit of the Reha-
bilitation Ministry’s Officers’ team
outlined the steps for reclamation of
about 4,000 acres of land in Betapur

Catchment area and the Fesettlement
of about 600 families thereon. It also
formulated proposals for the transfer
of 400 Sahkaris belonging to the
Reshtriya Vikas Dal and their employ-
ment on works in Middle Andaman.
The team also indicated, generally,
that considerable scope for the deve-
lopment of the Islands existed in the
field of agro-forest industries, planta-
tions, fisheries etc. The report of the
inter-departmental team has not yet
been received since the team has
returned from the Islands only
recently.

Sfgre® spea vt % freg wrdw
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Andaman and Nicobar Islands

( Shri Mohammad Elias:
Shri Prakash Vir Shastri:
Shri Ram Harkh Yadav:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri M. L. Dwivedi:
Shri R, S. Tiwary:
*136. Shri S. C. Samanta:
T Shri Yashpal Singh:
Shri S. M. Banerjee:
Shri Bhagwat Jha Azad:
Shri Hukam Chand
Kachhavaiya:
[Shri Onkar Lal Berwa:
Shrimati Ramdulari Sinha:

‘Will the Minister of Home Affairs
be pleased to state:

(a) whether the question of demo-
cratising the administration in Anda-
man and Nicobar Islands has been
considered by Government; and

A (b) if so, the decision taken in this

Tespect? .
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). Under article 239 of the
Constitution, the Union Territory is
administered by the President of
India through an Administrator desig-
nated as Chief Commissioner. No
proposal for effecting any change in
the existing setup is under considera-
tion.

Al] India Educational Service

( Shri P. C. Borooah:

Shri Eswara Reddy:

Shri P. R. Chakraverti:
Shri K. C. Pant:

Shri Sidheshwar Prasad:
Dr, L. M. Singhvi:
€137.{ Shri Bade:

Shri Onkar Lal Berwa:
Shri P. H. Bheel:

Shri Bibhuti Mishra:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri D. C. Sharma:

Will the Minister of Education be
pleased to state:

(a) the steps so far taken in con-
nection with the proposal to constitute
an All India Educational Service;

(b) the
Scheme; and

broad outline of the

(c) when the service is likely to be
constituted?

The Minister of Education (Shri
M. C. Chagla): (a) to (¢). The matter
is still under consideration and the
broad outlines of -the Scheme have
not yet been finalised.
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' Leftist Faction of Communist Party

Shn Rari Vishnu Kamath:
Shri Yashpal Singh:

Shri Bibhuti Mishra:

Shri P. K. Deo:

Shri Narasimha Reddy:

Will the Minister of Home Affairs
be pleased to state:

*138.

(a), whether reports have been re-

- ceived that foreign money has passed

from China to the so-called ‘leftist’

faction of the Communist Party of
India;

(b) if so, the quantum, purpose and
modus operandi thereof;

(c) the names of countries whose
Government or missions in India are
_involved in that nefarious transaction;
and

(d) the action taken in fhe matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a),
to (d). It is not in the public interest
to discuss this matter on the floor
of .the House.

Uniform Sales Tax

*139, Shrimati Maimoona Sultan:
Will the Minister of Home Affairs be
pleased to refer to the reply given
to Starred Question No. 1084 on the
16th April, 1964, and state:

(a) whether the question of having
a uniform rate of sales tax in the
Northern Zone has since been consi-
- dered by a Sub-Committee of the
Northern Zonal Council;

(b) if so, the recommendations made
by the sub-committee; and

(c)._ the decision taken by Govern-
ment thereon?

_ The Deputy Minister in the Minis-
try of Home Affajrs (Shri L. N.
Mishra): (a) to (c). At the seventh
meeting of the Northern Zonal Council
held at Chandigarh on 14th and 15th
October, 1963, a Committee was set
up to examine the question of having
uniformity in sales tax systemsjrates
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in the various States and Agdministra-
tions constituting the Northern Zone.
The reconrmendations made by the
Committee were considered at the

last (eighth) meeting of the
Northern Zonal Council held at
Jaipur on 12th November, 1964

\.The proceedings embodying, inter alia,
the decisions of the last meeting of the

Northern Zonal Council on the
recommendations of the Committee
will be placed in the Parliament Lib-
rary as usual as soon as they are
finalised and it would be for the Gov-
ernments of the member States of the
Zone to take further action in the
matter.

Assassination of Shri Kairon
( Shri Yashpal Singh:
Shrimati Savitri Nigam:
Shri S. M. Banerjee:

Shri D. C. Sharma:

Shri Daji:

Shri Warior:

Shri P. C. Borooah:
Shri Krishnapal Singh:
Shri Prakash Vir Shastri:
Shri Bibhuti Mishra:
Shri N. C. Chatterjee:
Shri Balmiki:

Shri N. P. Yadah:

Shri Ram Sewak Yadav:
Shri Onkar Lal Berwa:
Shri Vidya Charan Shukla:
Shri P. L. Barupal:
Shri Dhuleshwar Meena:
Shri Buta Singh:

Shri Guishan:

Shri Narasimha Reddy:
Shri Naval Prabhakar:
Shrimati Renuka Ray:

| Shri Jashvant Mehta:

‘Will the Minister of Home Affairs
be pleased to state:

(a), whether the C.B.I. have given
any help to the Punjab Police in the
investigations of the assassination of
Sardar Pratap Singh Kairon on the
6th February, 1965; and

(b) whether the culprits have been
arrested?
The Minister of State in the Minis-

try of Home Affairs (Shri Hathi): (a)
and (b). No, Sir,

*140. <
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« Fertiliser Plants

( Shri Surendra Pal Singh:

Shri S. C. Samanta;

Shri Yashpal Singh:

Shri J. B. Singh:

Shrimati Renu Chakravartty:

Shri Onkar Lal Berwa:

Shri Hokam Chand

Kachhavaiya:

Dr. L. M. Singhvi:

Shri Bibhuti Mishra:

Shri Daljit Singh:

Shri D. D. Puri:

Shri M. L. Dwivedi:

Shri Subodh Hansda:
Shri A. N, Vidyalankar:
Shri P. C. Borooah:

Shri Rameshwar Tantia:
Shri D. D. Mantri:

Shri Ram Sewak:

Shrimati Renuka Barkataki:

Shri Uikey:

Shri R, S. Pandey:

Shri Vidya Charan Shukla:
Shri Heda:

Shri Ravindra Varma:
Shri Koya:

t Shri P. G. Sen:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starred Question No.
636 on the 23rd December, 1964 re-
garding the proposal for setting up
five fertilizer plants in India in colla-
boration with U.S. Private Consortium
ang state:

(a) whether the said U.S. Consor-
tium has submitted its feasibility re-
port by now;

(b) if so, the broad features thereof;

(c) whether negotiations with some
other foreign Governments and/or
firms are afoot for the establishment
of new fertilizer and petro-chemical
industries in the Public Sector; and

(d) if so, the decision taken in the
matter?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes, Sir.

(b) The report suggests the esta-
blishment of five large sized plants of
standarq design, three in coastal loca-

*141, T
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tions and two inland plants, for the
production of 1 million tonnes of
nitrogen (N), 500,000 tonnes of phos-
phorous (P, O;) and 250,000 tonnes of
potassium (K,0). The total cost of
these plants is estimated at Rs, 202.30
crores. The proposals contained in
the report are under discussion.

(¢) No negotiations with foreign
Governments are afoot, Negotiations
are, however, going on with certain
foreign firms for the establishment of
petro-chemical industries. A few firms
have expressed interest in the setting
up of fertilizer plants also,

(d) No decision on their proposals
has been taken so far.

0il Exploration

( Shri P. C. Borooah:

Shri Rameshwar Tantia:

Shri Surendra Pal Singh:

Shri M. L. Dwivedy:

Shri 8, C. Samanta:

Shri R. S. Tiwary:

Shri R. G. Dubey:

Shri Sidheshwar Prasad:

Shri Bhagwat Jha Azad:

Shri Yashpal Singh:

Shri Ram Harkh Yadav:

Shrimati Ramdulari Sinha:

Shri Hukam Chang
Kachhavaiya:

Shri Indrajit Gupta:

Shri Daji:

Shri Ram Sewak:

| Shri Vidya Charan Shukia:

Will the Minister of Petroleuma and
Chemicals be pleased to state:

(a) whether the agreemefit between
the Tranian authorities and ONGC-
ENI-Phillips group on the oft-shore
oil exploration concession in Iran, has
been finalised; and

(b) if so, the main terms of the
agreement?

The Minister of Petreleum and
Chemicals (Shri Humayun Kabir):
(a), Yes, Sir.

(b) A statement giving the required
information i laid on the Table of
the House. [Placed in Library,

.*142, <

see
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Hindi Examinationg

Shri Murli Manochar:
Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

Shri Ram Harkh Yadav:
252,

(a) whether Government have ex-
tende@ the terms of certain Hindi
examinations in the country;

(b) if so, the term of the extensions;

(c), the details of the examinations
1o which the extensions are applica-
ble; and

(d) the reasons and the exigencies
thereof?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Yes, Sir.

(b) to (d). A copy each of the two
Press notes issued in this behalf, con-
taining all the information required,
is placed on the Table of the Lok
Sabha. [Placed in Library, see No.
LT-3839/65].

Commonwealth Scholarships Scheme

253, J Shrl Ram Harkh Yadav:
7\ Shri MurH Manchar:

Will the Minister of Education be
pleased to state:

{(a) the number of scholarships
awarded t{o Indians under the Com-
monwealth Scholarships/Fellowships
Phan during 1963-64;

(b) the amount of money involved
in the plan;

(c) the details of the scholarships
ang its beneficiaries; and

(d) the total number of scholarships
8o far awarded to Indians since the
inception of the Plan?

The Ministey of Education
C. Chagla): (a) 79.
(b) Exact information is not read-
ily available, The expenditure in-
volved on payment of cost of passage,

(Shri
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maintenance allowance, tyition and
laboratory fees etc. is borne by the
awarding countries, The Government
of India has to pay to the candidates
called for interview the cost of jour-
ney for attending the interview and
T.AD.A. to non-official memberg of
the Selection Committte for attend-
ing the meetings of the Committee.

(¢) The Scholarships are for study
and research in Engineering, Techno-
logy, Sciences, Humranities and Fine
Arts. They cover cost of passage,
maintenance allowance, tuition and
laboratory fees etc, and are open to
nationals of Commonwealth countries.

(d) 339.
Scholarships foy Stujy of Hindi
254. Shri V. V. Thever: Will the

Minister of Education be pleased to
State:

(a) the principles under which the
scholarships are being sanctioned to
college students who take up Hindi
as their optional subject; and

(b) the number of applications re-
ceived for the award of these scho-
larships and the number sanctioned in
Madras State In 1964-65?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan):
(a) The selection of students for the
scholarships is made with the help of
a Selection Committe on the basis of
merit within the sanctioned budget
The scholarships are given for study
at all stages of University education
and Hindi teacher training.

(b) Out of 564 eligible applications
from Madras, 319 were awarded
scholarships. Although the quota of
Madras out of the available scholar-
ships was 180, more could be given to
this State by diverting a part of the
unutilised scholarships in some other
States.

Complaint Cells

255. Shri D, N. Tiwary: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Ministry of Home Affairs has advised
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-all Ministries for setting up of com-
phaint cells; and

(b) if so, the reaction of the Minis-
tries thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir.

(b) (i) The following Ministries
having substantia] contactg with the
public have either set up separate
complaint cells or otherwise made
adequate arrangements to deal with
complaints received by them:—

Ministry of Civil Aviation

Ministry of Commerce

Ministry of Education

Ministry of External Affairs

Ministry of Finance (Department
of Company Affairs & Insur-
ance),

Ministry of Food & Agriculture

Ministry of Health

Ministry of Industry & Supply

Ministry of Irrigation & Power

Ministry of Labour & Employment

Ministry of Petroleum & Chemi-
cals ‘

Ministry of Railways

Ministry of Rehabilitation

Ministry of Steel & Mines

Ministry of Works & Housing

Department of Socia] Security

(ii) The following Ministries mnot
having much contact with, or receiv-
ing only few complaints from, the
public, have not, however, considered
it necessary to set up separate com-
plaint cells:—

Ministry of Community Develop-
ment & Co-operation

Mjnistr,: of Defence

‘Ministry of Finance (Departments
of Expenditure & Co-ordina-
tion)

" Ministry of Home Affairs

Ministry of Information & Broad-
casting

Ministry  of Law
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Ministry of Transport
Department of Atomic Energy
Department of Cabinet Affairg
Department of Comunications
Department of
Affairs

Department of Statistics
Planning Commission

Parliamentary

(iii) The matter is under considera-

- tion in the remaining,

Fertilizer Plant at Durgapur

( Shri D, C. Sharma:

| Shri P, C. Borooah:
Shri Hukam Chang

Kachhavaiya:

Shri Onkar Lal Berwa:
Shri S. M. Banerjee:
Shri Yashpal Singh:
Shri Mohammad Elias:
Shri Bhagwat Jha Azad:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it has been finaly de-
cided to set up a fertilizer plan at
Durgapur; and

(b), if so, the broad features there-
of?

The Minister of State in the Minis-
try of Petroleum ang Chemicals (Shri
Alagesan): (a) Yes.

(b) The plant will have a capacity
of 125,000 tonnes of nitrogen and
108,500 tonnes of P,0%, the end pro-
ductg being 560,000 tonnes of amino~
nium phosphate and 55,000 tonnes of :
urea per annwm. The total cost of
the project is estimated to be Rs, 35'63
crores out of which Rs. 13-99 eréres
will be in foreign exchange. .

Separation of Judiciary From
‘Executive

Shri S. M, Banerjee:
Shri Yashpal Singh.
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shrimati Savitrl Nigam:
Shri Ram Sewak Yadav:

Will the Minister of Home Affairs
be pleased to state:

2517,
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(a) whether separation of judiciary
from executive has taken place in all
the States and Union Territories;

(b), if not, the States|Union tenri-
tories where this has not been done;
and

(c) the reason for the same?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Not yet Sir.

(b) and (c). A note explaining the
position in the various States and
Union territories ig laid on the Table
of the House. [Pluced in Library,
see No. LT-3840/65].

Seniority of Mysore Government
Officers

f Shri R. G. Dubey:
258. \ Shri Yashpal Singh;

Will the Minister of Home Afiairs
be pleased to state:

(a) whether the Mysore Govern-
ment have made certain recommenda-
tions regarding the scniority list of
officers in the Department of Agri-
culture;

(b) whether complaints have been
received from the Belgaum Division
that their claims for seniority have
not received a fair and just treatment

-at- the hands of the Mysore Govern-

ment; and

(¢) whether the State Advisory
Committee have finalized their recom-
mendation?

The Minister of State In the Minis-
try of Home Affairs (Shri Hathi):
(a) to (c¢). The Government of Mysore
have published final Inter-State Sen-
iority - List of the Gazetted cadre in
accordance with the decisions of the
Government of India. As regards
non-Gazetted Staff revised provisiona]l
Inter-State Seniority Listg in respect
of the cadres of Superintcndents,
Managers, Head Clerks, Stenographers
Typists, Draughtsmen, Tracers, Labo-
matory Assistants and Surveyors have
been published by the State Govern-

ment and objections receiyed there-
against have been sent to the State
Advisory Committee with the remarks
of that Government. The recommen-
dations of the Committee have not
yet been received. Revised provision-
al Inter-State Seniority Listg in res-
pect of the cadres of I & II Division
Clerks have been published and the
representations received against them
are under scruting by the State Gov-
ernment before being forwarded to
the State Advisory Committee with
their comments, Revised prcvisional
Inter-State Seniority Lists in respect
of the cadres of Agriculture Demon-
strators, Field Assistants, Fieldmen
and Agricultural Engineering Unit are
yet to be published by the State Gov-
ernment. Some representations have
been received from officers of the
‘Bombay’ area against the equation of”
posts in the cadre of Agriculture
Demonstrators. These representations
are premature since the revised provi-
sional list in respect of that cadre has
not yet been published.

Recognition of Unions of Government
Employees -

Shri S, M. Banerjee:
Shri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to state:

259. -

(a) whether new rules for recogni-
sing Government employees’ unions
have been framed;

(b) if so, whether a copy of the
rules will be placed on the Table; and

(¢) if the reply to part (a) above
be in the negative the receson for the
delay?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) No.

(b) Does not arise.

(c) Draft instructions for recogni-
tion of associationslunions which have
already been circulated to employees’
organisations, are connecied with the
provisions of the joirt consultation
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and compulsory arbitration scheme.
These instructions will be finatised as
soon as the employees’ organisations
accept the scheme in principle.

Government Servants Conduct Rules

Shri S. M. Banerjee:
Shri Yashpal Singh,
Shri Surendra Pal Singh:
260. # Shri Bhagwat Jha Azad:
Shri P, R. Chakraverti:
| Shri K. N. Tiwary:
| Shri Sham La) Saraf:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Governmeni Servants
Conduct Rules were amended in 1964;

(b) if so, the salient features of
those amendments; and

(c) whether some of the amend-
ments have adversely affected the
Government employees?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Yes, Sir,

(b) The salient fealures of the

amendmentg are;

(i) fixation of responsitility on
officers holding supervisory posts to
ensure the integrity and devotion to
duty .of their subordinates;

(ii) prohibition of ihe exercise by
all Government servantg of their offi-
cial position or influence tp secure
employment for members of their
families in firms enjoying Govern-
ment patronage;

(iif) prohibition of acceptance by
Government Servants of free services,
like transport, boarding, lodging ete.
from persons other than their near
relativeg or personal friends not hav-
ing official dealingg with the Govern-
ment servants, and acceptance of
frequent or lavish hospitality from
persons having official dealings or from
tndustrial or commercia! firms; and

(iv) the provision for submission
by Government servants of periodical
returns of their assets and liabilities
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containing full particulars regarding
both movable and immovable proper-
ties as well ag debts and other liabi-
lities,

(c) The revised Conduct Rules have
only imposed certain new obligations
on Government servants, particularly
in respect of acceptance of gifts and
submission of detailed returns of as-
sets and lmabilities.

Jobs in 1.O.C.

961, J Shri 8. M. Banerjee:
- Shri Yashpal Singh:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether a large number of em-
ployees from Private Oil Companies
have applied for jobg in 1.O.C,;

(b) it so, the number of aprlica-
tions received up to 31st December,
1964; and

(c) the number of those whe have
been offered jobs?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) to (c¢) Altogether 505 and 93 ap-
plications for jobs have been received
at the headquarters of the Marketing
and Refinerieg Divisions of the Indian
Qil Corporation up to December, 1964
from employees of private oil com-
panies in India. Of these 128 persons
in the Marketing Division and 38
persons in the Refineries Divisiun have
been offered jobs.

Sealing off East Pakistan Porder

{ Shri Surendra Pal Singh:
262, sori Suboan Hansda:
g Shri S. C. Samanta:
Shri Indrajit Gupta.

Will the Minister of Rehabilitatien
be pleased to state:

(a) whether it is a fact that Gov-
ernments of West Bengal and Assam
have urged the Central Government
to either seal off the border with
East Pakistan or take over the res-
ponsibility of rehabilitating those



1151 Written Answers PHALGUNA 5, 1886 (SAKA) Written Answers 1152

refugees who crossed into those
States without migration dertificates
after the 1st November, 1964; and

(b) if so, the Central Government’s
reaction thereto?

The Minister of Rehabilitation (Shri
Tyagi): (a) and (b). In October 1964,
the Central Government decided to
restrict, with effect from the 1st
November 1964, relief and rehabili-
tation penefits to those who come f:om
East Pakistan with migration certi-
ficates,. The West Bengal Govern-
ment, however, pointed out that unless
the entry of persons coming from
East Pakistan without migration cer-
tificates is barred, the decision to
restrict relief and rehabilitation bene-
fits only to those who possess migre=
tion certificates woulq create problems
for that State. The West Bengal Gov-
ernment was accordingly advised thet
they might exercise discretion to send
to the Central camps hard cases ..f
persons coming without ‘migration
certificates,

The Governments of Assam and
Tripura also expressed gimilar views
and they too have heen given the
discretion to give relief and rehabi-
litation benefits in hard cases of
migrants coming- without wmigration
certificates.

The policy in this regard is kept
constantly under review by the Gov-
ernment of India in consultation with
the State Governments concerned.

Vigllance Commissiong

Shri Yashpal Singh:
Shri Bhagwat Jha Azad:
Shri Naval Prabhakar:
Shri P. C. Borooah:
lsn.rimati Savitrli Nigam-

263.

Shri Onkar Lal Berwa:
Shri Sivamurthi Swamy:

. Will the Minister of Home Affairs

be pleased to state:

~ (a) whether it is a fact that qnly
in six States Vigilance Commissions

on the patiern of the Central Vigi-
2207 (Ai) LSD—3

lance Commiission have been set up;
and

(b) if so, the reasons advanced by
the remaining States in not setting
up such Cornmissions?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir.

(b) The Jovernments of Mysore,
Nagaland and Orissa have decideg to
set up Vigilance Commissionsg on the
central pattern. The Government of
Bihar have set up an Anti-Corruption
Board containing the essential ingre-
dients of the Central Vigilance Com-
mission, The Punjab Government
have also decided to set up a Vigi-
lance Commission. Details of its
organisation are being ascertained.
The Governments of Jammu and
Kashmir, Madras and Uttar Pradesh
have set up organisations differing in
some respects from the Central model.
The Government of Kerala and West
Bengzal are still considering the
matter.

Oceanography

264. Shri R. Ramanathan Chettiar:
Will the Minister of Education be
pleased to state: )

(a) whether any arrangements exist
on the eastern coast for conducting
studies in oceanography; and

(b) if so, the location and broad
outlines thereof?

The Minister of Education (Shri
M. C. Chagla): (a) Intensive study in
Oceanography is now taking place as
part of the International Indian Ocean
Expedition and it includes both
eastern ang western ooasts of India.

(b) This study comprises the entire
Indian Ocean from 30° to 120°E, but
the Indian Programme is mainly con-
centrating on the northern parts of
the Arabian Sea above the equator
with 60° longitude as western boun-
dary and the Sumatra coast along
with the Andaman and Nicobar
islands as the eastern boundary.
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Will the Minister of Petreleum and
Chemieals be pleased to state:

. (s) the decision taken on the
various offers of collaboration for set-
ting up the Madras Refinery;

(h) which ope of the offerg has
been aceepted; and

FEBRUARY 24, 1965 Written Answers

1154

(¢) the main terms of the collabo-
ration found acceptable by the Gow-
ernment?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) to (c). The offer from National
Iranian Qil Company/American Inter-
national Oil Company has been
accepted. The terms to be incorporat-
ed in the Formation Agreement are
under discussion,

Gas from Gauhati Refinery

967, J Shri P. C. Borooah:
* Shri Yashpal Singh:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it js a fact that a
scheme was received by Government
in July last for the supply of gas
from the Gauhati Refinery at Gauhati
and Shillong for domestic use;

(b) if so, whether Government
have since approved the same; and

(c) the salient features of the ap-
proved scheme?

The Minister of Peiroleum and
Chemicals (Shri Humayun Kabir):
(a) to (c). The proposal from Indian
Oil Carporation (Refineries Division)
was received early this month and is
under examination.

Expansion of Oil Refineries

Shri J. B Singh:
268. { Shrimati Renu Chakravartty:
| Shri Bibhuti Mishra:

Will the Minister of Petroleum and
Chemicals be pleased to stater

(a) whether the foreign oil com~
panies request for expansion of oil
refineries has been considered by
Government; and

(b) if so, the decision taken there-
on?
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The Minisier of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Bir.

(b) It has been considered un-
necessary to expand these refinerjes
at present.

Use of D.LR. against Hoarders and
Profiteers

( Shri J. B. Singh:

Il Shri D. C. Sharma:
269. { Shri M. Rampure:
Shri Warior:
Shri Daji:
Shrimati Ramdulari Sinha:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
utilised the powers available under
the Defence of India Rules to put
down hoarding and profiteering in
foodgrains and essential commodities;

(b) if so, the details of the action
taken so far by the Centre and the
States in this connection; and

(c) the t>tal number of persons so
far detained or proseécuted under
D.IR, for hoarding and profiteering?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) to (c). Information is being col-
lected from State Governments and a
statement will be laid on the Table
of the House in due course,
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The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) No.

(b) Does not arise.

Smuggling of Liquor

271. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is g fact that liquor
is being smuggled by air to cities
under prohibition like Bombay and
Madras as parcels of machinery; and

(b) if so, the number of such cases
that have come to notice recently
and the action taken in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) No case of smuggling by air of
liquor as parcels of machinery to the
cities under prohibition e.g. Bombay
and Madras, has come to notiee in
recent years. )

(b) Does not arise.
Staff o Check Explosions in Delhi

(Shri D, C. Sharma:

| Shri Bade:

Shri Hukam Chand

Kachhavaiya:

Shri Onkar Lal Berwa:
Shri P. C. Borooah: -
| Shri P. R Chakraverti:
| Shri Sudhansu Das:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it has been decided to
reorganize and strengthen the special
staff in the CID to prevent explosions
in Delhi and to apprehend those res-
ponsible for them; and

!
. lﬁ

(b) if so, the broad features there-
of?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) The matter is under
consideration.

(b) Does not arise.
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Internal Security Force

{ Shri P, R. Chakraverti:
273.4 Shri P. C. Borooah:
| Shri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether. the Centra] Govern-
ment have examined the suggestion
of the Home Minister of Orissa that
the recent communal riots in Rour-
kela and students unrest in different
barts pointed to the need for a
“strong and unified internal security
force” under the control of the Union
Government; and

(b) whether the Centre is taking
steps to ensure uniform standards

for the police force throughout the
country?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) No such proposal has been re-
ceived by the Government of India.

(b) No, Sir,

African Studies

275. Shri Heda: Will the Minister
of Education be pleased to state:

(a) the names of the universities
which have sponsored African studies;

(b) the total aid or subsidy given
to the universities for the programme;
and

(c) whether there is any move to
encourage Indian studies in African
universities?

The Minister of Education

M. C. Chagla):
Delhi,

(b) Rs. 1,33,250.85p. plug mainten-
ance expenses on the department
from 1961-62 which have been met
from the Block Grant to the univer-
sity.

(¢) “Certain schemes are
consideration,

(Shri
(a) University of

under
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Delhi Municipal Corporation

( Maharajkumar Vijaya
278.{ Ananda:
( Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government are
aware that the multiplicity of D.M.C.
authorities have resulted in ineffici-
ency and needless delay in the im-
plementation of development activi-
ties;

(b) whether the demand of the
large majority of people to streamline
the administration and bring about
cohesion in the administrative
machinery is being seriously consider-
ed;

(¢) whether it ig proposed to amend
the DM.C. Act to bring it in a prac-
tical shape; and

(d) if so, when the amending Bill
is likely to be introduced in the Lok
Sabha?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) to (d). The Government of India
are considering the question of re-
organising the existing administrative
set-up in Delhi including the execu-
tive machinery of the Delhi Munici-
pal Corporation. After a decision has
been taken on the future set-up,
appropriate Jegislative measures in-
cluding amendment of the Delhi
Municipal Corporation Act, if found
necessary, will be undertaken.

Summer Science Programme
Mnhau;knmar Vijaya

279.
Shn Heda

Will the Minister of Education be
pleased to state:

(a) the result of Summer Science
programme conducted with the assist-
ance of the U.S. Government during
1964;
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(b) the “details of the agreement
entered into with -~ U.S, Government
covering this programme for 1965;

(c¢) the number of professors and
teachers expecteq to be benefited
thereby; and

(d) the total expenditure involved
—separately in respect of expenditure
met by the Ministry and that out of
.the grants and other aid received
from the U.S. and other agencies?

The Minister of Education (Shri
‘M, C. Chagla): (a) The Summer
Science Institutes conducted in 1964
were attended by 640 high school
teachers and 658 College teachers
from all over the country. The pro-
gramme substantially achieved its
major objectives of upgrading the
subject matter competence of the
participating teachers which would
-<contribute towards improvement of
the standard of Science education in
-schools and colleges.

(b) For the year 1965 the agree-
ment provides for the holding of 78
Summer Science [nstitutes: 49 for
secondary school teachers, 29 for eol-
lege professors “including one for
teacher educators.

(c) Each Institute will be limited
to 45 participants and a total of 1400
college teachers and 2200 secondary
school teachers is likely to be benefit-
<d,

(d) The total expenditure to b~
borne by the Government of India
‘would be Rs_ 94.40 lakhs for organiz-
ing the Science Institutes including
‘their commodity requirements. The
U.SALD. will make available as
grant a tofal amount of Rs. 85 lakhs
for providing services of U.S. consul-
tants and training facilities in the
{U.S.A. for Indian participants,

Private Engineering Colleges

280, Maharajkumar Vijaya Ananda:
‘Will the Minister of Education be
pleased to refer to the reply given fo
{Starred Question No. 62 on the 18th
‘November, 1964 and state:
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(a) whether the Report of the
‘Special Inspection Committee to look
nto the conditions of work and in-
structional faeilities provided at pri-
vate Engineering colléges and their
affiliations has been studied; and

(b) if so, the conclusions arrived
thereat?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir,

(b) The report has been forwarded
to the Mysore Government and affili-
ating Universities. On receipt of their
romments further consideration will
he given to the report in consultation
with the University Grants Commis-
sion,

Gauhati Refinery

Shri Gokulananda Mohanty:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
281, Shri R. §. Pandey:
| Shrimati Renuka Barkataki:
| Shri R. Barua:
( Shri L. N. Bhanjs Deo:

Will the Minister of Petroleam and
Chemicals be pleased to refer to the
reply given to Unstarred Question
No. 802 dated the 2nd December, 1964
and state:

(a) if the offer of Rumanian Gov-
ernment for the expansion of Gauhati
Refinery has beén examined; and

(b) the decision taken by Govern-
merit in the matter?

The Minister of Petroleum and

Chemicals (Shri Humayun Kabir):
(a) and (b), This is still wunder
2xamination.
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The Minister in the Ministry of
‘Heme Affairs (Shri Hathi): (a) The
number of registered foreign miszion-
aries in India as on 1-1-1964 was 4,320.

(b) According to the information
available, a sum of rupees 1077 lakhs
was received during 1963 end a sum
of rupeeg 844 lakhs during the period
January-September, 1964.

(¢) The information is not avail-
able,

Ex-Ruler of Bastar

Shri Bade:

| Shri Vishram Prasad:
Shri Yashpal Singh:
Shri M. L, Dwivedi:

Will the Minister of Home Afldirs
be pleased to state:

(a) whethey former . Maharaja of
Bastar Shri Pravinchandra Bhanj
Peo has written to Government
urging for a thorough administrative
inquiry into the affairs of Bastar;

(b) whether he has threatened Gov-
ernment that if no inquiry is made
‘he would go on a hunger strike before
Parliament; and

(e) if so,
thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). A delegation of four
peérsons from Bastar among whom
Shri Pravinchandra Bhanj Deo was
one, had sent a list of demands to the
Government of India. One of the
demands was for the appointment
of a high level committee to make an
on-the-spot study of the affaits of

Government’s reaction
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Bastar. A thfeat was aléo held out
that Shri Pravinchandra Bh#nj Deo
mnay join in a fast of protest if the
temands were not met.

(¢) All mattérs referred to in the
(emands pertain to the sphere of the
$State Governmenit arid the Govern-
inerit o¢ Ihdia are not concerned.
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Murders in Delhi

( Shri Daljit Singh:
286 Shri Bhagwat Jha Azad:
) Shri Yashpal Singh:
Shri M. Rampure:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of murders com-
mitteq in Delhi and New Delhi during
the last six months and whether there
has been
them;

comparative increase in

(b) the causes thereof; ang

(c) the action taken to stop the
onward trend, if any?

The Deputy Minister in the Minis-
try of Home Affairy (Shri L. N.
Mishra): (a) During the period from
18-64 to 31-1-65, 14 true cases of
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murder were registered by Police in
Delhi and 5 true cases were register-
ed in New Delhi, In the correspond-
ing period of the previous year, 23
true cases of murder were registered
by the Police in old Delhi and 6 cases
were registered in New Delhi. Thus
there was no increase in the true
cases of murder during the last 6
months as compared to the corres-
ponding period of the previous year.
(b) The causes
were as under:
Domestic troubles
Previous enmity

4
4
Sudden quarrels 3
3
5

of these murders

Love Affairs
Misc. and unknown causes
(¢) Does not arise.

All India Forest and Engineers
Services

J Shri Vidya Charan Shukla:
* 7\ Shri Mohammad Elias:

Will the Minister of Home Affairs
be pleased to state:

(a) the specific reasons for the
delay in creation of an All India
Forest anq Engineers Services; and

(b) when these two All India Ser-
vices are likely to be constituted?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). Since in the matter of
formation of these All India Services,
the State Governments and also the
concerned Central Ministries have to
be consulted, differing view points
reconciled and a scheme acceptable
to all evolved, g certain amount of
delay is inevitable. However, every
effort is being made to constitute
these Services as early as possible,

Declaration of Assets and Liabilities
by Government Employees

288 Shri Vidya Charan Shukla:
Will the Minister of Home Affairs
be pleased to state:

(a) the precise revised rules for
submission of periodical reports of
asgets and liabilitieg with particulars
of movable and immovable proper-

287

ties as well as debts and other liabili-
ties for the Central Government em-
ployees;

(b) whether more or less simila’
provisions exist in the earlier Conducr
Rules for the Central Government em
ployees;

(c) how many such reports were
fileq under the earlier rules; and

(d) how many reports have been
filed by the Government employees
under the newly revised Conduct
Rules?

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
(a) Under rule 18(1) of the Central
Civil Serviceg (Conduct) Rules, 1964,
every Government servant, except
those holding Class IV posts, shall on
his first appoin§ment to any service or
post and thereafter at such intervals
as may be specified by the Govern-
ment, submit a return of his assets
and labilities, in such form as may
be prescribed by the Government,
giving the ful] particulars regarding:

(i) the immovable property inherit-
ed by him, or owned or acquired by
him or held by him, on lease or mort-
gage, either in his own name or in the
name of any member of his family or
in the name of any other person;

(ii) shares, debentureg and cash
including bank deposits inherited by
him or similarly owned, acquired, or
held by him;

(iii) other movable property inhe-
rited by him or similarly owned, ac-
quireq or held by him;

(iv) debts and other liabilities in-
curred by him directly or indirectly.

(b) Under rule 15(3) of the Central
Civil Services (Conduct) Rules, 1955,
every member of Class I and Class
II services was, on first appointmen’;
in ' the  Government service and
thereafter at intervals of every
twelve months, required to submit a
return in the prescribed form of all
immovable property owned, acquired
or inherited by him or held by him
on lease or mortgage, either in his
own name or in the name of any
member of his family or in the name
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of any other persoh. There was ho
provigion for inclusion, in that perio-
dical return, of particulars relating to
movable property, and debts and other
liabilities,

(c) As the earlier rules required
every Class I and Class II Govefn-
ment servant to submit at the tirne of
his appointment, and thereafter an-
nually, a return relating to his immo-
vable property, as many first reports
and annual reports were fileq as there
were Class I and Class II Govern-
ment servants,

(d) As prescription of the form. of
return under the new  Conduct
Rules and its periodicity are under
consideration of Government, no re-
ports have been filed under the new
Conduct Rules. Meanwhile returns
are being submitted under the old
‘Rules,

Limited Comipetitive Examination

280. Shri Seghiyan: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether it is a fact that the
scheme for limited competitive exa-
mination for recruitment to the
IAS, IF.S, and Central Class I Ser-
vices was considereq at Chief Minis-
ters’ Conference;

(b) the reactions of the States to
this proposal; and
(¢) whether  Government  have

taken any decision in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (2)
The scheme for the Limiteq Competi-
tive Examination for recruitment to
the LAS.|LF.S. and other Central
Class 1 Services was not considered
in any of the conferences of the Chief
‘Ministers but was discussed in a con-
ference of the Chief Secretaries of
States held in March, 1963. However,
the Chief Ministers had been ad-
dressed in the matter by the Home
Minister in 1964.

(b) The scheme diq not find favour
writh the majority of the States,
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(e) It has been decided not to ptif-
sue theé scheme for the present.

Ceatral Vigilance Cemmission

( Shri Balkrishna Wasnik:
290, { Shri Ram Sewak Yadav:
{ Shri Sivamurthi Swamy:

Will the Minister of Home Affairs
bé pleased to state:

(a) the number of cases received by
the Vigilance Commission at the
Centre so far; and

(b) the disposal by them with re-
sults?

The Minister of State in the Minis-
of Home Affairg (Shri Hathi): (a)
and (b) A statement is placed on the
Table of the House. [Placed in Lib-
rary, see No. LT-3841/65].

Grants to Universities

251, Shii Sivamurthi Swamy: Wil
the Minister of Education be pleased
to state:

(a) the amount of grant or lo_fm
given by the University Grants Com~
mission to various universitieg in
India for recurring and non-recurring
expenses during the Third Plan
periog (university-wise);

(b) the rate of interest the Univer-
sity Grants Commission has charged
for loans sanctioned to each of the
universities;

(c) whether there are any univer-
sities or educational societies which
have requested for exemption from
the payment of interest; and

(d) if so, which and the amount

thus exempted?

The Minister of Education (Shri
M. €. Chagia): (a) Information re-
garding grants given by the Univer-
sity Grant; Commission to Universi-
ties during the Third Plan period is
being collected and will be laid on
the Table of the S8abha in due course.
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The Commission is not competent
to advance loang to Universities un-
der its Act of incorporation.

(b) to (d), Do not arise.

Ban on Creation of Pests
292. 8hri Chuni Lal: Wil] the
Minister of Home Affafrs be pleased
to state:

(a) whether it is a fact that there
is a ban on the ereation of posts;

(b) if so, when it was imposed;

(c) the number of posts of Secre-
taries, Special Secretaries and Addi-
tiona] Secretaries created since the
ban wag imposed; and

(d) the reasons for creating
posts when there was a ban?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L, N.
Mishra): (a) Yes; Sir.

(b) 13th Jume, 1968,

the

(c) Secretaries—7 (one post in lieu
of Additional Secretary).

Special Secretary—1 (discontinued
since 19-5-1964).

Additioniat Secretaries—11 (4 posts
in lieu of Joint Secretaries; one post
held in abeyance),

(d) Broadly the reasons were:

(i) Creation of new Ministries/
nts;
(i) Re-organisation of existing
Ministries/Departinents;

(iii) Expansion- of activities in
existing  Ministries/Depart-
ments and consequent in-
crease in work.

Cricket

293. Shri Yashpal Singh: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that India
is losing in the International cricket
field;

(b) it so, the reasons therefor; snd

(c) the steps taken to improve the
position?

The Deputy Minister in the Minis-
try of Education (Shti Bhakt Dar-
shan): (a) No, Sir.

(b) ang (¢) Do not arise.

Secientific Research

Shri D, D. Puri:

Shri Sham Laj Saraf:
Z Shri P, K, Deo:

~Shri Kapur Singh:

Shri P. K, Ghosh:

Will {ce Minister of Education be
pleased to state:

(a) whether  Government  have
considéred and accepted the sugges-
tion that at least ofie percent of
national income be spent en sciemtific
research; and

(b) the concrete steps being taken
for a rapid expansion of research faci-
lities?

The Minister of Education (Shri
M. C. Chagla): (a) The question of
the quartum of funds to be allocated
for scientific research during the
Fourth Five Year Plan is receiving
consideration.

(b) The Scientific Advisory Com-
mittee to the Cabinet made the fol-
lowing recommendations for accelera-
ting the tempo of scientific research
in the country:—

294,

(i) The number of men engaged
in scientific research and
development should be in-
creased and their quality im-
proved;

Materials, instruments &nd

particularly those re-
quired for developing new
materials, tools and weapons
for defence, shoulq be freely
provided;

(ii)

(iii) The study of the country’s en-
vironmental and natural re-
sources, with a view to their
better utilisation, should be
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intensified;

(iv) The country should be made
to turn away from the con-
cept that research in deve-
lopment is a kind of luxury
and should be made to realise
that under present conditions
the speeding up of research
and development ig a matter
of the most vital importance,
especially for defence; and

(v) Within the normal budget
limitations there should be no
ban on the creation of new

scientific posts in scientific
institutions.
These recommendations have been

brought to the notice of the various
scientific research institutions for ne-
cessary action, and implementation.
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Scheduled Castes & Scheduled Tribes
in LAS.

296. Shri Sivamurthi Swamy: Will
the Minister of Home Affairs be
pleaseq to state:

(a) the number of persons selected
for I.A.S. from amongst the Scheduled
Castes, Tribes and Backward Classes
during 1862 to 1964;

(b) the number out of them whe
had been given tuition for such exa-
mination at State expenditure; and

(¢) the steps being taken to fill up
the reserved quota for all backward
classes in this service?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
There is no reservation for Backward
Classes other than Scheduled Castes
and Scheduled Tribes in the IAS.
The number of persons belongirg to
the Scheduled Castes and Scheduled
Tribes appointed to the Indian Ad-
ministrative Service during the years
1982, 1963 and 1964, from the Com-
bined Competitive Examination —con-
ducted in the years 1861, 1962 and
1963 respectively, is as follows:—

Year Year of Number Number of
of appoint- of Sch, Sch. Trbes
Exam. ment. Castes  appointed.
appointed.
1961 1962 22 4
1962 1963 11 4
1963 1964 14 5

(b) The information is being col-
lected and will be laid on the Table
of the House as soon as possible.

(¢) The question does no arise as
in al] the three years all the vacancies
in the reserved quota for Scheduled
Castes and Scheduled Tribes were fll-
ed by the appointment of candidates
belonging to the respective categories.
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Pak. Spy Ring in Kashmir

[ Shrimati Renuka Barkataki:
207, J Shri P. C. Borooah:
Shri P, R, Chakrave-ti:
1Sh.rimati Zohraben Chuvda

Will the Minister of Home Affairs -

be pleased to state:

(a) whether it is a fact that recent-
ly a Pakistani spy ring has been un-

earthed in Kashmir; and

(b) if so, the number of

taken to smash the spy ring?

The Minister of State in the Minis-

try of Home Affairs (Shri Hathi): (a)
and (b). The Jammu and Kashmir

Police have arrested two persons in
1964

the Mendhar area in October
and three persons in Jammu area in
December 1964 in connection with
the explosiong in the State. These
persons are strongly suspected to be
connected with  Pakistani spy rings
in Jammu and Kashmir. The cases
against them are under investigation.

dwifaw qW
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Explosion in FA.CT.

299, J Shri Ravindra Varma:
7 Shrimati Renuka Barkataki:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether any enquiry has been
conducted into the explosion that
took place in the Oil Gasification
Plant of the F.A.CT, on the 14th
January, 1965; ang

¥ (b) it so, the result of the enquin;
and the extent of the damage caused
thereby?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) and (b). There was no
explosion or fire in the plant on the
14th January, 1965, There was, how-
ever, a minor rupture of a pipe due



177 Written Answers

to localised corrosion. A departmen-
ta) enquiry was conducted and it was
founq that it was purely an accident.
The damage is estimated at about Rs.
500 only,

Koyali Refinery

Shri Bhagwat Jha Azad:
309, { Shri Yashpal Singh:
| Shri Narendra Singh Mahida:

Wil]l the Minister of Petrolemm and
Chemicals be pleased to state:

(a) whether the execution of .he
first stage of Koyali refinery is pro-
ceeding aecording to schedule;

(b) if s0, when it will be commis-
sioned; and

(c) whether according to the agree-
ment signed with U.B.S.R. providing
for equipment, material and speeis-
lists have started arriving?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) No, Sir.

(b) By about August, 1965.

(c) Yes, substantially according to
the agreement.

Strike in Mining Engineering
Institutes

302. Shri Hem Kaj: Will the Minis-
ter of Education be pleased o refer
to the reply given to Starred Question
No, 61 on the 18th November, 1964
and state:

(a), whether the joint Board of
Engineering Education has completed
its enquiry into the causes of the
strike by the students o»f mining ens
gineering institution; and

(b) if so, whether a copy of their
recommendationg will be laid on the
Table?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The Joint
“Poard has looked into the question of
‘smployment of Mining Engineering
gtudents on completion of their train-
ing. The relevant recommendations

FEBRUARY 24, 1965

Written Answers

178

of the Board are given in the state-
ment given below:

STATEMENT

1. Early steps should be taken to
make g statutory provision for the
appointment of qualified personnel as
Safety Officers in the mines,

2. An “orientation” course of one
year’s duration should he instituted
for the purpose of training mining
engineering graduates to make them
eligible for appeintment as Colliery
Engineers. While undergoing this
course, the graduate; should be paid
the same stipend as given tp practical
training stipendiaries under the Gov-
ernment scheme.

3. The Indian Bureau of Mines and
the Chief Inspectorate of Mines should
take urgent steps to make gppoint-
ments to their vacant posts.

4. The Council of Seientific and In-
dustrial Research should offer research
fellowships to about ten mining gra-
duates every year,

5. Wherever possible, students of
1st ang 2nd year of the Mining Course
may be permitted te change over to
other courses if they so desire.

6. A careful assessment of require-
mentg of Mining Engineers should be
made with regard {p the development
programmes proposed for the 4th and
5th Plan periods. The training capa-
city of Mining Engineering institu-
tions should be related to these re-
quirements,

Commanist Detepug

f 8hri Nambiar:
\ Shrimati Ramdulari Sinha:

Will the Minister of Home Affajrs
be pleased to state:

(a), whether the Central Govern-
ment have issued jnstructions to all
States, as to how and under what
conditions the Comrmunist detenus
now detained under the D.IR, who
were recently arrested as per their
directive, are to be kept.
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(b) whether they are being treated
like prisonerg in the matter of lock-
up, letter writing and interviews;

(¢) whether it is the directive of
the Central Government not to release
any detenu on parole even in cases of
serious illness or degth of a close re-
lative;

(d) whether any uniform rules re-
lating to the condition of such deten-
tion have been issued; and

(e) if so, whether the same will be
laid on the Table?

THe Minjster of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The recent detentions were
under orders issued by the State Gov-
ernments on an examination of indi-
vidual casges and the question of
Central Government’s directive does
not arise, No instructions are g3lso
necessary regarding their conditjons
of. detention as under rule 30(4) of
DIR., the State Governments are
competent to prescribe the conditiong
of detention. However according to
information available, in the matter
of lock-up, letter writing and inter
views, the detenus are given gdequate
facilities Any complaint in this re-
gard may be taken up with the State
Governments by the detenus concern-
ed

(¢) and (d). No, Sir,

(e), Does not arise.

Secondary Education grants
Commission

304. Shri Man Sinh P. Patel: Will
the Minister of Education be pleased
to state:

(a) whether Government have taken
the fina] decision to appoint a grants
Gommission for secondary education;
and R

(b) if not, the reasons therefor?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). On examina-
tion of the legal aspect of the ques-
tion, it has been found that the Cen-
tral Government has no powers under

the Constitution to set up 4 Statutory
Commission dealing with * Secondary
Education.

Study of Sanskrit, Arabic, Persian and.
Pali

305. Shri U. M. Trivedi: Wil] the
Minister of Education be pleased to:
state the total amounts spent by the:
Government of India during the year
1964-65 for the promotion of the stud-
ies of (i) Sanskrit (ii) Arabic, (iii)
Persian und (iv) Pali?

The Deputy Minister in the
Ministry of Education (8hri Bhakt
Darshan): Information is being col-
lacted and it will be laid en the table
of the House in due course.

Arrests of Spies

306. Shri U. M\ Privedi: Will the
Minister of Home Affairs be pleased
to state:

(a), the total number ¢f spies arrest-
ed during 1964;

(b) the countries for which
were working; and

they

(c) the nationality-wise break-up of’
those spies?

The Minister of State in the Minis--
try of Home Affairs (Shri Hathi): (a)
to (c¢). It will not be in the public
interest to disclose the information.

School Teachers of Kerala

309. Shri Bibhuti Mishra: Wil] the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
Government of Kerala under the
President’s Rule have increased the
salaries of the School teachers;

(b) if so, the quantum of incre-
ment; and

(¢) how far the teachers are satis-
fied?

The Ministey of Education (Shri
M, C. Chagla): (a) to (c). The infor-
mation is being collected from the
State Government and will be laid on
the Table of the House in due course..
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Indian Tea Association Scheme in .
Cachar
312. Shrimati Jyotsna Chanda: Will

‘the Minister of Rehabilitation be
tleased to state:

(a) whether any report las been
.submitted by the Enquiry Committee
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constituted to go into the failure of
the Indian Tea Association Scheme in
Cachar; -

(b) if so, the findings thereof; and

(¢) i not, how long will it take to
submit the report?

The Minister of Rehabilitation (Shri
Tyagi): (a) No.

(b) Does not arise,

(¢) Meetings of the Committee were
held on 31st January, 1st ang 2nd
February, 1965. The report could not
be completed as som2 more witnesses
are required to be examined, The
report is now expected by April, 1965.

Namrup Fertilizer Plant

313.- Shri J. 'N. Hazarika: Will the
Minister of Petroleum and Chemicals
be pleaseq to state:

(a) whether it is a fact that the site
of Namrup Fertilizer Plant is going
to be shifted to another locality in
view of obstructions created by gas
emission;

(b) if so, whether a new site has
been selected and some progress made
regarding construction; ang

(c) the additional cost estimated for
the shifting?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Sbri
Alagesan): (a) Yes.

(b) A new site, which is not very
far from the old site, hag been select-
ed. The selection could be finalised
only recently on completion of the
necessary soil tests which showed that
this site is fit for location of the fac-
tory. Construction work on this state
hag not yet begun.

(c) Whether any and how much
additional cost will be involved in
shifting to the new site has not yet
teen determined.
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School Teachers in Kerala

314. Shri H. V. Koujalgi: Will the
Minister of Edumeation be pleased to
state:

(a), whether the teachers in the
Government schools in Kerala State
staged a one-day “chalk down strike”
on 11th January, 1965;

(b) if so, the reasons therefor;

(c) the number of teachers
took part in it; ang

(d) whether Government propose
to take any disciplinary acticn against
. them?

The Minister of Education (Shri
M. C. Chagla): (a) to (d). The infor-
‘mation is being obtained from the
State Government and will be laid on
the Table of the House in due course.

Refinery Gagy

[ Shri Prabhat Kar:
Shri Indrajit Gupta:
Shri Daji:

| Shri Warior:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether Government have exa-
mined the cost structure of liquified
Tefinery gas, markettey under brand
names by private oil companies in
India;

(b) the quantity and value of. pro-
duction of liquified refinery gas
wmarketted in India; and

(c) whether there is mny proposal
for entry of public sector refineries
‘imo the field of marketting refinery
Zas?

The Minister of Potroféum and
Chemicals (Shri Humaywp, Kabir):
(a) No Sir.

(b) It is regrétfed that this infor-
mation cannot be disclosed in view -of
the restrictions mposeq by the De-
fence of India Rules.

(¢) Yes Sir. The liquified petro-
leum gas avaijlable from Berauni Re-
finery .is proposed to be bottled and
distributed by the Marketting Divi~
sion of the Indian Oil Corporation
Limited, Bombay. '

2207 (Ai) LSD—4 ~

who

315.

Institutes of Foreigy Languages

316, Shrimati Maimoona Sultan:
Will the Minister of Educatien be
pleased to state: ’

(a) whether Government prcpose to
set up institutions for study of foreign
languages other than Russian: and

(b) it so, Government's
me in this respect?

program-

The Minister of Education
M. C. Chagla); (a) No, Sir.

(b) Does not arise.

(Shiri

Basic Education Week

317, S Shrimati Maimoona Sultan:
°  Shri P.-R. Chakraverti:

Will the Minister of Education be
pleased to state:

(a) whether a Basic Education Week
was observed on the 20th January,
1965 in DN«lhi;

(b) if so, the salient features there=
of; and

(c) the estimated progress made in
the field of basic education durixg the
first three years of the current plan,
and the programme for rest of the
plan period for promotion of Basic
Education? ~

The Minister of Education (Shni
M. C. Chagla): (a) Yes, Sir.

(b) (i) Organisation of exhibitions
in schools, (ii) debates, recitations,
lectures, and studies (iii) games and
matcheg (iv), cleanliness drives, (v)
parent-teacher ‘meetings; and  (vi)
radio broadeast; .

(c¢) The number of bessic schools in
the country increased from 80,218
in 1960-51 to 89,482 in 1961-62. The
namber of children envolled in these
schoolg increased from 97,21,432 in
1960-61 to 1,12,61,491 in 1961-62. Simi-
larly, “the  tasie  teilning institutiéns’
increased from 1,078 to 1,115 during
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this period (data for the years 1962-
63 and onwards are rot available).

The Third Five Year Plan proposals
comprise of converting about 57,760
schools into basic schools; to orient
the remaining schools to the basic
pattern; to remodel al' training insti-
tutions along basic lines; to establish
basic schools in urban areas and to
link up basic education with the deve-
lopment activities of each local com-
munity.

Price of Gas in Gujarat

318, Shri Narendra Singh Mahida:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact thay the
question of fixation of price of gas in
Gujarat has been referred to arbitra-
tion;

(b), if so, the detai’s of report on
arbitration, if received: and

(c) i not, when the report is likely
to be submitted?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
{a) Yes, Sir.

(b) The report has not yet been
received as the arbitration proceed-
ings are still in progress.

(c) It is difficult at present to fore-
cast.

Rehabilitation Industries Corporation

s1p, J Shri Ramachandra Ulaka;
- 1 Shri Dhuleshwar Meena:

Will the Minister of Rehabilitation
be pleased to state the -amount out-
standing with different industrial con-
cerns who were provided with loans
by the Rehabilitation Industries Cor-
poration as on the 31st January. 1965?

' The Minister of Rehabilitation (Shri
Tyagi): A Statement ig laid@ on the
“Table of the House. ([Placed in
Library, see No. LT-3842/65]
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Auditoria in Orissy Schools and
Colleges

320, J Shri Ramachandra Ulaka:
* 7\ Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

(a) the amount sanctioned by the
Centre for construction of auditoria in
various schools and colleges in Oriss2
during 1964-65;

(b). the details thereof; and

(c) the amount proposed to be given
to that State for the said purpose dur-
ing 1965-667

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Rs, 20,000.

(b) (i) Gopabandhu High School,
Begunia—Rs. 10,000.

(ii) Salipur High Schcol, Salipur—
Rs. 10,000.

(c) A balance of Rs. 51,399 remains
to be paid in instalments for five
projects (including the two mentioned
above) sanctioned in Orissa, This will
be paid, if and when the conditions
laid down, are satisfled.

Polytechnics for Women

39y J Shri Ramachandra Ulaka:
* 7\ Shri Dhuleshwar Meena:

Will the Minister of Education be
pleaged to state:

(a) the number of polytechnics for
women at present in the country,
(State-wise); and

(b) the number of such polytech-
nics proposed to be opened, State-
wise, during 1965-06%

The Minister of Education (Shri
M. C. Chagla): (a)
Andhra Pradesh 2
Assam 1
Delhi 1
Gujarat 1
Kerala 3
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Madras ]
Madhya Pradesh 1

"™ Mysore 2
Punjab 1
Uttar Pradesh 1

West Bengal ‘1
Total 17

(b) One polytechnic for women-i.s
proposed to be opened in Gujarat and
ene in Bihar in 1905-66.

Orissa High Ceurt

329, J Shri Ramachandra Ulaka:
7\ Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of writ petition
filed in Orissa High Court, Cuttack
during 1964; and

(b) the number out of them on
which judgement has been delivered
and the number still pending?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). The information is
being obtained and will be laid on
the Table of the House.

Consumption of Petroleum in Orissa

303 Shri Ramachandra Ulaka:
* \_ Shri Dhuleshwar Meena:

Will theé Minister of Petroleum and
Chemicals be pleased to state:

(a) the total consumption of petro-
leum and petroleum products in
Orissa during 1964-65; and

(b) the details thereof?

The Minister of Petrolenm and
Chemicals (Shri Humayun Kabir):
(a) Mt is estimated that, during 1964-
65, the total consumption of petro-
leum products, in Orissa, will be
about 1.9 lakh tonnes.

(b) It is regretted that the details
eannot be disclosed in view of the
restriction imposed by the Defence of
India Rules,

Junior Techmical Schools in Orissa

-/ Shri Dhuleshwar Meena:
324
* \ Shri Ramachandra Ulaka:

Will the Minister of Education be
pleased to state:

(a) the number of junior technical
schools at present in Orissa;

(b) the number of such schools
proposed to be “opened in Orissa
during 1965-86; and

(c) the places where they would be
located?

The Minister of Education (Shri
M. C. Chagla): (a) Two.

(b) Nil,

(c) Doeg not arise.

Officers borroweq from Private
Sector

-325. Shri M. Rampure: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of officers borrowed
by the Central Government from the
Private Sector since the declaration
of emergency;

(b) how many of them have been
absorbed through UP.S.C. test; and

(c) how many have been returned
back to the Private Sector?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) to (c). The information is being
collected and will be laid on the
Table of the House ag early as
possible.

Departmental Schools in Kerala

827. Shri A V. Raghavan: Will the
Minister of Education be pleased to
state:

(a) whether it has been decided
by the Government of Kerala not to
sanction any more departmental or
aided schools during 1965-66;
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(b)_if so, the steps taken to accom-
inodte ‘over two 1akhs of new en-
trants; afid

(¢) how far the problem could be
solved by opening additional divi-
sions in the existing sthools?

The Mikister of Eduedtion (Shri
M. C. Chagia): (a) to (c). _The in-
formation is being collected from the
State Government and will be laid
on the Table of the House.

Admission in Delhi Colleges

328 f Shri R. Barua:
-\ Shri Yashpal Singh:

Will the Minister of Education be
pleased to state:

(a) whether the Delhi Students
Congress at its meetmg held on the
30th January,”1965 urged that res-
trictions on the students who had
secured less than 40 per cent marks
at the Higher Secondary Exsmination
seeking admission to B.A. classes be
withdrawn; and

~ (b) if so, the &ctlon taken in the
matter?

The Minister of Education (Shri
M C. Chagla): (a) No resolution of
the Delhi Students Congress to this

effect has so far been .received by
Government.

(b) Does not arise.
oil m ie‘ﬂdleﬂ'erry
f shri R. Bn.ru,x
| Shri Yashpal Singh:
ls&l Daljit, Singh:

Shiimati Matmpona Sulfan:
Sliri Vishwa Nath Pamdey:

Will the Minigter of Petrolepm and
Chemicals be pleased to state

(83 whefhé’r ml hag been found in
Pondictierry aréa; and

(b) if so, the details thereof?

“'9 .of, tet:qlenm and
Chemlcals (8hri Humm Kabir):
(a) and (b), Some shows of hydro-
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carbons have been found in the first
well drilled near Karaikkal. The
well was drilled up to a depth of
about 1700 metres and traces of gas
and oil have been noticed. Drilling
of further wells is necessary to deter-
mined whether there are adequate

reserves, ‘;‘i.,

Three Language Formula

330. Jf Shri R, Barua:
\ Shri Rameshwar Tantia:

Will the Minister of Education be
pleased to state:

(a) whether the Central Govern-
ment have asked the State Goverm- _
ments particularly the Hindi Speak-
ing States, to implement the three
language formula; and

(b) it so, the
for this purpose?
_ The Minister of Education (Shri
M. C. Chagia): (a) All State Gov-
ernments have been requested to
implement the formula.

amount sanctioned

(b) No separate amount has been
sanctioned for this purpose.

Deteriies in Keraly under D.LIE.

s3i J Shri Kolla Venkaiah:
- 4 Shri Nambiar:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of persons detained
undey DIR. in Kerala State who
filed their nominations and are
standing as candidates for the Tegis-
1ative Assembly élections in Kerala
which are taking place on £he 4th of
March, 1965;

(b) whether any representatlon for
their release has been received do
that they may compaign for the elec-
tion; and

. (c) it so, how many such persons
hdve been released?

mmdsmhmm
try of Home Affairs (Shri Hathi):
(a) 41,
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(b) Yes.
(c) None.

Shortage of Shotgun Cartridges in
Delhi

332. Shri Maheswar Naik: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that Delhi
is facing an acute shortage of shotgun
cartridges of the indigenous make
and few shops which have small
stocks are selling these cartridges at
twice the fixed price;

(b) if so, the reasons therefor; and

(c) the steps
situation?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes Sir. But no complaint has
been received that these cartridges
are sold at price higher than that
fixed.

taken to meet the

(b) Ordnance factories under Cen-
tral Government are primarily
engaged in the production of more
important items required for the
defence of the country; and

(c) It is proposed to increase the
capacity of ordnance factonm
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M ¥R 7 99 Ia1 Afad

st we fowd : sEEdr w1 W
N oA v W E

WEOR WAAW ©  EEqT T AW
W N www fafSvw , oo o=
¥ 35 aFar g qEd fR A
Fwwad WIS awAE T@
IE T gAY AR R

12.62 hrs.

RE: REGULATIONS OF QUESTION
HOUR

Shri H. N, Mukerjee (Calcutta Cen-
tral): May I request that in regard to
the points of order raised during the
question hour, you may please call
some kind of a meeting so that we
can minimise them. It impinges upon
the one hour that we have got. We
have misseqd some important questlons
because time was taken up on ‘points
which led nowhere. . - (Interruptions.)

An hon. Member: The hon. .Speaker
wanted such a meeting,
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Mr, Speaker: Certainly, I would
welcome such a suggestion; I am pre-
pared to do so.

Shri Kapur Singh (Ludhiana): In
respect of the point made by Prof.
Mukerjee, 1 would like to support
him. Question Hour is important and
it should not be escalated into other
things, and some kind of a check
ghould be devised so that vyevastha
cannot be made an excuse for saying
whatever you happen to have in
mind.

Shri Ranga (Chittoor): This is only
about the Question Hour,

o ToTf : @TiE WTE ALY
s I AFATE A ?

Shri Shinkre (Marmagoa): Sir, dur-
ing the last session, it was found that
during the Question Hour, Lok Sabha
could hardly have time for one dozen
questions: that is why the number of
questions had been limited to about
20; this session the number of ques-
tions is in the region of 30 and from
the beginning we have not been able
to answer, not even one fourth or one-
fifth of that number. Will you, there-
fore, direct the hon. Minister of Parlia-
mentary Affairs that from now on the
number of questions is reduced . . .

Several hon. Members: No, no.

12:04 hrs.

OBITUARY REFERENCE
(SHER1 SHANKARRAO KHANDERAO DIGE)

Mr. Speaker: I have to inform the
House of the sad demise of Shri
Shankarrao Khanderao Dige who
passed away at Kolhapur on the 18th
February, 1965, at the age of 52. He

was a Member of the Second Lok
Sabha during the years 1957 to 1962.

We deeply mourn the loss of. this
friend and I am sure the House will
join me in conveying our condolences
to -the bereaved family.

FEBRUARY 24, 1865

Casual Labour on
S.E. Railway (CA}

The House mray stand in silence for
a short while to express its sorrow.

1%

The Members then stood in silence
for aq short while.

——

1205 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DISCHARGE OF CASUAL LABOUR ON
SourH EASTERN RAILWAY

Shri Dinen Bhattacharya (Seram-
pore): I call the attention of ~the
Minister of Railways to the following
matter of urgent public importance
and I request that he may make a
statement thereon:—

“The large-scale retrenchment
of casual and temporary railway
workers in South Eastern Rail-
way at Kharagpur, Kolaghat and
other places.”

The Minister of State in the Mimi-
stry of Railways (Dr. Ram Subhag
Singh): On the South Eastern Rail-
way, casual ]Jabour have been render-
ed surplus due to reduction in con-
struction work. It was, therefore,
inevitable to discharge the surplus
casual labourers. Since the employ-
ment of casua]l labour is res-
orted to against works of
purely casual nature not connected
with maintenance and operation of
the Railways, it is not possible to re-
tain them in service indefinitely.
Ffforts will, however, be made to re- .
engage these  discharged casual
labourers as and when works may
come up requiring their services.

Shri Dinen Bhattacharya: As the
hon, Minister has just assured us that
effortg will be made to reabsorb them
when the opportunity comes, may 1
know what is the exact arrangement
.made on behalf of the railway autho-
rity to see that the retrenched
workers may again come back and to
see that the information reaches these
workers when the opportunity of
new vacancies comes? .
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Dr. Ram Subhag Singh: Whenever
any construction work is undertaken,
local labourers are engaged, eand it
has not been the practice, nor can it
be possible, to write to every worker
because even the workers w. have
been retrenched . . .

Stiri Dimen Bhattacharya: Then
there is no use in giving the assurance.

Dr. Ram Subhag Singh:....belong
to the neighbouring areas of Kharag-
pur and other places where same
construction work has been stopped.
So, they can themselves know where
the work is going to be started.

12.07 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER ALL-INDIA SERr-
VICEs ACT, AMENDMENT TO KERALA
PusLic Service CommissioNn (Con-
SULTATION) ReGULATIONS AND NoTI-
FICATIONS UNDER KErALA  MuNICI-
PALTTIES ACT.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(1) to re-lay on the Table—

(i) a copy each of the following
Notifications under sub-sec-
tion (2) of section 3 of the
Al] India Services Act,
1951: —

{a) G.S.R. 1660, dateq the 28th
November, 1964, making
certain amendments to
Schedule IIT to the Indian
Administrative Service
(Pay) Rules, 1954. [Placed
in Library, see No. LT-

3610/64].
{b) G.S.R. 1716 dateq the 5th
December, 1964, making

certain amendments to.

Schedule III to the Indian
Administrative Service
{Pay) Rules, 1954.
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(c) The Indian Administrative
Service (Cadre) Amend-
ment Rules, 1964, publish-
ed in Notification Na
G.SR. 1718 dated the 5th
December, 1964.

(d) The Indian Police Service
(Cadre) Amendment Rules,
1964, publisheq in Notifica-
tion No. G.S.R, 1719 dated
the 5th December, 1964.

» [Placed in Lidbrary, zoe
No. LT-3707/64].

(ii) a copy of Notification No.
G.O.MS. No. 430 published in
Kerala Gazette dated the 1st
September, 1964, making cer-
tain amendment to thé
Kerala Public Service Com-
mission (Consultation) Regu-
lations, 1957, under clause
(5) of article 320 of the Con-
stitution read with clause
(c) (iv) of the Proclamation
dated the 10th September,
1964, issued by the President
in relation to the State of
Kerala, together with an ex-
planatory Memorandum
thereto. [Placed in Library,
see No. LT-3585/64].

(2) to lay on the Table a copy each
of the following papers: —

(i) Notification No. SRO 392/64,
published in Keraly Gazette
dated the 8th December, 1964,
containing the Kerala Muni-
cipalities (Payment of
Grants-in-aid to Libraries
and Reading Rooms) Rules,
1964, under sub-section (2}
of section 345 of the Kerala
Municipalities Act, 1960, read
with clause (c) (iv) of the
Proclamation dated the 10th
September, 1964, issued by
the President in relation to
the State of Kerala. [Placed
ien]Library, see No. LT-3834/
5.

(ii) The All India Services (Me-
dica] Attendance) Amend-
ment Rules;, 1965, published °
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“[Shri Hathi]’

) in Notification No. G.S.R. 162
dated .the 30th Jan.xary, 1965,
‘undér sub-section. (2) of
section 3 of the All India
Services Act, 1951, [Placed in

Library, see WNo.  LT-3801/
65].

ANNUAL REPORT OF EXECUTIVE CoM-
$rTEE OF TRUSTEES OF THE ViIcTo-
RIA MEMORIAL, CALCUTTA.

The Minister of Cultural Affairs in
the Ministryr of Education (Shri
Hajarmavis): 1 beg to lay on the
Table a copy of Annual Report of the
Execut_we Committee of the Trustees
of ‘the Victoria Memorial, Calcutta,
for the year ended the 31st March,
1963 [Placed in Ltbrary, see No.
LT-3802/85].

12.09 lll!

COlﬂVII'I'I‘EE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Frfry-sIxTH REPORT

Shri Krishnamoorthy Rao (Shi-
moga): I beg to.present the Fifty-

sixth Report of the Committee on
Private Members’ Bills and Resolu-
tions.

12083 hrs.

RE: POINT OF ORDER RAISED ON
22-2-1965

Mr, Speaker: I had said the other
day that I would be announcing or
delivering that decision that is_pend-
ing with me. I.am sorry ] have taken
some time, because there were other
engagements; some foreign delega-
tons and others were here. I have
not ‘been able to study it. ‘The day
after fomorrow, after the Question
Hour, I will announce that.

Shri lnn;a £Chitteor):.In thermean.-
‘while, .just -the :oocasion .6n ‘which the

FEBRUARY 24, 1965

of Order 119%°
reference to’ that particular ‘report
has to be made and made with some -
benefit for the House as well as for-

the publie, that relevant time, would:
be 1lost.

Mr. Speaker: No. I have just cons
sidereq that as well, but immediate-
ly after, we are having the general
discussion on the budget and all other -
discussions, and there will be ample-
opportunity to criticise or discuss or
consider all those points which the
Members have in mind. There are

SO ‘méany occasions.
Shri Ramga: But that delay is:
taking place.
st oy fowa (78%) : @@ ®ew

Hos g fafrdrar o g
o feft wftet agw g & =
& & syt ¥ s @ o dvo wrEo A
foi w1 s foer amar 3 1 SR
I I AT FE dar AR T @ E
e A qY et ST Afed
e g fioié #) 2ew o @y o1 gwar

Shri Hari Vishnu Kamath (Hoshan-
gabad) ©On a pomt of clarification:
may ‘1 know, in the first place, whe-
ther some M.mister on ‘behait of the
Government will make a statement



1199 Re: Point
either today- or tomorrow before you
give your important decision?

Mr, Speaker: Certainly, I shail ask
the Hcme Minister; but anyone, the
Law Minister or the Home Minister,
whoever likes to speak on behalf of
the Government, will do so.

Shri Hari Vishnu Kamath: Today or
tomorrow?

Mr. Speaker: Tomorrow.

Shri Hari Vishno Kamath:
pucca, Sir?

Is it

Mr. Speaker: When I have to give
my decision day after tomorrow, then,
I will call the Minister first and then
after hearing him, I will give the de-
cision, instead of taking it on two
different days and starting a discussion
on two days, I think one occasion is
enough, That wag what I was consi-
dering.

Shri Hari Vishnu Kamath: Secondly,
Sir, T want to know whether the im-
portant decision which you are going
to announce on Friday—it is impor-
tant in more ways than one—will
cover not merely the CBI report, but
also the document embodying the con-
clusions of the Cabinet Sub-commit-
tee. Both were “brought before the
House that day.

Mr, Speaker: Cabinet Sub-committee

Shri_Hari Vishnp Kamath: Yes, Sir;
Cabinet Sub-commitiee’s conclusions.
I read out from'that also.

Bhri Bede -(Xhargone): -Sir, your
decision will be very important and
it will be always guated in-the Vidhan
Sabhas of the different States. Be-
fore giving your decision, 1 hope you
will:be giving chances to us'to express
our views.

Mr, Speaker: I have -heard enough.
We have. discussed .it eneygh. I can-
Dot give further chances. He can
come to me. He has already come to

me and given me the ‘bemefit of his
views,

u?:: Bagde: .1 have nat quoted the
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Mr. Speaker: I have requested him
to send 'me the books. That is why
I am taking time, because he promised
me to send the books and he has not
sent them so far.

Shri Bade: I will send them tcday.
But when the Minister makes a state-
ment, why should it not be discussed
here?

Mr, Speaker: It has been discussed:
here.

=it T (fge) © srerer w@em,
™| g ¥ A0 Fgr ag € v oo
¥ FE dEw A fer 1 ww AW
T AT A W E a9 a% g @

W@, 9§ WY A1 OF dEer @ oy
AIFTME | R g fgw @ w3

a5 A OF R &1 daem @t i
A fFamIIsam 1 s
WY R GAAT A A D qwrogw &
TR ¢EET | § W AW IF A
W AMARE WA A 5 dgar
oI F A [T Y 1 WR AW
v 5 99 g% i A g
T W WA awaw fw A
N g AF F baer W OF gEUE
ar A g R . W i g
F Wt OFT I W I-qrE aar
JUTEAS WG FT §, I A9 aF Tl
w® I aw a0 fom 7§

oW WW . 9g S| I
o @t AR B o i @i qE
o ¢ 5 99 e ofme § 3o
T SEAW 4y e g
gf«!g wnaaﬁﬁfwﬁwﬁﬁt
IE | it oy ag R i ow
T W a9 ] 5w Awamd
g...

ot wh Moy W e &
qg TEAE R

SEUN A WY s
w m Sfed
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oy awd: Fag wgrWn...
WO WEAW ;AW WO FE

ol B gAr

N T Fragesma e
QT AT 9T q%aT § |

weqm W : wa & grEE &
YN T F & wR & 5w T

@ f=

woqm W ¢ & W A IR
Far g q@ | @ A IR

ot wyfomd © W AT I
¥ AfeT 7 AF | (Interruptions.)

Some hon. Members rose—

Mr. Speaker: Order, order.
-not discussing that just now.

Shri Vidya Charan Shukla (Maha-
should express his

samund): He

Mr. Speaker: Order, order.
‘we will see.
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(Motion)
Shri Dinen Bhattacharya |(Seram-
pore): Sir, I would like....

Mr. Speaker: Order, order.

Shri Dinen Bhattacharya: I am not
speaking about this subject. I would
request you to give me a patient
hearing for one minute.

‘Mr. Speaker: If it is not connected
with this subject, he has no right to
raise it now.

Shri Dinen Bhattacharya: When can
I raise it? The Education Minister
is going to make a statement in the
other House tomorrow on the sub-

Mr. Speaker: He can write to me.
I cannot allow it just now.

Shri Dinem Bhattacharya: When can
I raise it on the floor of the House?

Mr. Speaker: He can write a alip
and I will take a decision.

Shri R. S. Pandey (Guna): Sir, I
will take only one minute.

Mr, Speaker: Order, order. When
1 am not allowing anybody on this
side, how can I allow him?

12.16 hrs.

MOTION ON THE PRESIDENT'S
ADDRESS—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved Shri
Harish Chandra Heda ang seconded
by Lt. Col. Maharajkumar Dr. Vijaya
Ananda of Vizianagram on the -19th
February, 1965, namely:—

“That an Address be presented
to the President in the following
terms:—

*That the Members of Lok
Sablra assembleq in this
Session are deeply grate-
#ul to the President for
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the Address which he has
been pleased to deliver to
both Houses of Parlia-
ment assembled together
on the 17th February,
1965." "

Shrimatj Akkamma Devi may con-
tinue her speech.

Shrimati Akkamma Devi . (Nilgi-
ris): Mr. Speaker, Sir, yesterday I
was referring to the worq ‘may’ in
the Official Languages Bill when it
came before the House in 1963. After
a long discussion on the floor of the
House and when the late Prime Minis-
ter assured the House that the word
‘may’ meansg ‘shall’, the Bill was
passed without any changes. As I
have already requested during the
course of my speech, I once again
request the Prime Minister to imple-
ment the assurances given by our
late Prime Minister and give statu-
tory safeguards to the non-Hindi-
speaking States and thereby put an
end to the doubts, misgivings and
apprehengions in the minds of the
people, for ever.

12.17 hrs,
[MR. DePUTY-SPEAKER in the Chair]

Sir, while speaking on the adjourn-
ment motion, the DMK leader, Shri
Manoharan, stateq that the agitation
in the south is chiefly because the
Chief Minister refused to see the
students. This is absolutely baseless.
On the day when the students de-
monstrated and marched to the secre-
tariat to see the Chief Minister, the
Chief Minister was not in the secreta-
riat. He had gone to the airport to
receive our Home Minister, Nandaji,
and from there he had gone to Vellore
on some programme. Therefore, the
statement made by Shri Manoharan is
absolutely baseless. Our Minister of
Industries, Shri Venkataraman, hear-
ing the shouting of the students and
knowing that the Chief Miinster was
not in the secretariat, called in the stu-
dent representatives, heard what they
had to say, explained to them that the
Chief Minister was not in the secre-
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tariat and gave them sound advice.
Therefore, once again I submit that
Shri Manoharan’s statement is abso-
lutely baseless.

Again, Shri Manoharan used these
words against our Chief Minister. He
used the words “callous, indifferent,
obstinate, blood-thirsty Chief Minister
Bhaktavatsalam”. Should an hon
Member of this House use such nasty
words? Is it the way an hon. Mem-
ber representing lakhs of  voters
ghould speak in this House? Time and
again our Speaker has requested us
that names of ministers and other per-
sons should not be brought in when
they are not present to defend them-
selves. Here, the hon. Member, the
leader of the DMK party, has not only
used such words but he has dragged
the name of our Chief Minister inte
the picture. T would be failing in my
duty if I do not say that our Chief
Minister rose to the occasion....

Shri Narendra Singh Mahida
(Anand): Sir, I rise to a point of or-
der. The Speaker had decided in
the first session of this third Lok
Sabha that no hon. Member should
approach the Chair. I find that many
hon. Members are approaching the
Chair.

Mr. Deputy-Speaker: There is no
point of order.

Shrimati Akkamma Devi: Sir I was
referring to our Chief Minister. He
did meritorious work in handling the
whole situation. He brought law and
order into a State full of confusion
and chaos. He used his moral courage
and with a firm hand put down the
agitation bringing peace in the State.
Therefore, we are grateful to our Chief
Minister.

Again, the DMK leader, called the
Congress Party a party of goondas. I
am really ashamed that a Member of
this House is using such words. Are
those members who follow peaceful
methods, co-existence and non-vio-
lence goondas? Are we, members of
the parent organisation of the country,
given to us by the father of the nation,
goondas? Are we, the branches of the
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‘[Shrimati Akkamma Devi]
everlasting banyan tree, goondas? Sg,
I say, as the proverb goes, as we are
we think others to be so. Those ad-
jectives go with the DMK party and
not our party.

I will conclude my speech by refer-
ring to the quota system. I think the
quota system should go. If the quota
system is introduced, it will bring in
inefficiency in our administration.
There wil] be only quantity and not
quality, We will be failing to absorb
the best products of our country.
Apart from reserving seats for the
Scheduled Castes, Scheduled Tribes
and backward classes the quota sys-
tem must go. Appointments should
always be based on merit. Then alone
will there be efficiency in administra-
tion and we will be in a position to
root out corruption.

I will also say that the examinations
to the Union Public Service Commis-
sion should continue to use the English
language until such time when all the
languages of our .country are fully
developed and are capable of being
used for this purpose, -With these
words, I support the Motion of Thanks.

To mfew W (s@eR ) :
mw‘tmm;qﬁrah%m
TN AR I T g, 9 A s
a&zn%a%mmﬁm,m,qi
TR AH g T qanvg & o o A
F A S 9 ¥ A T AW &Y
TR, WA w forw ey ot
F w9 wew F e en, odr o
feF T B 1§ wg ¢
g

I AV WIST HOE @ W A
U & 79T A A A ® W q
W 6w A R oA qfda
2 ¥, 6w wwr sfew awr &
ﬂ%&ﬁﬁmmmm
%nztrartgrtﬁ:m‘zm?.wﬁ a
&= mt,iﬂﬂawm%@
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F AU FURAT 4T A A A
#F 7z wwwaw g 5 sw fauww w
q FTAT TF q91 AT A6 gE |

afem wa o feaft & @ feaf
1 P oW S W § g,

AT e dnds § S
g e ot | Tl W@ oar

Shri Ranga (Chittoor): I would like
to inform him that similar objection
is being raised and has been raised in
Andhra, Kerala and Mysore also.

o ifa aw : g, A
tmmmmﬁwmaﬁsﬁ

ATgar §F¢ g gy afe & f=R
I W& 9T gETTET R 4
& H e ¥ F @
Shri Ranga: I did not say so many
thmgs with due consjderation and res-
péct for Seth Govind Das and Tandon-

ji. But un!ortunately they have not
played their role.
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Mr, Deputy-Speaker: Order,
He is not yielding.

order.

Shri Ranga: They have not respond-
ed to thé call as we had responded at
that time.

&t A oad (IR ) ;AT
AT FT A

Jq ey #T 9 Ag § R o
fFt  wTaT WY T Ieorw fRAT T
A I¥ A qTAT AT SO AV G
FT AT AEY | FE ST AT H
&1 T 5 T aIg 1 I T
FaT T B 1 w9 AT S A
&3 areT #1971 99 9T Afa ISEY
72 @t Zafad AQ AT T
gt ¢ Fr ag w2 “afae wig Wt
T 77 T AR - e
RETE  STET AT A AT AifE we
e wafed qEr sweE §

o MR T : WX N H{E
¥ Fré TEY T1a feer 7 ) A F G
frg smaRaEl WM ¥
fae wnA AR 1 qA FOE T
a# T, A Far fRag ¥ A
ﬂkmw@rmﬁﬁmmz
AHITH & ATE |

Mr. Deputy-Speaker: It is not a
point of order. But, I think, the hofi.

Member should take note of it. It is
a question of propriety.
Mo Mg T : T A0 ¥ 55

g ar i fiedy wrar st ) awrd
% fodra @ fgy & afae
wrer wifedi # an awen W e
N wd A T i @R
saH W A W ¥S & 1963 ¥
I faigs & 9 R o SO
g 3 91 fF 26 S 1965 ¥
et agelt wrar et W IR W
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[ste Mz 7]
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N o9 ¥ W ¥ g YW
wOSH. ...

Shri Ranga: Many other Ministers
should have resigned; the whole Cabi-
net should have resigned. What is it
that my hon, frienld is saying? Even
the Law Minister should have resign-
ed, but he is sitting tight.
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fadas § wa ¥ aw wiesr g §1
afe 3q fadas A wdis & o1 § gwgw
FAFMaE wwE wwr @ & 9w
w1 Al s areng | fwaEd
~ ¥ 1963 ¥ 3§ fadaw w1 fadw frar -
a1 IE T afk @ fadaw & Sonew
Faww ¥ gk s o ¥
fr wish ) gada ey & 9w
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Ry I § W & e
g s e Adard ®ag)
wwfogfs fgamagfefend
FALEH AW Y oFar T wdr & v
T & fagg w1 & 7 g@v @9 § wfaw
e w1 gafay W € e ws g
FT 99 5 WO AYAT Al &
U § AR wW ufe @ O
g J|FT H@T ¢ I9 X WA NE@W
R § 1 o 9 W w1 9w Sy
FMFaRAIaTITEATTAAT
T T a1 6 & 1963 % fraw &
v sRdsda T wg, ¥y
fadig fear a1 R W= W afe wEe
¥ ¥ 3w e3qm faagw Far§swr
gEE gwTar & 99 w1 fadw s
g1
Shri Ranga: Sir Winston Churchill
also had opposed the freedom of India.
To Mifer T :  I9 UG TN
fafigs &1 Qg +@ I Fwdar
a1 dfed @ gy s ofifeafa g sw
offeafa & ¥arg @ @7 Faga
wRT N, T AWy @A I W
TR ETHAST Fqe7 FTIREIGARE
awe  Sfeaq fear mr @t & wmar
T § {5 ag swee e @ @
g
AR Tegafy F wiwwr Haw ¥

U AT WINT & q¥a A4V 1 WINT
¥ graeg ¥ g0 *) fosaa @ fege
o gad A Ay | afs wE arfe ¥ S
7B T gf § I F MR W W
qag F §HET War §, TS ¥
o0 Hell B FW § I1 FAG B F-
wifcft afafs 77 w<t § AW
% fie et & wfig i
& 1 Gar I F oF qa afearEr sy
AT T Y qfTEr W qww Ay
QYF ofrd g 1 wiwe
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¥ arg § frdew s SR E e i
ST AR gl ot ¥ fFrdew e
g v w fmarraa e
A AR T AT T AT I 59 49
s gy afcfoafy saw 7 @7 fdy
5 aw= i el s A Tl
SR g ar g T fedt A A7
T qren Iufewd @ wiw PRy =
T A I A OFT AR ThT
fet Srgdem 9 w@aR

Shri Daji (Indore): The Address
of the President rightly poses the
<question of reviewing the events of
the last eight months or so during
which the nation has lived without
the late Prime Minister Nehru. We
have to take stock of these eight
months and see what lessons can be
drawn for the months and years
ahead. It the events of the last eight
‘months could be summed up in two
‘phrases, I can make bold to say that
they have been marked by a shaky
foreigh policy and ineffective home
‘policy.

Though the Address places before
us the perspeéctive of the develépment
of a prosperous gocialist society, no
‘step worth the name has been taken
during the last eight months to show
‘us evén a glimmer of hope that we
are marching to words any society
near prosperity or socialiam.

.1 would not like to beat the dead

‘hérse of the language controversy
-over agdin....
Shri Nath Pai: It is not a dead

‘horse. It is kicking very much and
is alive.

Shri Daji: . . .because many speak-
-ers before me had done it again and
again. But 1 would like to put a
much more pointed question to Shri
‘Nanda. Shri Nanda, the Home Mi-
-nister, cannot escape with a law and
corder speech. With the greatest 1es-
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pect for him, I would say that his
reply to the adjournment motion be-
fitted more an Inspector-General cf
Police rather than an imaginative
Home Minister of a great and diverse
country. It js not a mere law and
order problem. The Government,
whether it be the Home Ministry or
some other official, has to explain
why such things happened despite the
clear instructions, if any, of the Gov-
ernment, why a circular was sent out
in Hindi without Shri C. Subrama-
niam knowing anything about it, why
another went out without Shrimati
Indira Gandhi knowing about it, and
why a third one went out without the
Home Minister knowing anything
about it, and why a magistrate from
Bombay sent a summons or a war-
rant to an accused in Calicut in Hindi,
which warrant was returned back to
the magistrate saying that the people
there did not know the language that
the warrant had been  written in.
When all these things had happened,
my hon. friend the Home Minister
cannot just say that it was just a
law and order problem instigated by
hooligans. The whole point is that the
Government have muddled the whole
language problem and muddled it be-
yond repair and muddled it to the ex-
tent that now the muddle is likely
to overtake the Government them-
sélves. And now Government only
want to shoot down a numbér of
people and say that this is only a
law and order problem. This is the
most unimaginative way in wheih the
language question has been dealt with.
I strongly disagree with what Dr.
Govind Das has said. Language is a
link; language is a means of com-
munjcation; language is a vehicle
which unites people. If there is any
question of language which divides
the nation, then it is not worth the
salt. The language question has to
unite and cement us. May I recall the
phenomenal unity shown by India after
the Chinese aggressiori? That unity
has now been frittered away by Gov-
ernment’s wrong policies. An imagina-
tive corrective i3 sertainly required.
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Coming to the economic front, I am
surprised to find in the Address more
sorrow for the cyclonic victims than
for the victims of the food disaster.
There are more tears for cyclonic
victims. What has happened during
the last year? The last year has been
a year of severe strain and great
hardship. It has been a year of
nightmarish experience for the com-
mon people. There was a total col-
lapse of distribution, resulting in
soaring prices, severe shortages, dep-
rivation and hardship. All this has
been going on unchecked because
there is no definite policy which the
Government wishes to pursue.

The Economic Survey of the Finance
Ministery has pointed out that the
highest profits ‘today are reaped by
the trading channels. ~The Finance
Minister knows it, but he is unable

_to stop it. He is unable to stop it and
also stop the resulting catastrophe fo:
the people. I maintain that any gov-
ernment, whether it talks of socialism
or welfare state, has as its first duty,
obligation, to maintain a standard of
minimum consumption for the people.
We have been talking about controls,
physical controls, price controls, mo-
netary control, this and that control,
limited control, family control.

Shri Kapur Singh
That is going too far.

Shri Daji:

(Ludhiana):

But nothing is done.

After all, what i the mind of the
Government? Has the Government no
mind? Is each Ministry a monarch in
its own department? The Finance Mi-
nistry goes one way, the Home Mi-
nistry another way. I will come to
the political part of it. But this is a
very deplorable state of affairs.

Take the question of black money.
We have laid hands on the small fish.
But as regards the big fish, what have
you done? Now Government has come
forward with a statement that if
someone wants to disgorge the black
money, Government will consider how

2207(Ai)LSD—5.
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to  excuse him. Smaller fish are
caught. There was a craze for the
lockers of film actresses. But what
about the bigger lockers? Government
do not put their hand into them.

I say black money has become a
parallel currency in the country. The
government’s currency is just half of
the total actual currency. There is ab-
solutely the rule of the jungle pre-
vailing in economic life. You will not
be able to control inflation and prices
as long as a bold and strong policy is
not adopted at least to find out what
is the extent of the black money.
Some say it is of the order of Rs. 1000
crores; some estimate it at Rs. 1500
crores. But no one knows exactly. In
the meantime, more delay means "
more opportunity for black money to
be invested in certain propertes....

Shrimati Renu Chakravartty
rackpore): Rea] estate.

Shri Daji: . .. and hushed up. What
is being done to counteract it? Noth-
ing.

Our Prime Minister went to Lon-
don and put up a very good impres-
sion by his modesty and humbleness.
But what actually happened? When
he was faced by the foreign tycoons,
he collapsed. About the patents law,
he gave an assurance. When they ask-
ed a question about it, If you are
satisfied with the present position, I
can assure you that we will not
amend it'. Yet the President in his
Address has mentioned the patcnts
law as one of the laws to be amend-
ed. What is the meaning of the
amendment.

(Bar-

I may inform the House, by way
of an example, that a tranquiliser lib-
brium, is imported into India under
Swiss patent at Rs. 5500 a Kg. But in
Italy it costs Rs. 300 a kg. Yet we
cannot take advantage of this because
of the patents law. This is an ins-
tance of the grip of foreign capital
which is growing.

Then fhere was the conference of
the ICI here which the Prime Minis-
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ter addressed. He said Government
will have a dialogue with industrial-
ists. What was the result of this dia-
logue? The result of this dialogue was
that the Prime Minister assured them
that there is no difference between
us which cannot be resolved by a
dialogue. The conference passed a re-
solution containing a 7-point demand
asking for unrestricted opportunity
for private capitalists to loot the
people. On top of it, the Government
is clumsy and therefore in the Plan-
ning machinery, they said ‘please in-
clude our representative’. That was
the sum and substance of it.

. Let us take other cases. Take the
foreign exchange crisis. Do we realise
the significance of the announcement
made by the Finance Minister the
other day? Do we realise that with
the bank rate raised to almost a
crisis level, the Indian treasury is
on the brink of bankruptcy? What is
the remedy the Finance Minister pro-
poses? He has a pet remedy:—invite
foreign capital, invite foreign invest-
ments, not loans. That is why I say
that apart from the fact that political-
ly it is a dangerous policy—more pri-
vate foreign investment—economically
also it is not paying. I may refer to
the Reterve Bank bulletin of Nov.
1964. The Reserve Bank has surveyed
foreign investments in the chemica!
and pharmaceutical industries. In the
chemical industry, in the seven years
between 1956-57 and 1962-63, foreign
investment was of the order of
Rs. 1150 crores. During these seven
years, they took out of the country
Rs. 13.46 crores from out of this very
industry in the form of dividends, ro-
yalty and technical charges. The
capita] invested is still intact. That
is, on Rs. 11 crores, they take out
of the country Rs. 13 crores by way
of dividends, royalty and technical
charges. ‘This is the role of fereign
investment in the country.

In the pharmaceutical industry, in
the same period, foreign investmen:
was Rs. 4 crores and they took out
of the country by way of dividends
and profits as much as Rs. 4.64 crores.
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Therefore, I say that it is economi-
cally a most unsound policy to in-
vite foreign capital on these terms to
our countri Here is a professor, not
from a socialist country, but a pro-
fessor who is a Fellow of Hull Uni-
versity come to India—Prof. Kidrore
—under research programme. He says
that foreign capital not only does not
solve the foreign exchange crisis; 1t
even ratards development of local
knowhow and technique because we
excessively lean on foreign thinge. Yet
this is the only thing dished out as
a solution for the foreign exchange
crisis.

1 say the Government’s policy, par-
ticularly the policy of the Finance Mi-
nister, with which the Prime Minister
seems to be dragging, is bound to
create in this country new Nandlals
waiting for a new Clive to come again
and betray our revolution. It is politi-
cally a most unsound policy, a danger-
ous policy. We are mortgaging the
very fabric of our econemic indepen-
dence to these foreign investments.

The events of the past year have
cast grvae doubts as to the commit-
ments of Government and their desire
to fulfil them. To all honest Congress
member and to all honest patriots, T
say the Government is slowly shift-
ing to the right and giving up even
its so-called declared objective of
gocialism, even the truncated objectiv -
of Bhubaneswar. After Bhubaneswar
came the shameful spectacle of Dur-
gapur.

Today what is the Congress? 1 want
to rename the Congress of today.
Henceforth the Congress of today shall
be called the ‘Party of 98 lakhs’, be-
cause according to the Finance Minis-
ter's statement, during these  four
years the big tycoons of India have
given Rs. 88 lakhs to the Congress.

Shri Kapur Singh: Itisa small
sum.
shri Daji: It is a small sum!

Henceforth, the Congress shall be
called the Party of 98 lakhs. This
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Party of 98 lakhs cannot bring about
gocialism in this country. The spect-
acle of Durgapur is a shameful spect-
acle, in violation of the agreement
with all the political parties by the
late Shri Jawaharla] Nehru that gov-
ernment machinery shall not be used
for furthering party politica} pur-
poses.

Shri R. Ramanathan Chettiar (Ka-
rur): What about the Communis:
Party getting money from Russia and
China?

Shri Daji: I am talking of India.
What about the Monopolies Commis-
sion? The industrialists are not co-
operating with it. What about  the
Bonus Commission Report? It is beinz
shelved by Government under pres-
sure of financial sharks.

Shri Nath Pai: The point raised by
the hon. Member, Shri ilamanathan
Chettiar, is very important. He is
a senior member of the ruling party.
Now he has said that the Communist
Party receives money from Russia and
China. Why does not this pusillani-
mous Government have the guts to
state before the country how  the
Communist Party receives money? It
is your fault. You are sfraid. You
want to know before itcm ard also
allege against them. This is a  cas®
of your double standards, the double
standards of your party.

Shri Hari Vishnu Kamath (Ho-
shangabad): Why was the report of
the inquiry into the Bank ot China
affair suppressed? Lct us have  toe
fruth.

Mr. Deputy-Speaker: We are not
considering that now.

Shri Daji: What about the promise
of food credit....

Shri H. N. Mukerjee (Calcutta

Central): On a point of order. 1
would like your ruling on one
point, . . .

shamt (fgeme) ¢ T @ R
wiafaay = o fgara 4
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Shrimati Renu Chakravartty: Would
the hon. Member like to look at the

list of Congress people who are in-
volved?

Shri H. N. Mukerjee: On a point
of order. I would like to have your
ruling. Is it in order for any Mem-
ber of the House to refer io Commu-
nist Members or Members of the
Communist Party as having received
moneys from a foreign Power, parti-
cularly a foreign Power with which
our relations do not happen at the
present time to be very friendly? I
say this is completeiy sut ol order,
particularly because Government has
not got the gumption 1o sas a defi-
nite word about it. Even today Y
wanted to find out the answers to the
question by Shri Kamath and it was
said the Government was not in a po-
sition to divulge any information. I
would like to know myself if any
Communists in India have got money
from China or any other source like
that. They have not got the guts to
tell the country about it, and yet by
innuendoes and all kinds of slander-
ous misstatements thev  want to
throw mud over certain political par-
ties because they cannot argue against
them in political terms. This sort of.
political illiteracy cannot be tolerated.

Shrimati Renu Chakravartty: May
1 point out to the hon. Member that
there is a list of names including Su-
rajmal Nagarmal who has drawn an
overdraft on the Bank of China?
Would he like the names to be read
out? (Interruptions).

-Mr. Deputy-Speaker: Order, order.
We are not discus-ing either China
or Russia here or the Communist
Party. It was raised unnecessarily in
the middle. Please go on. There is
no point of order. This is not the oc-
casion to raise it.

Shri Daji: This diversion is a vain
attempt to wash away the sins cf
Durgapur.

We passed a law last year to con-
vert our loans into equity capital in
these companies which have not re-
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[Shri Daji]
turned our loans. We have not done
that in Tatas or Indian Irons, we are
not going to do it. We are even think-
ing of giving price increase to them.
What has happened to the promise of
State trading? It has fizzled out. What
has happened to the fifth steel plant?
That also is being sold away to 2
foreign consortium.

What has happened about the law
and order situation? We are very
sorry for what happened to Shri Pra-
tap Singh Kairon, but let me make
it very plain that it is Kaironism
which has killed Kairon, and if Kai-
ronisth stili continues it may kill the
very political and democratic life of
the country. Let us not shed tears.
When an Opposition MLA was attack-
ed, laid upon and murdered, there
.was no such furore. At that stage it
‘was stated to be only a State subject,
the Centre would not look into it. As-
siduously terrorism is being spread
and tolerated in different parts of
the country. and logic of it has come
home to roost.

Let us take the case of corruption.
One Congress Chief Minister had been
detained, another Chief Minister has
been made to resign, a third Chief Mi-
nister is under an enquiry of CBI--all
for corriiption. Corruption has become
almost the rule of the political life of
the ruling party of the country.

How has the sub-committee of the

Cabinet exonerated the Ministers?
The sub-committee says there is
nothing, but it is not proper. = But
your friend Shri Atulya Ghosh greets
him and says, “You have been a vic-
tim of a slander campaign and cha-
racter asvassination. I greet you and
T congratulate you because you have
kept the name of the Congress high
in the eyes of the whole of India.”
What a congrtatulation!

The Prime Minister is sitting here,
and 1 accept his superior judgment,
but I would like to ask him one thing.
How does the Cabinet sub-committee
explain the fact that Orissa Agencies

~benefited tc the tune of Rs. 20 lakhs
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illegally and the State of Orissa lost
illegally Rs. 20 lakhs because of cir-
cuars issued by Shri Patnaik? Is it
only a question of propriety? Is it or
is not a fact that a blast furnace was
purchased by the State of Orissa with-
out proper technical evaluation? Is it
or is it not a fact that before the blast
furnace was purchased, it was not
even ascertained whether the Rour-
kela plant can feed the plant? Is it
or is it not a fact that the technical
officer appointed to Kalinga Auto
Private Limited, in which the Minis-
ter himself had shares, got the fabul-
ous fee of Rs. 14 lakhs from the State
treasury of Orissa? If all this is only
impropriety, what more does an ordi-
nary clerk do who takes a one rupee
bribe? Bui he is arraigned before a
court.

1 want to state certain home truths.
At the bhog ceremony of Shri Pratap
Singh Kairon, Shri Swaran Singh,
who was present, even started weep-
ing at the generosity of the sons of
Shri Kairon. What is this political
ethos? If it is a fact that there is an
cnquiry aganst, Bakshi Gulam Mo-
hammad, if it is a fact that Rs. 20
lakhs of Orissa treasury money was
passed on to the Minister's wife,....

Shri Hari Vishnu Kamath: Looted.

Shri Daji: . . . if it a fact that aKi-
ron’s sons are in possession of some
property, we are not satisfied merely
by saying that the person concerned
should resign. We want every pie of
ihe State ireasury illegally, irregular-
ly. illgottenly taken away from the
people’s toils and tears should-be re-
turned back, should be forfeited.
Otherwise, what is the point? It is a
very paying proposition for a Minis-
ter to take money for five years, then
to be held guilty, then to resign, then
to receive congratulations from Shri
Atulya Ghosh, then go to his village
and retire, and then bury his past. It
is certainly a2 very pleasant pastime.
Thorefore, all these are danggrous
things.
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What is most dangerous is this.
Whether we take the question of food
distribution or price rise, whether it
is planning or language, the most
important phenomenon today is the
deepening political crisis in the coun-
try which the Centre is unable to deal
with. The Durgapur Congress passes
a resolution for a bigger plan. The
President of the Congress is for a
smal] plan. Shri Asoka Mehta wants
a bigger plan. Shri Krishnamachari
says smaller plan. Shri Shastri some-
times when he is in the company of
Shri Krishnamachari says this, and
when in the company of 6Ghri Asoka
Mehta says that. The most painful
phenomenon is this, that this well-
meaning gentleman, the Prime Minis-
ter of India, is being pushed about. I

say it is time Shri Shastri starts push-.

ing himself, lest he be pushed out by
those who push him about. Let him
not suffer being pushed about by
various reactionaries. Let him not be
drawn away this way or that way.
Where is the security? There is
absolute, total political anarchy and
crisis prevailing. The Centre has
weakened. Group rivalries are in-
creasing. Even in the States where
stable Ministries are there, there is
complete paralysis of the political
leadership of the country, and the
local satraps are gaining in power
mbre and more. It seems the Centre is
abrogating its authority, and history is
repeating itself with a vengeance. I
as a humble student of history take
this opportunity to warn the country
and all my Congress friends that when
the Centre has weakened in our coun-
try in the past, fissiparous tendencies
have divided and dismembered the
nation, ang we are coming to this,
almost coming to this. Therefore, it
is high time we took note of it. The
political scene today holds out the
spectre of starvation and more, of
India falling apart. The past decade
has been described by a foreign
author as a dangerous decade. I say
dangerous decades have not been left
behind. It is just beginning. Yet
there is time, and proper steps can
still save the situation.. The steps
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require boldness, imagination and
courage. Unless boldness, imagination
and courage are the watchwords of
the Government, the weakening of
the Centre will spell the death of all
that we have dreamed of.

Therefore, this is the political situa-
tion, but the President’s Address with
its rosy, complacent picture, with its
mild undertones of difficulties, under-
plays the whole picture, and if the
picture is not clear before the Gov-
ernment as is shown by the Address,
how can we expect this Government,
whose diagnosis is wrong, to prescribe
any proper remedy? Therefore, let
us correct the perspective and work
with the determination that we have
got to march forward and that we can
march forward, keeping before our-
selves the ideals of socialism. The
language riots were only the culmi-
nation. The last straw was the food
crisis, the price rise, the total collapse
of all values of life, the all-growing
atmosphere of corruption. Unless
that is overcome, you cannot solve
this problem in isolation. Let wus
steer our course boldly and firmly to
the ideal of socialism which we have
placed before the nation, so that we
will be able to galvanise our country
into a united, throbbing nation, wil-
ling to work for defending our free-
dom and socialism.

13 hrs.

Shri Harish Chandra  Mathur
(Jalore): 1 have listened to my
esteemed friend Shri Daji firing his
inexhaustible volley of words, the
same from my hon, ‘friend Shri
Mukerjee, the outright condemnation
of Shri Ranga ang Shri Kamath’s
onslaughts. Some of us also go harsh
upon our own Government ... (An
hon. Member: Including yourself)

including myself. That is
-why 1 say, as we go harsh upon our
own Government, I feel that we have
possibly exhausted the patience of the
people and possibly the revolution is
round the corner. All this obsession
has been totally rejected by the
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people of this country; all this criti-
cism is brushed aside. My friend very
rightly wanted that there should be
an assessment of what happened dur-
ing the last eight months. During
the last eight months, people have
given an unfailing verdict of their
confidence in this Government from
this corner of the country to that
corner of the country. I have before
me what has happeneq since June
1964, there have been five Lok Sabha
elections of which four have gone to
the Congress and 17 assembly elec-
tions out of which 14 have gone to
the Congress . . . (Some hon. Mem-
bers: No.) 1 have got the figures with
me. It is to be remembereq that dur-
ing the last six months we have passed
through the most anxious and most
difficult times, when the prices had
been rising high and when the avail-
ability of fooq was so scarce. During
these six months we may have lost
our perspective but the people of this
country have not lost their perspec-
tive. It is during these days of the
greatest difficulty and anxiety that
the people had risen and this verdict
has been given in West Bengal, in
U.P, in Rajasthan, Maharashtra and
Mysore and Andhra (Inter-
ruptions.) If these people have no
faith in the people’s verdict, it is most
unfortunate. Our left communist
friends—some’ call them Peking com-
munists and I do not want to attri-
bute any motives to them—have
clearly seen it and they were the
first to recognise the truth and it was
the intelligence of China which was
the most usderstandable on this point,
that so far as India is concerned the
communists have no chance through
ballot and therefore the decision from
ballot to bullet

Shri Daji: No.

“Shri Harish Chandra Mathur; They
had this intelligence; themtore, the
division and all the trouble.  Lately,
we also hear from the Swatantra
Party that they are going to come and
take over Rajasthan. We do not want
.10 {gnore them. Rajasthan is a colour-
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ful place . (An hon, Member:
Please, spare it). It is also a place of
princes. I have respect for the prin-
ces. I hope the charming Maharani
Sahiba of Jaipur will bear me out
that only during the last month
Rajasthan has given them 3 ‘big rebuff
and particularly, the area covered by
the Maharani Sahiba has gone over-

whelmingly to the Congress. We had
a veritable general election
Shrimati Gayatri Devi

(Jaipur):
Mr. Deputy Speaker, .

Mr. Deputy-Speaker: You will have
your chance to speak.

Shrimati Gayatri Devi: I want to
ask whether the hon. Member will
agree with me that all the govern-
ment machinery was used in the
panchayat election despite the fact
that it was stated in this House that
the ‘Governmental machinery - would
not be used and that the Congress
would not fight it on a party basis.
Woulg he deny that bribes were given
to Sarpanches, in some cases more
than Rs. 700 or Rs. 1,000, that the
consolidation of land laws was chang-
ed but when a certain district sarpan-
ches would not vote for the Congress
Party an order was given immediately
that the district would not be affected
by this law?

Shri Harish Chandra Mathar: You
will always have all sorts of excuses;
from those who are vanquished we
will always bear all this sort of things.
Would the Maharani Sahiba herself
tell whether she did not seng Her jeep
to al} the panchayat samitis and whe-
ther she did not feel compelled to call
them back because people were not

prepared to support them . . (In-
terruptions.)
Shrimati Gayatri Devi: I did not

send any jrepgand I-did not canvas
for the panchayat ‘elections. Had I
done, the result would have been rh,f-
ferent

v e 3
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Mr. Deputy-Speaker: Order, order.
Please sit down.

An hon. Member: When a chal-
lenge has been thrown to her, she
should be alloweq to explain her
position.

Shri Ranga: He is pleading for the
Government which used the jeep be-
longing to the ‘people; the Govern-
ment misused their powers.

Shri Harish Chandra Mathur: My
friend Prof. Ranga and I have been
in this Parliament for 12 years; I
respect him and we understand each
other very well. But the real facts of
life cannot be changed; it is better that
they have z sobering and chastening
effect, on my freinds who are trying
to defend the indefensible. 85 per
cent of the places have been won by

the Congress Party . . (Interrup-
tions)

Mr. Deputy-Speaker: Please sit
down,

Shrimati Gayatri Devi: No, Sir..

. . . (Interruptions.)

Mr, Deputy-Speaker: Order, order.
When I am on my legs nobody should
stand.

Shri Ranga: On a matter of person-
nal explanation, the member has no
other choice but to yield; you must ask
him to yield, instead of simply saying
'0rdL:§,’ order’.

\/{Wr. Deputy-Speaker: Unless I call
upon any Member, they cannot talk
here. Prof. Ranga is an experienced
Member of Parliament; personal ex-
planations can only be given after the
Member finishes his speech . .. (In-
terruptions.)

Shri Hari Vishnu Kamath: Sir, on
a point of order. I am afraid the
position that you have taken is not
ctorrect. I invite your attention to
rule 357; it says that with your per-
mission it can be done any time, that
“a member may, with the permission
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of the Speaker, make 5 personal ex-
planation although there is no ques-
tion before the House.”

So, it can be done at any time pro-
vided you give the permission. I am
sure you will give permission to the
hon. lady.

Mr, Deputy-Speaker: I will read !
another ruling for the information of
the hon. Member. It says that “any
Member wishing to make a personal
explanation in the middle of a speech
of another Member may do so if the
latter gives way; otherwise, he should *
wait until the Member finishes his
speech.”

Shri Hari Vishnu Kamath: May I ask
whether a ruling can over-ride a rule?

Mr. Deputy-Speaker: The ruling is
that she must obtain my permission.

Shri Hari Vishnu Kamath: I am sure
you will give her permission.

Mr. Deputy-Speaker: Before that,
she should not get up and speak. I
have been asking her to sit down. But
she gets up and then goes on. (Inter-
ruption).

Shri Hari Vishnu Kamath: I had
expected you would give her permis-
sion. (Interruption).

Mr. Deputy-Speaker: Let her ob-
tain my permission,

Shri Hari- Vishnu Kamath: I think
you would give her permission, and
I hope you will not refuse permission.

=Y qUY ST ¥ WL WOH
T Y =fEe 1

JqTeT AZNLY © q AL AR
AT @2 E |

Shri Hari Vishnu Kamath: We ex-
pected, knowing you as we do, that
you would be so good as to give her
permission.

Mr. Deputy-Speaker: It is left to
my discretion. -
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Shri Ranga: It is a sense of chivalry
and courtesy. (Interruption).

Some hon, Members rose—

Mr. Deputy-Speaker: Order, order.
Please sit down,

Shri Harish Chandra Mathur: Mr.
Deputy-Speaker, I want to be more
than courteous to Maharani Sahib, I
just sat-down to listen to what she had
to say. 1 again repeat that I have
said nothing personal against her. I
would have no hesitation whatsoever
to withdraw any personal observa-
tion made, but I do not know what
personal observation I have made.
What is it that I have said which is
personal about her? (Interruption).

Mr. Depaty-Speaker: Order, order.

Shri Ranga: You said that the Maha-
rani Sahib sent her jeeps to the sur-
panches and they were compelleq to
withdraw them. Is there nothing
wrong in that? Surely, everything is
wrong in the Goverrrment of Rajasthan
sending their jeeps.

Shri Harish Chandra Mathar: It
there is nothing wrong about Maharani
Sahib sending jeeps, then where is
the trouble? If there ig nothing
wrong about sending the jeeps, if they
have, where is the trouble?

Shri Nath Pai: She is not a Minis-
ter.

Shri Harish Chandra Mathur: I
never said anything to which any
objection could be taken. (Interrup-
tion). I am sorry they have not
understood the problem. The question
is that the defeat was writ so large
that instead of contesting, they had
to withdraw the jeeps at the very
outset. That is what I have said.
What am I to do? I do not object
to their sending the jeeps. They
can send 100 jeeps if they have got
them. Who objects to them? What
I said was that the people were not
prepared to participate or support
them and were not proposed to sit in
those jeeps, and it is, therefore, that
the jeeps had to be withdrawn. What
is wrong about it, I do not know.
What is the personal explanation
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asked for and what is the objection?
I need not go into the particular poli-
tics of Rajasthan here, but that is a
fact. Let them refute it.

Let me pass on to more important
points. I have spoken about our
friends’ opposition, and of our peo-
ple’s clear anq unflinching confidence
in this Government during the last
eight months and that is there. One
thing which urges me and which I
want to0 know is whether the hon.
President has given a correct assess-
ment, almost a realistic assessment. 1
agree with my hon. friend Ghri H, N.
Mukerjee that it has not much of
colour in it. If colour had been put
into it, it would have been for the
Government. We want to state facts
as they are and the facts which have
been endorsed by the people on all
fronts.

What has troubled me is this. I do
not know what is the constitutional
position of the President receiving
complaints against the Chief Ministers
and against Ministers and the State
Governments, and what is the proce-
dure and provision. I expect the
Prime Minister to tell us whether he
simply passes those on to him. What is
the constitutional position of the Cen-
tral Cabinet: whether the Chief Min-
isters and Ministers in the States are
not responsible to the legislature in
their respective States. To what
extent and in what manner they are
responsible to the President and to
the Central Cabinet and what is the
authority or provision, and what is
the procedure under which complaints
are enquired here?

I would also like to tell the hon.
Prime Minister that it is not a very
healthy thing to ask a Cabinet Sub-
Committee to go into these matters
and probe into them. There is an
inherent danger of the top-knotchers

.in the Cabinet getting into groups and

getting into factions. There is also
the danger of the people not having
that confidence and that faith which
they should have. There is also a
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danger of <leveloping something which
is not supported by the Constitution.
1 do not understang why we should
not devise certain ways and methods
by which an absolutely independent
body examines all these complaints
and then action is taken. I have for
the last so many years tried to sup-
port the idea of an independent body
responsible to Parliament which would
go into these matters. We will have
to condition it according to our own
circumstances and conditions. It can-
not be a body of what the Ombuds-
man elsewhere is. The jurisdiction
of such a body may be restricted to
those higher-ups in politics only and
for certain other people. But it is
time that we deviseq such a body
which should go into this matter, an
independent, non-political body. It is
a bolg decision which will have to be
taken. I know it is fraught with
difficulties, but I think it is high time
that the Prime Minister constituted
at least a high-power sub-committee
to go into the matter ang suggested
to this Parliament what could be the
shape, the content and the procedure
for such an independent body.

13-16 hrs.

[Dr. SaroJiNni MamisHI in the Chair]

I feel a little embarrased to see every
little thing being mentioned in the
Address; the visits of foreign digni-
taries has been mentioned, and the
visits by our people from here have
been mentioned also. But the visit of
the Prime Minister to the United
Kingdom has not been mentioneq in
the Address. I thought that this visit
was very significant. It was taken
while the Parliament was in session.
Why are we downgrading that visit?
We woulq rather like to be enlight-
ened on this subject.

I feel that what the Prime Minister
had done in the United Kingdom
during that visit appears to be now
almost an obsession of the Prime
Minister of the United Kingdom who
has all the time been talking about
nuclear explosions in China and the
dangers accruing out of them. We
have ceased to think very much
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about it, but all the time, in all the
speeches and statements in the House
of Commons there, it is the United
Kingdom's Prime Minister who is all
the time talking about it. I think #t
is high time for the Prime Minister
to take us into confidence and tell us
about this.

I would also like to mention an-
other very significant omission in the
President’s Address. The President
has saig so many things but there
are many things whish have remained
unsaid and unexplained and un-
emphasised. The point I wanted to
mention is about the co-operatives,
about the community development
and about the panchayati raj. Al
these have always found a pride of
place in the President’s Address dur-
ing all these 12 years, and never has
there been an occasion, during this
period, of omission to mention these
things ever since they came into
being. May 1 know whether there
has been any change of policy on this
subject? I would like to know, and
would like to invite the attention of
the House to what the late Prime
Minister said about this. Please mark
the emphasis which he has placed.
He said:

“I think nothing has happened
in any country in the world dur-
ing the last few years so big in
content and so revolutionary in
design as the community projects
in India. They are changing the
face of rural India. They have,
created a sensation outside India.
Do not forget they are entirely
an Indian growth.”

On another occasion, he said:

“Every village should have a
school, a panchayat, g co-opera-
tive. If we have that in every
village, we shall be laying a strong
foundation for our democracy,
both political and economic.”

I can quote him from year to Yyear..
He has always laig great emphasis on
this, but the President’s Address finds.
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no place for these little democracies.
They have come into existence, You
cannot ignore them. If we have some
second thoughts, it is time we make
a proper assessment of what should
and what should not be done. But
certainly they cannot be limbs of the
Agriculture Ministry, which is too
small for that. Agriculture can be very
a important programme of community
development or panchayati raj sys-
tem. Panchayati raj is there in most
of the States. I do not say 1 am
giving unstinted support to it, because
1 myself have all the time been say-
ing that there is need for second
thoughts for proper adjustment. But
ignoring that would not be a solution
of the problem. So, this House and
these little democracies demand an
explanation from the Prime Minister
regarding his reaction about it and
its omission from the Address.

Coming to administration, it is a
very important subject which cannot
be dealt with in a short time. I will
only underline two important factors
which need to be taken into considera-
tion. Nandaji has all the time been
talking about administrative reforms.
It is a vast subject and I shall deal
with it during the discussion on Home
Ministry’s demands. It must be clear-
1y understood that the tone and tem-
per of administration will always be
set by the Cabinet, by its own integ-
rity, homogeneity and efficiency. That
is the first anq foremost requisite of
good administration in any country.

It is unfortunate that our standards
of district administration have gone
too low. Unfortunately, we have
jmmature people with little experi-
ence posted in the highest post in the
district, as District Magistrates with
hardly 5 to 6 years’ experience and
with no experience of men and mat-
ters. They are also on frequent
transfers. Only people who are un-
wanted in the headquarters are post-
ed 4in the districts. Secondly, there
is mo guidance from the secretariat.
You cannot have good adminis-
tration in the district if there
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is no proper guidance from the
secretariat. But what comes from
the secretariat is not guidance, but
bossism and interference, because of
the Secretary himself and because of
political interference also. These are
the maladies which have infected our
district administration.

It is really heartening that our
economic growth during 1963-64 has
been 43 per cent. as against 2} per
cent. in the earlier two years. But
that has not satisfied us very much,
because this is not rate of growth
which we can take into account. We
have good years and bad years. We
have to take the balance. Our eco-
nomic growth must be at the level of
at least 7 per cent. I think there is a
lot of misunderstanding about our
public sector enterprises. They had a
lot of initial trouble, but most of
them are now coming up and we can
expect very good results from them,
Of course, efficiency and business atti-
tudes have got to be injected.

1 very much wish that our public
sector enterprises also go in for con-
sumer goods. Why should there be
any resistance from the private sec-
tor to this? Private sector wants full
competition and by the public
sector enterprises going in for
consumer goods, we will provide very
good competition between the two
sectors.

I also do not subscribe to the great
theory of developing economy and
inflation. I understand that inflation
is inherent in a developing economy
when we are building up our defence.
But the most important thing is. that
it is lack of balanced planning and
absolutely inefficient implementation
which give rise to inflation. Black
money is the result of inefficient ad-
ministration, because we have been
permitting men to hoard money and
evade taxes. I can understand a rise
of 2 per cent from year to year, but
during the last year it has risen by
about 30 per cent. Egypt, for example,
is a country which has a developing
economy, building up its defence and



1235 President’s
doing everything. But there during
the last 7 years, the index has stood
stable at 100 or 101, in spite of the
development. The cotton crop yield
per acre there has gone up by 300
per cent., whereas here the increase
is hardly 25 per cent. Let us not per-
mit Government to run away with the
excuse that inflation is inherent in a
developing economy. There are many
deficiencies in implementation and
planning, which will have to be
taken care of,

In conclusion, I wish to say that our
economiic side has got to be looked
after and the climate of scare and
scarcity has to be done away with.
We must plan for plenty. I do pot
agree with Mr. Hiren Mukerjee going
at Shri Satya Narayan Sinha for talk-
ing against controls. Who wants con-
trols? Controls are wanted by cor-
rupt officers, corrupt businessmen and
corrupt politicians. He can say some-
thing about Shri Satya Narayan
Sinha, but what does he say about
Mr. Kidwai who did away with con-
trols? What about Mahatma Gandhi
who had a correct intuition and cor-
rect judgement? It is time that we do
away with the controls as best as. we
can and we must plan for plenty.

The country has already given an
unflinching vote of confidence and we
‘must go ahead. There is no sense of
defeatism which need pe entertained
by. Government. We must go ahead
and serve our people in the best man-
ner. f

Mr. Chairman: Shkri Manabendra

‘Shah.

Shri Sonavane (Pandherpur): May
I say....

Mr. Chairman: Order. order. No
question is allowed now. I have call-
ed Mr. Manabendra Shah.

‘Shri Manabendra Shah (Tehri
Garhwal): Mr. Chairman we draw
plans but we do not learn from the
previous plans. This is not only my
opinion, but this is the opinion of
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other people like Dr. P, S. Loka-
nathan, Direator-General of the Na-
tional Council of Applied Economic
Research. While addressing the
members of the Bihar Chamber of
Commerce, he stated that it was
regrettable that the same strategy,
the same technique, had been follow-
ed in each of the successive plans.
The most important factor he said
was not the quantum of investment
but a correct appraisal of the factors
that led to failure in achieving certain
targets in the first three Plans. We
must be ready to subject ourselves
to a thorough criticism of the causes
of the failures in achievement and be
prepared to rectify the same rather
than expend our energies and the
energies of the civil servants who im-
plement the schemes in finding justi-
fications for the failures. This is what
he has said and this is what I also
hold. Therefore, if we want the
Fourth Plan to be successful, we will
have to see what have been the
lacunae in the previous Plans. Then
only can the Fourth Plan be properly
prepared with a proper perspective.

One of the greatest problems we
have inherited from the previous
three Plans is the rise in prices and
the defect in our price policy. It is
recognised on all hands that a contl-
nuing and persistent process of change
in the value of money unit destroys
the continuity of economic life and
economic process, the basis of con-
tract of foresight, of the incentive to
work to save and to invest. In
short, it threatens a depreciation of
currency. Such conditions will impo-
verish the investors and all the
earners of fixed incomes; render
honesty impossible and thus ult-
mately undermine the very economic
foundation and lead to the very
collapse of the base of economy.
This, I fear, is happening in our coun-

try.

We know that committee after com-
mittee has been formed angd they have
tried, but in vain, to find a solution.
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After every solution we find that the
workers continue to demang higher
‘wages, government servants continue
to be granted increments in their
dearness allowance. A good deal of
the dearness allowance already grant-
ed to them before the Second Pay
Commission was absorbed ipn their
pPay. Even before the ink on the
report of the Das Commission has
dried, there is a reconsideration of
their dearness allowance, All this
indicates that the approach to the
Price situation has been defective.

The wholesalers blame the retailers
and the retailers the wholesalers.
The President’s Address has hinted
about a wage board. Some tribunals
have also been awarding a rise in the
pay of workers. Op top of all this
there is the Bonus Commission. In
order to implement the recommenda-
tions of all these podies the manage-
ments or the employers ask for a rise
in the selling prices of their goods.
Under pressure of the labour and also
because of statutory requirements for
implementation of such recommenda-
tions, the concerned administrative
ministries grant increase in selling
prices. I know of some industries
like coal where continuous increase
in prices has been granted one after
the other in certain regions or even
on an all-India basis,

Whose interests are jeopardised?
‘It is the interest of the consumers
that is being jeopardised. Yet, every
time a problem arises it is not the
consumers who ‘are being consulted;
it is the industry and the labour.
The industry manages to ensure that
its margin of profit is stable irrespec-
tive of what may pe decideq upon.
Amongst the consumers people who
can voice their grievances 1like the
government servants and the labour,
they get certain safeguards either by
“wav of increase in dearness allowance,
increase in pay or increase in wages.
The merchants also get an increase
in the selling price of their goods.
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But the rest of the consumers
tatally being ignored.

are

Therefore, in my considered opinion,
the solution lies in following the
procedure in which there is tripartite
consultation between the consumers,
the labour and the industries. Then
only can we come to a proper solution
Wwith regard to prices. We got a hint
or an indication from the storm in the
coffee cup which brought about a cer-
tain reduction in the price of coffee
in a particular restaurant. This is an
indication of the potentialities of
consulting the consumers, a vast pot-
ential which we must exploit as much
as possible. Therefore, I have to
suggest to the Government that they
should immediately bring about a for-
mula or a system by which they can
bring together the various types of
consumers to advise them in fixing
the prices.

Another problem that has been
brought about is the burden of taxa-
tion and the growth of industries. In
the international conference of indus-
trialists it was stateq that the burden
of taxation in this country was so
heavy that it surpassed even some of
the socialist countries of the world.
The total aggregate of corporate,
income and dividend tax on compan-
ies often exceeded 70 to 80 per cent.
of the profits. According to one of the
top industrialists in some cases it
was as high as 98 per cent. In 1962-
63 alone the corporate tax increased
by 40 per cent, gift tax by 400 per
cent and the estate duty by 110 per
cent and the estate duty by 110 per
cent. Views were also expressed by
some of the foreign delegates that an
unrealistic tax policy in India was
affecting very adversely on the capital
market in India.

The taxation structure in India was
radically changed after the recom-’
mendations of Prof. Kaldor. It was
stated that new type of taxes were
being introduced to plug evasion in
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taxes as also to rationalise the tax
structure. I have no objection about
rationalisation of the tax structure. It
shouid be done. But what has been
ignored is the rest of his recommen-
dations. I believe, Mr. Kaldor had
also recommended that the total bur-
den of taxation should not go beyond
a particular limit. It was, I believe,
50 or 60 per cent of the total income
from all sources. We have adopt-
ed the first phase of his recom-
mendations, but we have totally ig-
nored the second phase. We want
industries to develop and prosper.
We want foreign collaboration to
come but we are not prepared to do
anything about the tax structure.

1 say that the main aim of intro-
ducing reforms on the basis of Prof.
Kaldor was to plug evasion. This
aim has obviously failed. Look at
the extent of black money which is
now being unearthed. This is a fair
indication that the plugging of eva-
sion that was hoped after introducing
such taxation has failed. I do not
think that the Government would
like that these raids etc., should be a
permanent thing as a solution or as
a way to plug evasion. In fact, 1t
would be far better for the Govern-
ment to see the causes and try to rec-
tify them.

According to an article appearing
in the Indian Journal of Public Ad-
ministration in 1958-1960, from the
United States of America over 70 per
cent of investment went to Canada,
Western Europe, Australia and Japan,
from the United Kingdom nearly two-
thirg went to Canada, Australia,
South Africa and USA, and West
Germany invested 85 per cent in
Western Europe and Latin America.
This is also an indication to show why
foreign long-term capital is not coming
to our side but going to other coun-
tries. This ijs an aspect which I
would like to draws the attention of
the Government to ang 1 would sug-
gest that they should look into the
matter as to why more and more
money is going towards other coun-
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tries rather than . coming to India. I
would, therefore, suggest that the
Government should immediately set
up an integrated ang representative
high power committee to study all
these problems and give their find-
ings in a short time to enable Gov-
ernment to take the corrective steps
in the matter.

Another rotten fruit that we have
harvested from the previous three
Plans is the problem of food crop
versus cash crop. I would not like
to go into the details about what we
are doing about intensive and exten-
sive farming. I want to draw atten-
tion to only one aspect of it and that
is the competition between cash crop
and food crop. We find, for example,
in Uttar Pradesh that more and more
acres of land are coming under sugar-
cane rather than under rice, wheat
or maize. Probably, the same is the
case in Bengal, where jute is replac-
ing rice. So also cotton in cotton-
growing areas. This is a clear indi-
cation that people are going in more
and more for cash crops insteag of
food crops. I presume it is done for
two reasons. Firstly, it has got a
good home ang foreign market. But I
am very doubtfu] whether we have
bright prospects of keeping sugar,
jute and cotton as permanently ex-
portable items. I think they have
only low potentialities for export in
the future. So, it would be better
if we restrict the conversion of areas
from food crops to cash crops. Per-
haps by doing that we may save more
of foreign exchange required for the
import of foodgrains from abroad
rather than what we may earn by the
export of cash crops. This is a
matter which has to be studied by
government in all its aspects,

Mr. Chairman: The hon. Member
should conclude his speech.

Shri Manabendra Shah: As the
time at my disposal is short, I will
briefly touch the question of imple-
mentation. There is defect in imple-
mentation from the executive angle.
We find at the district level there is
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no co-ordination between different
departments dealing with Plan. Each
department is boss in its sphere and
9 answerabie only to its Minister.
H there is no co-ordination at the
district level in the implementation
of plans relating to plans, things will
not move in the right direction. This
is an important aspect which should
also be kept in mind while framing
the Fourth Plan.
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A F vt Y wet ¥ § WA
¥ zar fagr snu o feer w2 fom w0 &
e FY WraT & fear mar @, a®
Y & @

oW F1 gHET WY gE A @
oI ag gwear oY fawe w9 g #X
| ¢ W sgramn @ e oS
w W Q@ Ag fawan, faw wifas
% ¥ §, T IEIEE 7O ¥ |
ag i feafiy & wamr Wi e wfgd
O Y GHTET F1 A HAT W T 9gA-
gt w@ & | afk uw F deT w3 AW
feam &1 &% qew faar g, w=et
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TEAIEH JYA FTAT @I §, IR
[WIgusam ey guwr far W,
9 A A ¥ 5T ofew wft s 7B
IGH FET AT ¢, R &AW F
W IY WA wfk O a6y
IAFT 3T Y frrean @y T w1 Ay
I g IFE AR A,
QIR qF AW, | a9 W AT W
1 F gwey SFG FaE §

oW ¥ WM |q AR W ¥ qu
g o gfow S oifgy | S w ¥
quw ufa® gF JEE! AR W AR
Wi ¥ arg gy fusndt | fagdr afitE
NFEAINE I W §
0 &g faedt § qg FFT 1T &, mat
qE q Max F} § 10w, dE, a0
Ft wife ot 9y &, SAET QAR
AFT AT MG T § a8 WW F @&-
wifss a3 safe ¥ "= agEar
T ¢ o fagd aig #1 9R R
0 @ ot wfgs 1w 9w, IERT
afs qrft 7 far ar wfusw safa &
T & T & &Y o I 8, G &
Fez @ I 2, demare Y faegw W@
AT Y 1 T T T Ty FE AT
feqr ST A @ S99 [T A &+
®T [/ | TW FIOT T N g A =@
AT gen fe o & for gt o W
wq o wfgs g afgy | o w9
¥ A% wa ¥ wravas a3 & ot ofas
firy, gu wfes for, w1 @ w1 99w
ag & fv ga w § ww Aw wfe S
qy § ¥ sfas wear Hg ) wH
T F AT A § F AT =iy )
g ® wEA ¥ aw e aw
wifed | wEwwET A F AW F e
ot g W 2 e wgo Wl ¥
ey arfs & 7 N g
& HT WAST AN F JARL WY
TAIER AT I TR R | T
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[« w7 fag fagrat]
W g T F fA gews A9
T & Y § 9« FT qEEr 2
wq I W R IS A9 AqTE |
TATN I@ AR @A) TWH
FIOT J ATET 7 qF FF Frha &Y stvar
G & 1 99 ¥ faorel 4t wERT
Fagm g 5 ozw w1 waw Afaa @
T %50 ¢ 5 & 71 %€, fam daww
T agTEatT q@ w3t | faw waey
FEEAT A FL qV IE FT GAET € TG
LG IcR G O E e IR
e ot faeey & gTETom 3T W,
Yorg a o, fagr @@ o, 2 few
T oY, avit faem § wifs ot g
g AT § W I FT G A7 HAT
R 9% Y qUET QT IIqT g | A
g ¥ FA A aw ¥ gaw-
s w1 g e e w@r
9 & ofafm |/ F o<
TMad AT ai e @
[ W Iy @ fawr 2 fean
o @ fom & F agr F 9 oA
¥ AR E A AW § wex € Afew
I Al F A T /W TR
N gfud N i@ ff, T
§: A% fad fawet @ & faot
wft & fadmr ¥ Afew cgaRw @t
Aoy s fao ai 21 waw
JAY AW A gEE & &Y §vdr @
R ffg @@ @ [|gw & @ W&
WA &7 Ww F AW oA
[ & o) S fomr wT A Q@
gg7g QAT Iy | §F@ F oW TF
T[E w0
WMIGITAIM A @R
¥ fag gFr #T weT ¥ wow
F} frar F fok I AW w@E,
W H N W WY, Y IO AW

FEBRUARY 24, 1965

Address (Motion) 1246

TH YHIT F § S gHTQ FAT & O
T FT AT AR § A AT ¥ /@
W AE | W AAT T _TA FT AT
Ay & 39 #1 S @I FT TR [N
&1 e e i Y AT FRY
g fF ed ¥ o gfem N gEwEsar
A @ NIy &
wigaT g & wmeita e 9% f a7 avE
R IR T X W owEw @
&= Y I W) afaw S a7 aigaw
& S, fear 7 w37 A Wy AT
st 1 gafa T afew # fgaw @
sife? | # a8 4 *ar & F wiw @d,
| wET 0 A g, Afew SRl
qad i & | afaw B fgar w4 &
Y T famwe ofgy | S w1 9w
fagig w o =fed S f5 wEm
Tor X WA ® gwewr @ oA

Wwa@%ﬂﬁwa?

WWWMQ|
T AAEHA T |

TRR =T F & F@ W g |
uzmagawzlmw
F w=T W S q@ AT A QAT
aifgd | IR W= W F A5 TG
wgTr fed s g0 W a9 T T,
™ 7 9 T 7@, @ /A9 &
w0 | afes g I 9 W AT W
@ A Fg =gy 5 s @

T F Y WERTER T qTHAT @ |
yRER F IR I g aa e &
I T A PN R | Ve AF A
FTAAN T E TR W AT FA
i wreeTaTR 48 § a9 a1 gE0 T g
A W AAq ANE Y w0
g £ Wi AamfcR g w1 s
a1 FT @ Afwd AT g
ST ® W @reT @ Afad
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T G SH AR YA RN
frdY g W S 919 g S TR
T § | 3K g wW w4 & fod
T A A W § 1 AW R
W & AT 91 @A & | O W
3 A7 qoom f§ oyt W OF wee
TTRXE WG | F A
@ mr afew ww W foiw A fer
o1 T @ 1 ¥ e o g € AR
-9 JF T e e T @
w ¢ afes fm st w1 & ew @
2 aE ¥ e A AT SR W
fear smaT § SR TEW w9 T @ v
2 @Y gRER 9 § 39 F IR
¥ 1w @A =g | SR § I A
M A Ay § g T AW A J
areT | e sER & # aga e '
Yz fRaw e ¢ 5 ot U
N wr ¥ A% g9 A e dard ¥
ot wid @t S1fgd oH G| ¥
Y N N YRR A IR Y A=
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it o fao waifex (srpER) -
Fafa @@, ag o qfem

S g ...

&t g G TYAT : A HAERT
T HAT & | G WEEAqW IgH I Ky
§ uswfa 3 mfawmor o SR e
fam @ 1 Foma g 5 oF
w2 ¥ fa¥ o 1 wrEr @fa w3
S

~Mr. Chairman: The bell is~ being
rung....Now there is quorum.

q'}f!cfﬁ'o {mﬁmﬁmﬁ o~
T @A H PR ¥ W e ST
e 7 & fod g g § 1 regwfa
¥ gER AN S HeAr ARy
TaT § I St T FET T E 9| G
T IfmRAITRIBFT@ N
v safad oSt § fr oaga @
T ey A A g & w1 e
A F fa¥ gl a@R AN T8 I
T el o W awman g v o
HEATTOT § OF QT 9 WY AT AR
&t forad g 3w & ag e & @Y
fFgR 3w A oY a9 & Y & sAw
T® 7 TP T g IR |

ag 9ATRaT 99 & 6 e & wrar

/AT I AT qIHATT §C I AR
¥ AW A JESog AT OXE "9
1 & M AN I /G AT 7 G
% 9 e, s fs gy wfade
¥ WTGOr F T AT § | SART I AV
fro% gowdr A T T T A fr g
W g ¥ W@ o1 @ § wemg W
sarET 991 99 W § g9k W ¥,
WX T T W) s e s afge
qr | Gone K oF wEEa & ©F
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[#fY o fao warfiny]
14 hrs.

YT A g Afeai, oW ot

qifeai

0 YT § T A Y A TR B
TE A THAT | T a9 AT S AT
01 F9TC AR ST gur 8, SEH
T F AR a1 1| A N9 faw gw
TR w@r 1 9w sfem w7
AW W IR T Hfaar v
& far av i qg I8 91 :

T I {TEE, FW AT A A |
T UT F X F qedT G G 1

AT e HF I O F ar
@WE g A} faer 4, wR g ¥
o & o frerar o, A ww FwO
F o & fad qur o frear @0
A ag Te FT A SIET 4T THT T [7AT
Hifs a8 I & W oF e @,
AT 4 g6 W o, el fe faew
e & Agr wfaar 1 ga ¥ fag
FEAR # AW § ar faar ofs
IaHY Hfaar w7 aqFT AW FT ¥ A3
ToEd @ fmA @ ¥ W
J[W@T AT T T A | 7 A AT A
T WS GHET A, T T TS FT 4N
Y 9T 9T | WY q7 HieT 9 #Y
T G g S fF o feE 7 @
o # fawr et & | Sfer g afeeT
agar 2 f5 AR 3@ o ¥ gy
fasr orq 1 R AT T ¥ Y F e
W F Ao | @ A s ag R
war fF wa g e e 3 gQ
A | T A HT qga g, W
qiEdl F A , TN AN AT AR B,
fored & $© FGT A @A | g
@R ZATA 77T F 1 g fa &
g & Far T e i = g fiergr
@ FT QU 1 R WY 98 o faer

FEBRUARY 24, 1965

Address (Motion) 1250

e

9T | JHHT ST H 1 VIS 37 A0fRQ N

# guman § fF gAR dE s @
aw @ 5w dn § NEE 3@ §
IEF TEE FT A GATA AR
T @ T 1 T 5w O & gue X
% | 99 @Y qF qEedT @ g, At

BgIF T TN IS
W ¥ T F T AT § | SN WU
gfwwe & wed G F forer
g

“Sar 5 ww A aww g, frew
@ awt ¥ go-amd ¥ SaRT #
L T A T gE | g8 Tl
§ grEEmd @ w4 g fad wee
" fomr @ feafs sow g @
feafa #1 a7 ¥ fag awx
¥ R AT ST T, $R]
@ I W W S geaw i
T, 9 aF q, g famaor fear
Cid:C

AT Y F A g 2 e
ST R T T 9% fay - fF Ay
¥ SRR ST 9T 1 ST AR
g afge 5 gak 3w o saer aw-
aEt SAN g o)

¥ fore g ¥ v E, 7€ @A G
FT WA A GaT A gFaT & fF
WR Ig+! agfaad & 90t a8 I
fegam & faw oo dar WX awar
ARSI RS i a1 A
=TT A TaT FA ATAT ZAHT |
I AET T OGEE §, W
P A o 3w W sEm Tt
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BT § @ F4 9 IFH W T
AT ¢ AR FIW, TET N S
/g QT FET | WK I A qAqR
T § | g T A TS AW G |
99X 7gd TO @9 < faar wmav @
TR A qEFT @S A deE
v, arfE v F fau T g sy
R g F1 fFam g e 7 59 aarey
¥ 9 WY | 9¥ R TR T qR}
AT & 1 S HSeT wE GE T FR
AT T R, g AW G A W
AR qg7 FE T=\T AW 927 T &
FHAT | FER F, S TS AR
TATS 437 F qT § ITHT a<h SqTRT
B ¥ FT AYAT SN FEET I
Y T HHT T TATST ST FIAT | AR
¥ o WA TEET R D
S A
g § Wt F A 9 AW
g gaTE THEAT AR X AR WA
21 & e o T s |t sy
0T T 9% # qF §, W AF v
FEE I A D & 1@
AME@FR e A Jog § a9 F
FAH X AH §B T TS FgT q®Q
e
Fomm g fr@am aw &
g N A AR g E AW
HE TO& IO @G, JfFT I =W
2 fF @ 1 qEy T wROr HWASY
. HI BT | T8 AT T T AT
FET 91, JTE RE § FES
AR TR ¥ 1 |Ra® TR/ Y
TR W e st sEq
AT AT | HG A G AT IR W
=T T S ag W Wi SEer
T & faet @ o § g
¥ | W g AR g g EaEt
.7 QAN ) F ot w o
v s § 5 & el st ¥ faems
g & el ¥ fowrs a8 Far
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sifors & faG g 1 FaF N E X
FIE TR F FIAA TG T | | E
N AR qUAr TEE § W S9S fag
I FIfar I § | TR g TF a9
FT HYAT WO @ g 2 ¥ W
TR qE T wgE FT g oW W
TR A FaW A fagw anr e
qur ¥ 45 FT WSN A & @ FQ@
g ) wWR FE TR ¥ qST &
¥ I @ g A T I W
& wm @wn 5 g fegemfa
oMWY mfaxgg Fa a8
T AT X Wi W FT g7 ZqHY
g F e ?

A= ¥ WY S S AT gAT SAHT
Iog TG HUS AR AT W AT
§ BT @ v T E e X A
35 & faars 78 § 1 I e
F =L HISN A FT X o
5 % & fegerl Jem awet 9w,
ag @ g ¥ o A A 9% FeE
1 TEAT R | S FEF FIGH fhelY o
TG AT | TR W T g |
ey s ¥ wg fr mEw F ¥ @ it
< & o e SR Y qaet < foar
ww Wk ag qEem # foar s
fF g ag o feeeaT § o St warl
fergeam &, oF s =i & ok gl
fed @ R el @ et A
U T AT A IEHR A T A
I fa% TOWIT § FE | W qg
TWTET § a1 a8 feee T A
% fir o F1 o wfataf & ag o
IR e I g e fs
AR ddY Y Fvz & wY qwC oW g,
IART AT & FHY AT F9ifw
F T ¥ wiafafa § | & agf 78 @1%
F1g i 7 ag wivare gafog adf s
argar § fr arow F AT AN T I ER )
&Y, 3T & Fg § 5 wR an Ffae
& ¥ faw g @ g, @ saw
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[ o fo wafET]

e T AR Awrgmag e e
fafreer @ & WR IT ) G
& g @ 5 fafrex a3 & a2
g TIHIT FE §1G I T G
QT T AT @S FE 98 (9Q
i @ W oEw far 9w o osaw
W FE g Ad T 1 ) T5T F;
sfafafa & & T aww e,
I¥ TeWr E ARy AW §B
T M waa A 5 e I @
wg fas ot 7 @ afw =g d@faaw
& qafes oot @ 1 FER e & A
Y AT B 9g WwT F ¥9 F fasEr
St @ S TomEw T @ g @
t fr fieDr o9 dfasm & o T
SR oW T R W A2
®T I F TE & SES Y a9
GG

Shri P. R. Patel (Patan): May 1
know how Hindi has become a Rani?
Whose Rani?

WU WIS § GAET § 98 39 9T
¥ GO F T T CF AAGHIHT DA
wf § 1 TG A B TEI 9% a8 7Y
faar war @ B afee oY § @@ w9 &=y
N T W HY FE AT ASHT.
QUAT | BT HIAT TGl Fg GIAT qfeF
IY AGT AT FGAT T2 | T a@
ST a7t 9% e foest f aog
¥ a7t 78 798 W) FEW gu | A
a5 aF g 5 Tgafa F 9x F o
qEAT gTgs o A% fw & f
fet - Y 18 fpena ot W 7 E4F, oW
A B G ¥ T v g
g ¥ wifeAd ¥ afaw wrw a0 A
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¥ 9= gwem fear | oY TeawEEr
FgT ) darg 0% o IEH! awg ¥ agt
oo 4 F€ AGEER  AHIE G A
affm o fow & s wafoma € @@
M F G F@ T A qg  FAA
g fr e AR a3z & wed
3w T a9 «iw | ¥ Fg1 weT a1 garv
gaffe N ag d TN =
3T ¥ 7% F7 ¥ agrn fAw S @
fr = aF SN TG0 FY TET WIS HIAT
T A 9 el I§ TG aw
wifq 2 & wwt § 1 A A @
o e N aER N afed ¢ F
I 3w F Jome g9E § I Iwfa
FUARRRD N W R T w0 F 0=
9T T g FT IRfA & HIT HAGY
IOH T AT W F aR ) @,
s oF nEfade d69y F SR W W@
qFR F ag aifed Siw Wik faegw
qaifea § | w9 a8 @1 OF SEAEEY
FT FH g JfFT a9 B qFIH F
qigr R W ST 9% 9T §, 9T 67
T #iF 9% IEHd W g W AT
wifs aft wFEar § wwar § 5
AFATE AT A A 1 W AR
§oF XM WER o THFATW J AT
@ SEg@ W AR —

ek ¢ oo & o @ e e,
IR s F TR W ST I

AN AZET : AWAIT G H AV )
g F @ o

=t 7o Fao wafe : &% § facge:
# ot g R 3 <@ | § A wwa-
7T Wl ¥ A e R Q-
]| F fau @ 799gw M o -
O=8T & | 99 W A IR T @
S WISt F AR X WA § WifE
& AR WA T § 97 7 s
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N g st FT & & werEa AW F
T F A A & & fag gy
v WG § IR & SaTga AT
w1fEg HIX A IE FATY qIo9g
it wifg | & TR F a g
ot F1 5 mfvwreer § § IEFT @
T giqq F@T§ |

Shri P. R. Patel: In this House,
the language problem is discussed con-
tinuously. Is it a 'bigger problem
than that of the defence of the coun-
try? Is it such a problem that if we
do not discuss it, the country will
suffer?

Some hon. Members: No.

Shri P. R. Patel: My submission is
that the heat created by this lan-
guage problem should ease now. There
is no language problem. The lan-
guage problem is created by those
frustrated in politics. Our great
leader, great statesman of India, for
whom I have every respect, Rajaji, has
rather misdirected his energy, intel-
ligence ang strengthen to the harm
o the country.

Shri Narendra Singh Mahida: On a
point of order. The Speaker had re-
quested that there should be po re-
ference to persons who are not -pre-
sent here.

‘Shri P. R. Patel: The language pro-
blem has been aggravated by irres-
ponsible statements and speeches by
{esponsible persons and Some persons
in power too. It is a very sorry
state of affairs. When I reagq some
statements of some Ministers and
some Chief Ministers, I was pained.
That should not be the case.

"There is another thing. The whole
problem was aggravated in Madras
due to the failure of the Govern-
ments previous to the present one to
teach Hindi to students from the early
<classes. They did aot care to do so.
In all States, Hindi is taught from
the third class, the only exception
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being Madras and ene more State.
Why should there have been such
an exception.

An hon. Member: Which is the
other State?

Shri P. R. Patel: Madras has givem
a great leader in Shri Kamraj. But
when he was Chief Minister there,
Hindi was not taught, even though
we accepted Hindi as the official lan-
guage 15 years ago, even though
we passed the Official Languages Act.
These are things we should have to
think over very seriously.

An hon. Member: Rajaji introduced
Hindi in 1937.

Shri P. R. Patel: The important
question before the country is that of
defence. On our borders China has
collected some 14 or 16 divisions.
Pakistan is raising its head against us.
We ought to be careful so far as our
defence is concerned.

1419 hrs,
[Mr. DEPUTY-SPEAKER in the Chairl

At this time, raising of the language
question does not make a good appeal.
1 submit that the whole nation should
now think of one problem, the de-
fence problem. The problem is that
of driving out the Chinese from the
territory they have occupied in our
country. That is the great problem.
Do we ever think that we have been
much humiliated in NEFA, anq that
that humiliation has cost us much of
the respect we commended through-
out the world. Let us avenge that

humiliation. How shall we do it?
Shall we do it by quarrelling over
this language problem? No. Let us

muster our strength ang trust God.
Our people are brave. Our army is
composed of brave persons. With
courage and without caring for the
consequences, let us face the situation
and retrieve the honour that we have
lost.
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[Shri P. R. Patel}

FEBRUARY 24, 1965

Lately, China exploded ar atom:.

bomb. The point is discussed here

and there whether we should manu- °

The
The question

facture an atom bomb or not.
question is not that.

is to the last of 44 crores let us face '
China. I think China has not the .
strength to explode an atom bomb on |

us. Let us go through history. There
was g war between China and Japan.
Japan was militarily much Dbetter,
had better arms, was better equipped,
and China had nothing, and China
faced Japan. No doubt it had to
suffer, but in the end, Japan was
driven out from the Chinese terri-
tory. So, what is required is courage,
and that courage should be inspired
by our leaders. must speak in
one voice, and they shoulq fee] that
their leadership has to inspire courage,

An important question today is of
agriculture. Agriculture, no doubt, is
the back bone of the country, but we
are not following the ~right path.
We have spent crores and crores for
the improvement of agriculture. We
have undertaken canals and all these
things. We produce fertiliser snd
import fertiliser in order to have
more production, and yet we have not

succeeded. The reason is that we
have never cared to seek the co-
operation of the agriculturists, the
farmers of the country. In the case

of an industrial dispute, we want the
co-operation of labour unions, indus-
tria] unions and such others, but for
more production- of foodgrains or
agricultural produce, we care little
for the co-operation of farmers’ grga-
nisations. This is the root cause of
our failure. If the Govermment
thinks over it and does something, it
would be better.

Very recently,- the Agricultural
Prices Commission was appointed. It
is a gooq thing, but it is half-hearted.
The Commission has been appointed
to fix remunerative minimum prices
of agricultural produce. ' Who will
be affected by this? Agriculturists;
mone else.

Angd in this Commission:

L]

»

“ a promise is given by

Address (Motion) 1258

no. representative of the farmers is
put. Our Prime Minister, Shri
Shastri, gave an assurance to the
nation that this Commission would in-
clude representatives of the  agri-
culturists, but that promise has not
been implemented by his Minister of
Agriculture. What a fun it is! Is it
a Government? In a Government, if
the Prime
Minister, it is the duty of the Agri-
culture Minister to implement it, but
he has not done it yet. That shows

' that even though he is Minister of

Agriculture, he has little faith in the
Agriculturists. When you have no
faith in the farmers, you cannot
achieve anything. If the Prime Min-
ister loses faith in the people of the
country, he loses everything. If the
Minister of Agriculture loses fa’th in.
the farmers, he loses agriculture and
everything. I think if he loses his
post, that would be better for the
country.

Some friends have referred to accu-
mulated money. I think there should
be unaccounted accumulated money:. .
But have we ever given thought to.
how' this unaccounted money is accu-
mulated? Is it not because of licen-
ces issued by the Central Govern-
ment? Is it not be cause of permits
given by the Government? Is it not
because of the zonal system? We
generate unaccounted black moneys,
and' then pounce upon the black
money. Why should we generate it?
So the only way to stop this un-
accounteq money is to regulate licen-
ces. If you want to import any-
thing, let it be only on & Government
to Government basis, with no other
people in the way. What is the posi-
tion today? Stainless steel today is
imported at Rs. 2% or so per lb. for
the sheets, and when manufactured,
we get them at Rs. 20 a 1b,

An hon. Member: Rs. 30 to Rs. 85.
Shri P, R. Patel: This is the way

we help this unaccounted’ money to-
be accumulated: I do not find fault
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with the Finance Minister, but
the fault lies with the administration.
He must improve the administration.
It is the Finance Ministry that issues
all these licenses etc.

I have every sympathy for my
friends in the Opposition, but when
they criticise the Government from
every point of view, I am remined of
Miss Mayo. She came to India and
found only black spots. She saw
only the gutters of the country. The
Opposition Members no doubt have
a right to criticise, they 'must criticise,
we also criticise, but let them say that
there are also fair spots, and they
must refer to them.

Shri Brij Raj
‘There are none.

Singh  (Bareilly):

Shri P. R. Patel: If there are none,
Miss Mayo also saw nothing good in
this country. So, I see only Miss
Mayos.

The Opposition always tries to find
out only weaknesses. Whether they
are weaknésses or not is a different
question.

Shri Narendra Singh Mahida: I re-
quest him to withdraw his words. He
cannot compare us with Miss Mayo.
She was an outsider. We belong to
this country, How can we be compared
to a foreigner?

“Mr. Deputy-Speaker:
point of order.

There is no

Shri P. R. Patel: I can assure my
hon. friend that I do not find any
Miss Mayo in the Opposition.

There are good points and bad
points with any Government. Ours
is a big Government of a vast country.
Naturally there will be good things
and bad things, and we should im-
prove bad things, but that does not
mean that everything is bad.

Dr. M. S. Aney (Nagpur): But you
hav:n not referred to any good point
at

v
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Shri P. R. Patel: I am rather asto-
nished to find one thing. This year
we produced 39 to 40 million tons
of rice. Last year we produced 365
million tons, and the year before we
produced 31:9 million tons. ‘When
we produced 31'9 million tons, we
were happy, and the country hagd to
import only half a million tons, but
last year when the production was
more, we had to import more. This
time the production is 39 to 40 mil-
lon tons. And yet there is scarcity of
rice.

An hon. Member: Because the
population has increased.

Shri P. R. Patel: Our young per-
sons have not got so much to increase
the population in three years!

What I am submitting is that nothing
is wrong with our production. Well,
the production is less, but not so
much. But this is all due to malad-
ministration, maldistribution and the
zonal system.

~Shei Bri) Ha) Singh:” That is the
point of achievement!

Shri P. R. Patel: And the sooner
we remove the zonal system the better
it will be for the country.

Mr. Deputy-Speaker: Maharani

Gayatri Devi.
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Shrimati Gayatri Devi: Mr. Deputy
Speaker, before I begin my speech on
the President’s Address, I shouid like
to apologize to you for disobeying
your orders when you asked me to
sit down earlier on when Mr. Mathur
made certain charges about my hav-
ing campaigned in the panchayat
elections, As he ig not here at the
moment I would not like to say any-
thing except that I repudiate the
charge that I campaigned durmg the
panchayat elections.

There was one remark of Mr.
Mathur later. He said that he res-
pected the princes. That is because
he knows they are the backbone of
the Congress Party, not only in
Rajasthan but in other States too.

Mr. Deputy-Speaker, I would like
fo thank the President for his Addres.
At the same time I feel that his
Address was a reflection of the un-
satisfactory state of the Government
today, It layg emphasis on our few
achievements and glosses over our
dismal failures. The President says
that, looking back on the last twelve
months, we have mrade considerable
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progress, 1 should like to point out
that during the last fifteen years,
during the last three five-year plans,
no progress has been made whatsoever
8o far as uplifting the living condi-
tiong of the poor masses of our coun-
try is concerned. Still, today, the
Government have not been able to
provide cheap food, housing or cloth-
ing. We have not achieved anything
in thig line during fifteen years of
planning. I think it ig ap absolute
disgrace that the Government whose
primary duty it is to feed the people,
to house the people and to clothe the
people have failed on this. Ang in-
stead of being inspired by hope and
confidence, the people are today so
disappointed and so apathetic that
they are very pessimistic about the
future,

The country today needs a clean
and efficient administration. People
need to feel secure and confident in
the leadership, and this can only be
achieved if all the Ministries co-ordi-
nate their efforts to tackle the pro-
blems that are facing us today. The
Ministries must concentrate on the
vital issue that are facing the coun-
try, primarily the defence of our
country, the stability of our economy,
and the provision of cheap food,
housing, free education, health faci-
lities and often essential commodi-
ties to the people. To hide their
failures in these respects the ruling
party has a genius for diverting pub-
lic attention. Last year the people
were agitated over the rising cost of
living, Thig year the country is
tearing itself over the language issue
and the people are forgetting the
conditions under which they are
living. I would appeal to the Prese
not to give so much space, to all these
issues or to the sanctimonious utter-
ances made by Congress Ministers, but
to devote more space to hammering at
the Government for their complete
failure in the economic policy of this
country, for their complete failure in
the foreign policy of this country, for
their complete failure in the defence
of this country, and for their com-
plete failure in not being able to raise

- e 3 ___J
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the standard of living of our people.
Tmis is what the Press should keep
on hammering at. And this 1s what
the people should be made aware of
instead of having their attention
diverted to other matters. I would
appeal to the Press to do this.

The country today, when it should
be strong and united, is divided over
an artificially created issue. It is not
Rajaji’s fault that this crisis should
have arisen: it is the fault of the
ruling party. It was their duty to
have taken the consensus of opinion in
this country before introducing Hindi
as the official language of India on
the 26th of January. I admit that if
we had a common language it might
bind the people together. Here we
must take lessons from other coun-
tries. After all, there are other nations
in the world who have more than one
or two official languages, for instance,
Canada and Switzerland. Could we
not take some lessons from them? I
-admit they had their troubles too; and
our problems are probably more com-
plex, because we have a wariety of
languages in this sub-continent of
Lours.

Shrimati Lakshmikanthamma
(Khammam): They are not foreign
languages.

Shrimati Gayatri Devi: They are
‘not foreign languages to us either.

An hon. Member: What about Eng-
lish?

Shrimati Gayatri Devi: English
may be a foreign language. But so
could the French feel that English is
a foreign language. (Interruptions).

Mr. Deputy-Speaker:
ress the Chair.

Please add-

An hon. Member: What is Swatan-
tra Party’s policy in this?

Shrimati Gayatrl Devi: We do not
“have any policy about this; we are
- more concerned with the vital issues.
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One wonders whether the confer-
ence of Chief Mimisters will be able
to come to any saustactory solution.
After all, they are tae representatives
of the same party which forced this
issue on the country and who assured
the Cabinet that it will be safe to
introduce Hindi on January 26. From
the events that have evolved since
then it is obvious that their decision
has proved faulty. And it will be in-
teresting to see whether the Chief
Ministers will act as the true repre-
sentatives of their States and the
people or just as the mere echoes of
the ruling party. It is natural that
the ruling party itself should be divi-
ded on this issue, and it is a gerat
tragedy that this domestic crisis
should have been brought about at
such a time and that the party in
power, taking the consensus of opnion
in the different parts of the country,
was not able to avoid it. I myself feel
that no effort should be spared to
come to some understanding on this
vital problem. Otherwise it might be
the beginning of the disintegration of
India.

My suggestion would, therefore, be
that the pro-Hindi political parties in
this cdountry should send their leaders
to the States where there have been
violent anti-Hindi demonstrations. The
people of the non-Hindi speaking
parts of the country, quite naturally,
feel that they will be at a disadvan-
tage if they have to speak and con-
duct national business in a language
in which they are not at home. I do
not approve of the methods used by
those who feel aggrieved......

Shri Sonavane:
speak English!

As if all the masses

Shri Ranga: Are all the masses in
the south going to learn your Hindi?

Shri Sonavane: Yes.
Shri Ranga: Do be sensible,
Shrimati Gayatrli Devi: I do not

approve of the methods used by those
who feel aggrieved, but at the same
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time I feel that there is no point in
aggravating the situation by having
counter-demonstrations, demanding
complete abolition of English and im-
position of Hindi on non-Hindi speak-
ing people. We must be practical, and
we must remember that whatever
language we may speak, whatever re-
ligion we may practise, we are all first
and foremost Indians, and in our unity
depends the survival of our indepen-
dence. We have an outside enemy to
fight, and if we squabble over internal
issues we shall not only be the laugh-
ing stock of the world, but we may
be forced to learn yet another langu-
age—and I may assure you it will be
a very difficult one.

So once more 1 should like to sug-
gest that a meeting should be called
of all the leaders of the different
groups who are agitating over the
language. This cannot be settled by
our Ministers because they are not
truely representatives of the people of
India. Had they been, this issue would
never have arisen. (An Hon. Member:
What is the Resolution of the Swa-
tantra Party?) We have non; I have
said it before; it is quite natural that
everybody should have difference of
opinion on this issue.

Once again, I should like to em-
phasise that we must concentrate on
solving our essential difficulties. For
instance, the sortage of foodgrains in
this country has caused a lot of hard-
ship to the peole. It is pathetic to
watch the public, especially women
and children, queue up in front of
fair price shops and wait for hours
and hours only to find at the end
that the windows are closed on their
face because the Government shops
have run out of stock. Not only that;
it seems a pity that while blaming the
traders for profiteering the Govern-
ment too has been guilty of the same.
(Interruptions).

Shri Ranga: Aren’t you ashamed of
that?

FEBRUARY 24, 1965

Address (Motion) 1266

Shrimati Gayatri Devi: Surely it
is the essential duty of the Govern-
ment to provide food to the people.
Of what avail is the back breaking
tax paid to the Government to run
this country, if they cannot even do
that? After three successive Plans.
and spending vast sums of money, it
is absolutely disgraceful that we have
had to face scarcity this year.

Our planners and the Cabinet had
spent vast sumg of public funds on
heavy industry without paying suffi-
cient attention to agricultural pro-
duction: it is a reflection on the com-
petence and knowledge, andq sur-
prisingly enough it is those who are
responsible for this who are still at
the helm of affairs. In no other
democratic country people would have

tolerated such a thing . . . (Inter-
Tuptions.)

Shri Ranga: What is it they are
laughing about? Are they not

ashamed of this?

*fi gFR 9T TS W AL
FAFTILFREE

Shri Ranéa: I am not speaking in'
Hindi; it is true.

Shrimati Gayatri Devi: How can
we believe the Government will keep
u close watch on the situation and
review the food distribution policy!
What have they been doing these last
15 years? The time has now come to
Ve practical and explore every
possible way of relieving the food
situation. The land reform measures
proposed by the present ruling party
in their drive towards socialism must
be reviewed. If larger holdings prove
to be more productive, then the cell-
ing must go. The scheme to give land
to the landless can still be imple-
mented if fallow land can be made
productive. The food zones between
Sitates should be abolished, As regards
menteg if fallow land can be made
commercial attaches abroad must be
asked to explore every available source
and our docks must be modernised, to
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handle swiftly and efficiently the
incoming goods. For instance, there
was a tremendoug surplus of wheat in
Argentine and our representatives
could have come to some agreement
with the Government of that country
to supply the wheat that they did not
need at a lesser price, so that with
the freight charges paid, it could have
landed in India at the same cost as
from America. Modern silos should be
built at various rail heads, so as to
ensure distribution in times of
shortages. A lot of gooq grain is lost
due to bad and insufficiently planned
granneries. Apart from all this, it must
be considered whether or not the
controls imposed by the Government
have not had a lot to do with the
scarcity of food. The hon. Union
Minister for Communications and
Parliamentary Affairs said on the 11th
of February that he thought there
was no scarcity and that what we
were witnessing in the country today
was all artificial. He based his argu-
ments on the fact that any quantity
of food can be bought in the black
market and therefore it obviously
meant that there was no shortage of
commodities. He quite rightly observ-
ed that many traders preferred
controls to competition as it will
enable them to profit in black-
marketing. Some Government officials
similarly wanted control for the same
reason. I should like to say that the
Government should be guilty of the
same charges because the Govern-
ment exists on controls, I agree with
Mr. P. R. Patel who spoke before me
that it is this control which is
responsible for hoarding. Government
cannot remove that because it is on
that that Government exists; if the
control went they would have no hold
on either the industrialists or on
traders, Their hold on the people
would also go: they are using it as a
methog to blackmail the people. I
know that the Government will not
remove controls, not because they
think it is necessary but because it is
their only hold on the people.

The same idea could be applied to
the wunaccounted and undisclosed
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money that is in India today. Had
there been less controls and less tax
on profils anq more incentive, this
money would have come out and been
put into use to produced more and
there woulq have been more employ-
ment. That money is not coming out
because the industrialists do not trust
the fiscal policies of the Government.

The President’s Address says that
higher production is the best answer
to the threat of inflation but every
control on the part of the Finance
Ministry acts as a curk to higher
production. The recent increase in
bank rate and the import duty on
certain important commodities will
make the cost of production in this
country higher and more difficult.
Why should the Government ask for
higher production in one breath and
put a deterrent in another, is a ques—
tion one cannot answer. The top indus-
trialists in this country had been asked
to give their advice to the Planning
Commission. The advice they give for
decontrol and expansion of the private
sector is not liked by the Congress
Party because quite naturally it would
make their Tnfluence on the people
less. Therefore, though their advice is
sought, it is never implemented. 64
the country is to be saved from
bankruptcy some drastic steps must
be taken even if it meant a change in
the policy of the ruling party. The
interests of the party must take
second place to the interests of the
nation. It must be conceded that the
Cabinet is a divided house ang the
ruling party is stifling the economic’
growth of this developing nation,
starving the people of this couniry
and leading us towards bankruptcy.
There is no dearth of capable men in
this country and as I have said
before, their advice is often sought
but never implemented. It must be
humiliating for them to have to
contribute large sums of money to
the ruling party with whose econo-
mic policies they do not agree. I
should like to appeal to the indus-
trialists to desist from helping the
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ruling party to stay in power, but it
they listen to my advice they would
not get the necessary import licences
and facilities to run their industires
.and that would mean more misery,
more unemployment and less produc-
tion, One does not know how to
solve this problem. But to save this
country I feel that our industrialists
must take a really firm stand with the
‘Government.

Can we really believe that the Gov-
ernment means to clean up the
administrative machinery? Day by
day, Government machinery is being
more and more indentified with the
ruling party. As the ruling party is
losing the confidence of the people, it
is tightening its grip and misusing its
power. In Rajasthan, for instance,
there was a tremendous scandal over
the distribution of gur which was
given to the Kraya Vikraya Sangh.
This sangh made a profit of one
crore and some lakhg of rupees. The
secretary of the sangh was arrested.
A gur trader was arresteq in this
connection. But the president of the
sangh wag rewarded with a very
important portfolio in the Rajasthan
Cabinet. '

Some hon. Members: Shame,
shame.

Shrimati Gayatri Devi: This has
been pointed out in the Rajya Sabha
ang several members of the Assembly
came up to the Home Minister and
told him about this, but no notice
has been taken, Is this the way in
which the Government intends to
clean up the administrative
machinery? Their foundation is based
on corruption.

Once more, I would like to empha-
sise that in the present crisis, the
Government should come out of its
coma and all the departments should
co-operate and work together to solve
the problems the country is facing
today.
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Shrimati Lakshmikanthamma: Mr.
Deputy-Speaker, Sir, 1 support the
motion of thanks moved by Shri Heda
and seconded by Maharajkumar
Vijaya Ananda. A reference has been
made to our beloved leader, the late
Shri Jawaharlal Nehru, as a friend,
philosopher and guide. He wag some-
thing more than that. He was our
very life. He was the life of our
people, and he permeated into their
being. Today, in anything that we
think of we cannot do so without
reference to his memories, more
especially when we talk so mfuch
about language, when we are remind-
ed of his assurances. He had the
support of the people for each and
every word he uttered. The people
cry and cry whenever they think of
his words.

Our friends, the Communists, have
made their observations, and when I
wanted to interrupt, you did not
allow me then. I want to say a few
words about them. I compliment our
Central Intelligence Department as
well as the Government on the effi-
cient way in which they have tackled
the problem. Is it not a fact that the
communist friends were found saying
that when China invaded us last time
they could not help them but this
time they should not let them down?
Is it not a fact that some of the
members put a dissenting note? Is it
not a fact that there were differences?
1 heard that even about the money
they received, the right anq the left
communists had some fight and they
questioned the left communists where
they got the money from ang they
were not prepared to give an account
to the right communists.

Since my time is very short, I shall
not go into those details. The Presi-
dent has referred to the steady
increase in the national income. He
has not said anything about the distri-
bution of the income, We are wedded
to the socialist pattern of society. It
is not as though a few schemes relat-
ing to employment here or a health
or education scheme there



1271 President’s
would help wus. These welfare
programmes, as they are called, are
followed even by capitalist countries.
Being weddeq to socialism, should
we not lay stress on the distribution
side of the national income? The
regional imbalances should also be
removed. Coming from g very back-
ward State, though Andhra Pradesh
is supposed to be the granary of the
country, still nobody has cared to
develop Andhra Pradesh. Regional
imbalances are so much in evidence in
Andhra Pradesh, By the end of the
fourth Plan, it will have to spend to
the extent of Rs. 500 crores in that
region. In spite of the, fact that so
much of food is produced and sent to
Mysore, your own State, Sir, as well
as to Madras ang Kerala, still, the
consumption of power is the lowest in
the State, lower than even in Assam.
Assam was the lowest but now even
Assam has gone up. Andhra Pradesh’s
consumption of power is the lowest,
in spite of the fact that the Minister
of Irrigation and Power is from
Andhra. When Shri Subramaniam was
the Minister of Steel and Heavy
Industry, we were expecting some-
thing from him and there were pros-
pects of getting a steel plant, but
when Shri Sanjiva Reddy took up this
portfolio, it has cooleg down! We are
not asking him to give us a steel
plant, because we do not want him
to do any favour to Andhra Pradesh,
but as a matter of right we can get
this either from the point of view of
getting these imbalances reduced or
otherwise. Unlesg you can invest a
few hundred crores in that region, you
cannot think of developing all that
region. Apart from that, Andhra Pra-
desh can bridge the gulf between the
north and the south either from the
language point of view or from any
other point of view. If this aspect of
developing Andhra Pradesh is neglect-
ed, it is not in the interests of the
country itself.

There is not much time for me to
go into all the details, Many other
Members themselves have brought out
this point, and this is the burning
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problem today. I would only like to
make a reference to para 21 of the
President’s Address. It has given a
great lead to the people of non-Hindi
speaking regions. Shri Manoharan of
the DMK was saying that it was due
to the steeled determination of the
Steel Minister. But I would like to
tell Shri Manoharan that Shri Sanjiva.
Reddy was the Chief Minister of
Andhra Pradesh and even seven years
back he made Hindi a compulsory
subject requiring a minimum pumber
of pass marks to pass the examina-
tions. We have not asked for a
constitutional amendment as the leadep
of the Swatantra Party wants—I do
not want to mention any names. The
Swatantra Party itself is divided.
They could not even pass a resolu-
tion. ¢ (Interruptionsy. Their leader
is very intelligent; for, because
he did not want to divide- his party,
he said it is a minor operation which
he will himself conduct!

Our DMK friends also wanteq it,
but we have not asked for it. I am
not talking from the point of view of
sanctity of the Constitution. We have
amended it 18 times, that is true, but
in this particular respect, if you amend
the Constitution, you will go down
in the eyes of the world. That means
that you have accepted that there is
no unity in this country over the
official language. The so-called agita-
tion in the South is also an agitation
about the premature implementation
rather than the imposition. I would
put it like that.

"I was pained this morning and I
was vacillating about the statutory
amendment and so on but now, the
reply has come from the Home Min-
ister this morning; it ig a written
reply to the question about Hindi.
What is it there? We discussed several
times the implications of the word
“may”: that ‘may’ means ‘shall’ or
‘may’ means ‘may’ or ‘may not’ and s
on. What has happened? Here is the
reply which says that “there should
be a convention . .” We know what
ig happening during the lunch hour
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here. These conventions are not
followed in Parliament. How do you
expect it to be followeg in the
.administration? The convention is that
English shall continue to be used and
if the original communication was in
‘Hindi, an authoriseq translation would
accompany it. This is the convetion,
that it will accompany. You know
‘most of the officers have their own
sweet reasons, officers of both Hindi-
speaking and non-Hindi speaking
areas. A long as they are supported
‘by politicians, they have their own
sweet reasons for doing all thig mis-
chief. I was asking Shri Nanda this
morning as to what steps they pro-
‘pose to take to punish those people.
He said “we err” and “so also they
-err.” If an error causes the lives of
so many people in the country, how
.can it be tolerated?

The late Shri Jawaharlal Nehru
-gave an assurance. But there 1s a
.difference between an assurance ana
a statutory provision. An assurance 15
only a recognition of a right, and if
-that right is to be implemented, it
has to come in the form of an Act,
:ang so, I would request the Govern-
ment to see to it. (Interruption). A
mere assurance cannot be implemented
‘by the officers. A statutory guarantee
should be given for the implementa-
tion. This is our stand; our stand has
‘been very clear.

1 would like to tell my hon. Hindi
friends that it was ap accident that
Hindi became the official language of
this country. It is spoken by a few
of them in some States, and this acci-
dent remained unnoticed tili the
psychological irritation ceased to be
in the minds of people of non-Hindi
‘areas. The promotion of Hindi is the
responsibility not only of the Hindi-
speaking regions ,but of every Indian.
It is high time that the problem of
naticnal language ceases to be exclu-
sive concern of a few politicians. We
‘have seen what has happened. in the
-south. A cartoonist is good and we

all appreciate him.  But it is height of
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folly to look upon the cartoonist g
law giver also.

15 hrs.

Our nations as regards the official,
national and regional languages are
to my mind only remants of an ago-
nising past, which we have not been
able to overcome even after indepen-
dence, Otherwise, why should some
people plead the cause of Hindi and
others oppose it? After all, national
language is not a title to be conferred
language is not a title to be conferred.
It is a reality to be achieved. During
our struggle for independence, we
never questioned Hindi, charkha, sat-
yagraha and non-violence. These
were sacrosanct. We mnever even
dreamt of questioning them. But
after winning freedom, each one of
them was thoroughly questioned.
Everything had to be therefore re-
defined, re-examined and re-defended
in terms of figures, and statistics. The
battle of the charkha was fought by
Shriman Narayan and his colleagues.
The battle of non-violence was fought
by Jawaharlal Nehru on the one hand
and Vinoba Bhave on the other, But
the battle for Hindi suffered due to
the default and complacency on the
part of Government.

Hindi is not going to flourish under
the aegis of a few enthusiasts who may
not be able to quote even a few ver-
ses of Kabir or Tulsidas. It is these
people who pose themselves as pandits
and who bring an impertinent swagger
and an exasperating superiority corn-
plex into the bargain. Some cham-
pions of Hindi have in the past made
matters worse by their want of good
sense and excess of arrogance. Some
of them strut about indulging in sup-
erlative claims as to the superiority
of Hindi literature without even caring
to know what is in the literature and
simmering opposition towards Hindi.
Most of our friends who are learned
do not know how many languages are
spoken in the south. For them, there
is only one language and that is Mad-
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rasi language, Put a few pebbles and
shake it vigorously—the resultant
sound js like Madrasi language. The
present Khadi Bholi form of Hindi is
still in the infant stage, It cannot
compare favourably with several other
regional languages which have
developeq in the south. While intro-
ducing Hindi in the schools in other
States, they should have first be-
friended the intelligensia and the
literateurs of the local language, so
that they will also feel that Hindi is
their own language.

In Hindi itself, there are several dia-

lects like Rajasthani, Braj Bhasha,
Avadhi, Maithili, etec,
Shri Kapur Singh: They are lan-

guages, not dialects.

Shrimati Lakshmikanthamma: You
may be knowing better, but this is
what I understand.

Mr. Deputy-Speaker: That would
make the position much worse.

Shrimati Lakshmikanthamma: Hindi
is like a young daughter-in-law about
to enter her husband's household and
it can flourish only through humility,
self-restraint adjustability and sym-
pathetic understanding. The Hindi
people are not the sole Hindi-givers.
Hindi has to stand the test; it will be
subjected to severe test of fluency,
compressibility, subtlety, diction and
a host of other attributes of a modern
language. If you ask my verdict, it is
that we will start where they have
left it. In this grand and absorbing
venture, they wil! have the chance of
becoming the Ahle Zaban or Hindi
giver just as much as a Menon of Kot-
tayam or g Dogra of Srinagar.
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Mr, Deputy-Speaker: Mr. Raghu-
ramaiah is there, who is Minister of
State. That is ‘enough,

Shrimatj Lakshmikanthamma: Mean
while I would request my Hindi
friends to learn one or two languages
from the south. They will really re-
discover Hindi and they will know
how greatmen think alike. (Interrup-
tions).

I have got a solution to this prob-
lem. It is left to them to agree to it
or not. I cannot go into the details of
what the Government has to do. Mr.
Nehru’s assurances have not been
spelt out, though they were given as
long back as 1959. How are you go-
ing to spell it out? Mr. Nehru said
that English will continue indefinitely.
This does not mean permanent reten-
tion of English, What it does mean is
that the duration for which English
is to continue cannot be accurately
foreseen or laid down today, because
it has to depend on the speed, the
effectiveness, with which certain vital
steps are taken to enable Hindi to take
the place of English. If these steps
are spelt out and their timing fixed, it
would certainly be possible to antici-
pate approximately the duration of the
interregnum. The non-Hindi States
should be clear on this in their minds.

We can visualise administration on
three rungs: State level, Central level
and matters connected with State and
Centre or between different States. In
the next few years, we must expect
the regional languages to be the me-
dium of administration in the States
and local bodies. We must request
all non-Hindi States to come fotrward
and make their regional language as
the medium of administration, At
the Centre, English as well as Hindi
should be the medium, in spite of the
fact that the Vinoba Bhava formula
hag been acrepted. There is no ques-
tion of imposition. Nobody should
feel that either Hindi or English is
imposed. It is an understanding bet-
ween different States for convenience.
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Meanwhile our edutational, adminis-
trative and lingui:tic policies should be
so planned with this picture in view.

The fear in the mind of the student
community is that if they answer in
English and the peopie from the north
answer their questions in Hindi,
because Hindi is the‘r mother-tongue
they will answer better. So, the
students in the south have expressed
the fear that they will be at a disad-
vantage. What is wanted is that until
such time the advantage of writing
answers in Hindi is common to all
candidates, the disadvantage to other
candidates should be minim‘sed. This
is what our Prime Minister has per-
haps meant by moderation system.

Therefore our planning of educatio-
nal, administrative and linguistic
policies should have a perspective of
at least 25 years. Having accepted
that both English and Hindi will
continue, we should not say that
one should write in English or Hindi.
Both should write in both languages.
For the first five years if vou make it
20 per cent marks for Hindi and 80
per cent marks for English and in the
next five years make it 30 or 40 per
cent for Hindi and 60 per cent for
English, within a period of 15 years
you will be able to make it 50 per cent
for each when each one will know
Hindi and English. Within that period
these people who are in service and
who will not be forced to learn Hindi
will retire and the persons who will
then be in service wil' have adequate
knowledge of both Hindi and English.

Sir, with these words, I thank you
for the opportunity given to me to
participate in this debate.

Mr. Deputy-Speaker: Shri Brij-
raj Singh,
shri Bade (Khargone): Sir, at

least some Cabinet Ministers should
be there.
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Mr, Deputy-Speaker: It is nok

necessary. The Government ig repre=
sented here. There is one Minister
present.

< awrH feg: guman R,
weafg Y ¥ wiwwme @ a9y
WF @@ RSy T AR A
oF ¥ gaE i s@ § W O
& awdt 1 &

Teafy ot G wwiE dfed ¥
w a7 W v a1 5 26 I,
1965 ¥ ag, 9« & fe <y |1 @R
dfum & waER wraa s g
g s wfwmn # 7D § oow
| gl qge ¥ gw @
A ot geg aroaw fag & weaw ¥ 9%
ST Y & 97 oy sfawe sy
fedt & go Tl § wOW FF
T F gfame N Fi § 99,
g gl T W AT TG A
g fa= - ¥ ag frawa e e
oA A I
sfF g e 7@ W, @@ fag &
A< §, ant W & f&w @ amw
qr 5 Wit fE=< A AT ;A

Aq frdew & 5 TR § TR
o Afmw N @ waz = & @A
o W A, T SRR AW AW
T @ B AT AW IFA WA W
w1 wrow e & frar | o= ag W
we fF s A % & @ a9 FT AW
s f5 & woa wmw i #F
W T ® oA T AW a9y A
w ¢ e frd ¥ o e &Y W
oz Tsgafa wiEm N @ &R §
& fax il W TR W F W oW
T e o | g
Dr. M. S. Aney: Sir, I rise to a

point of order. The President cannot
be criticised in this way in this.House.
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Shri Brij Raj Singh: I am sorry for

the criticism, but I have to do it.

Shri Bade: We are explaining our
position as to why we remained absent

on that day.

Mr. Deputy-Speaker: You can cri-

ticise his speech, not the person.

st g fag ﬁzﬁ%aﬁﬁ
zfarq & oY 9oza gy, ve+ fwg I
@/ @ R s|OY 1Y, SRR
IUEa & W foan O, o W AR
J a3 W6 Y W F e feder
sgaar Tfge, R @ faww ¥
R S | & fadew wem 5 ww
F owemw Y FES AR,
I o weR el ¥ R ¥ faQw
F1 ywe frar, T AU &, 9 I
¥ freg NE FEAEy T A T
T ¥ O AT F ST AW WS-
+ arer e foan, g 99§ free
ot Fr§ T A T o N Y
FIeH A I FAAT T AL I FT
N qW A AT A 9, T g
#ae ¥ fafres ¥ ot TS T W
AT 7@ 7@ F = gwe T F AW
wewrs, AfeT o B W A wow A
A g, 9 ¥ faeg Wt S P T
= g

& omq ¥ 99w oF TE @ E@A
a1 g, fore 9 3@ &1 w1 A7 796
g ¥ faae s Sfgg ) fo do
@R AEEL, He wE e
Fa

% AMAT AT : To e Fo |

ot T ferg : e T o Fo,
*t a<E ¥ OF o arer o, Ay
# gfes 4, O @ A A 9@ F
AT g1 9@ F aw A fE )
fFNag i @g g
el

2207 (Ai) LSD—7
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“Burn in the streets, in every
street, Dinamani Dinathanthi and
Navamani papers

# 7 Sma—ae ¥ R IR
Ful
The Minister of Law and Soclal Se-

curity (Shri A. K. Sen): Dinamani
is a Tamil paper.

Shri Rrij Raj Singh: Then it says:

“Each one of you keep a knife
with you. Each one of you keep
a bottle of petrol and a match
box. Note down after careful
consideration., Keep a note of the
houses which can be set fire to with
petrol. I will fix up a date and
indicate it in the newspaper or in
some other way. While indicating
that date I will not give much
interval. Everyone should care-
fully and anxiously look for the
date. There will be only one or
two days interval. That is all,
Work should start immediately on
receipt of request.”

gt o< AaTsi A for ST Y gwaer-
g Fafeal N WS HE

T R ¥ A W fAFaR A
ngaum*ﬁ‘-r%f«a?ro%o%
sqET A9dw § ot FEE ¥ wfew
Fads &1 & widg 40w ¥ ag e

| wEm fr ag ™ W 0 Weie e

K 97 ¥ T AT & A=A |

Shri Kandappan (Tiruchengode):
He is for Hindi now, for your informa-
tion. He is in favour of Hindi at pre-
sent. He is speaking in favour of
Hindi now (Interruption).

st qorew feg: TgEld ot 7
oo wfvramee & spees 3 ¥ w:

‘fEd W F Ty A A€t
¥ Tz 1 w25 SR
# T ¥ a@ A1 1963-64 F



1281 President’s

[+ goror feg)
skfs ST & o2 wfwa &
T AT ¥ A N wWEd F
HiFE T2 7 43 viowma & o

Tg T G FT AT G0 T
ot get 3@ ww A I R R
[WE N I @A A AN F
€ FATY ST 9T A T
Ff Fom=D ¥ FEA—AR 59
ug faeger @ @ 9w g fr g
awr mfuw faaf@des & afea & a1
—f5 fRe q@ R 7 T &
qEY HY G g% o, SR wmoaw gk
g ¥ 7o FAT W @ E ] IR
g W T fF e X @ el
At g & o AR &F T aw A
I e fr W &
wid o 73 Mg el TRy §
fie gt o ¥ qfz g€ & i gm
fafreee w3 & &5 g 3w Crafer
R Y W AN F Ao fawr
A aw A I AW G

wfwaren ¥ w82 4 A qfsaw
AR & fom afaewi # afr ardw
AL T HY E G FAD
§Afrd wreaEr @ § ) foed o
WA IFAEE, FTAF IR A ¥
3 % wE-Afew e faum ar 1 3§
-3 AT | Q) gEar ¢ R /I
NI@ AT TR AT T qE FA
w1 € A &y & oean § R e
N g IaEm Y fr fsaaes
safrdi % 7S §o weda a1, %< qngE
gedE € TF AU G99 97 |
W A B A R Y HA AL S
F gipmse & sem gy 91, @
FafFq @ v el T, e AR
@ Fara s fesTan ST =gy 9r
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# o # q@ feow ¥ aw il
Faa g B fafrest Ad i ger &
TR T T @A s N Iw @
FTAF AG R | AW E, TG T AW
agw X forgs i &1 wmE faw
W Es

oF WeE 81 IEER g
TR dgE N F @I R ) AT Y
W A e gwEr At g @ e
T Y Fiferw F A §, 9y der
B3 # Ffew F AW § 1 FaT
o, oF & wFw 83 F FY |
T & A A g = g w e
A 1 frga w1 g, G Fhow
# frgfea < & smg, =1 e faer
fear 9@ | TR FEET T WA @AV
¢ & g sifadl €t do% qom o 9w,
FEQ §F g At AW | qF
NamsaRgAEN WP EfF
W A9 1 9 FF T wha) 1 o
qaré af § Fr Aiom 78 freem
I S W B FrEwT faemn m g wE
aden g fAweT & ww @ awan
g @ 9w fafred & sw g,
T # wean gf A I wne gk )
I W97 qHEAT 99 q7§ A 39 97
Wt A5 fafaees seFE @ TR E
s fafees FFEg &1 ot gaeamt
F g w1 99 #a o fear mn &
oz qww foan v § e fafres
Fhe g T 5 g N9 #1 g e
/AT | T AE H AEA T fwmi
Forsend | R @ ¥ & w7 A
a% I qIX T TF I g Afen
A FRIEE qATE W TR § | 9Tq
o FERAE T TN 3B TH e E

Tegfa it & sfwmo & 3w
e O ¥ i Y g e sweaE
§ I 9 WHW (AT @ | AT w
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22, 23 WX 249 w=eal & ok fFan
w3 AR S @ a § ogEwr e
T g A W e T 2 sEe

qFEAT v F AU gH SAT T @

£ oo T @ gafa S A A e
mEsRafEm s e fF
TF 91X @6 F AAA gAA A 90 R
g1, T ghA wrad, Tfaa gfqar 7 4v )
gRafer A N FI I g AN
FATY gt T §, SEH g FA
T g A7 T 1 SwwT R g ?
g OF A Y TG Fqar W@ g 1w
AT AT E 7 qamar T § e gw wew
a 7EY qArE | uefuw foed & I
w8, I
S niff ST Y ST 9 Y SEE
R ¥ o g faa § 6 ag 7@ =
Y T aY F1€ T IR oA ? o
a7 N § WS N 39 AR AE
JEET X gg q W @ fF g wew
g @ 1 I IR AER gER g
AN A g Wl A W wmoar 5
A fe fee aww arr gl &
wifgg, wevfes dow wifed | wEr-
ifew dq9 w0 Tifgg, foe foe ===
a1 W) A fgd 7 W g areg
W qF wERe ¥ &1 A & wwmar
f& gt fagrdr = F9 9¥ AR TE-
Afew giaa 5 @ A wfes 74,
v fgar @6l 1 guTd I ¥ FEr
g7 fiF g} gfaame w=8 Tt ¥ safag
AR g s | g AT A a1 I8 FF
o1 5 w55 ¥ qvq W 795G AW A |
o 99 3 1 a9 F1 faene W
-fear ol g g Aelt & @ R
fr g fafaem soa @i ga @E%
AT F A AL | I g
Y, WU W Wug W @ TR
Tft Fg oo fF gAR T @ A
7 RfET ¥, F F, A% 9
TEW qT, AT 919 UEw a9 qE 97 |
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T a<g F a1 A9 fhaAT 9K FLA 7
qwt =ifgy fF o SEF T &
AR A T TRA T, ITF (A 57
¥ TFFC AN I W 99§99 | afx
AT A T & g da| A8 § A
T aX qar g afey 5 aw moey
fafady & #1¢ ®m a=7 & FE 9|y
qife F9 & 9 T SR Gdi § o F<
FH FT G, qUie 7 Ho4 wqoar
AW F T & AR WM F R’ER
& W@ TF | W THFR § IAR AG@T
PFAINEAW R STH Y A
aqfeqr fer & gfgae ¥ #T o7 9
A@EM ¥ fou w6 w9 agi | W
g T G T HTW § WL 767 F3F
e AE e AT §

s & AW N e @ T
TgwT e e § | @R & A
T W AT R CF A § FER
w1 S| fFaT § 1| S99 o @Y 98 war
¢ fs TTEER AT WY W T
gC & Wi vaw feer FT g @
R 1 P AR R A U
g & IO ¥ Fg7 o1 {5 § ¥ fom
¥ wgan § fF s e @AY
dorgm 1 W 9w www 99 ¥ fEww
frar a1 f wo T fe, free
i A8 § | FEAETd § A W T
at wmar, fee femy =@ A ?
TEF Fa1@ § IR w41 % 0w g
T qTA Y FIEEHAT W [ T4
T TTEAT TR A7 T a1
o @ qg AET IR ST 4T )
gaq s ag St fE o i
o & AW § T T I F qgd T
et a1 WF@ I IR
& fi W T AT F AT A AT TR
§ & I 9T ¥ § | TG Igrer
WFRE I I IR AT
ﬁw&wqg%ﬁwwwaax
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qTRY S §E FT § IH W G &
¥ 7 F A § 99 fo & @ q=T W+
| AT Far @ g | 9w fa
¥ dowgm ow g e w
g sw wow # e a6 T § WK
R TE W § A R T ¥ 9=
frea 7% € 99 TR F IR R AR
o aE T E

Ay & s faern @ feaaw
e fraifia w31 & fag s o s
ser fraifa gar & foresr w== ot
frar & o9 1 IO R "
T &, fefr & foe o @ A g g,
g TTHTRIFT FY TE FHEAT | FTREFT
1 ag = farl, T4 o 9 Aw
7% ¢ 1 fafw fogaifes nefew
o o FgY § S X aft FEEER
TN FT NG H@T g A I A
o 7E faee @ o # ag A=
qF | IgW aG W Ww fAe §
TR T wnr frey § ey af@
¥ IHY AYGAT AT F9AT TqT § AW
el ¥ 9 w9 fa=ar ¥

ag IT qF AT WY GdfEd WS
TG FmEn @ St g A
AR ¥ TF FAW W@ FAT @O
2 ¥ ooy IO R W AW FE |
I IR F I FA AL A9 TGy AT
g o wg Wt fafrer a1 @ W TR
mifrmga Rra R @
T AN ES TG FI qHA | THHT AT
R HraT 7aT7 ag g fF SO R_w
3 st AT A A A g @ g
IO NN FT ZY AT, A RW { @
T I A I T qIAAE AW RA
%1 gY 74T, a9 F+% qV TS g7 & A |
ggwm Fqeamgfranadmd
Tfeafraasg ! IR
mfex ?

FEBRUARY 24, 1965

Address (Motion) 1286

5T & FTHT A TSR 28 T
S0 FeerraT et § | T gk gy
I T FY L A W AW | WA
o qEd 9 &1 faw fFar g AR
I ANRE 9 gAA ;T AT Wi
faers , Far T AT GEATE IEHT
I § | Ig wEIeT qae o
TR A §, O a1 o T A I
foray 9% SWUAT 7 FgT AT GF—few
# q 7gi a% #ga1 § 5 99 @8 @
e WY &, &7 7 o AT g, T A
feg &—S= 9= W@ AW F AW
7o AR TET @d JaF G A
oF wiephiw @ret § T s few
e a§ ¥ St faior &1 7
w e, I9F faaw N @R F7F
T AR F1 F59T THE FT AT 5H FIHR
Y 2T A FT I AW ¥ U faan
AT g F1 gH T, [T AR T a0
fea fo Al @ T & g WO
frary g FR § |
C A A G
Ffam 2 aRFgEHAmw &
a1y gk fed 78 T §) a5 wWifw
T I Y T T F 9™ =qAGR@R
W@ &1 Tg A weg G § A
T 3 & fed, SR AR E | A TF
AT T T AL AT G WM
T2V R q T o Firera AgY FC T

o ¥ oF Az TFT A 45 Jram |
@ g AR ¥ Y @A Y st
E, A R T FHenfar § 3T #
g forw 7€ o & & sy
e faee § ¥ QY ST 9T H A
AT | FTEIC FT THEAT GHEAT &
T g§ & | s Y awear Awr ot
gue & g% & | @Y o R
qifpea A AT ¥ # Al W
forgmam, AfeT a@R 38 T W
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g | g amET ERET A A gl g |
# oF Ao A a2 fewmar § 1w
feqt €@ W AW & FAX T FELAT
T AW q & mwy wwEwe
firart o1 gAY @A s W & feogw
= ifew G & 1w /W CF
et &, oIS WY geedr § W) gm
o gmeEmr @O
15:31 hrs.
[Smrt TEHIRUMALA Rao in the Chair]
JearY F gmen €Y, wwen g oAk
ot R | AT #) a6g §
E mra & Fr FF AR WA T | TG
o A T ¥ R WS
g 3, ¥4 3@ W T S 4@
Tar a8 1 i Bt ofem wm e
& faY eu fawfeey @, a8 @
uTe WY OF gueqr §, fER W W
aF qg qAen N |

*ft WETT At AT © Jg UF &S
e 1

=t qwT fag : qEfae & a/@H
¥ gar sdifenr  fre @wEm @, @,
aue § WX AT A F9 IF qEEr
WH | IR AT Y TF 54531 FT
Fxgen frwrer fen f& sfer @
o fl ¥ o oA F A9
o @ K AT S § qoAT g §
g saqBi RS AT A H
fe Firrer o &t Far o W @w e
¥ wa g fewrd ¥ mr ) v Sw fo
F @ & I 0 q AT @A
¥ s fead ? o WY 9
IR 54 g & few w0
gg & 3 SN F FEtEd W
WAIWIRATFG AR TN AAH
FHET F) GEAEY | T GHeAr & 9
T qrt e W gaw T wiE
# 3@ ¥ v g fF ag Y guRd W
T & 3% OB aga = qw 1 fd
T
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Shri Himatsingka (Godda): Mr.
Chairman, Sir, I support the Motion of
Thanks to the President. I am surpris-
ed that some of the Members have
suggested that during the last 17
years there has been no progress and
no improvement. Every paragraph of
the President’s Address gives an indi-
cation of some of the progress that has
been made and anyone who has any
knowledge of the cdnditions in the
country will bear out that statement.

Sir, there has been all roundg im-
provement in many respects and they
have been set out in the President’s
Address, Yet there is no doubt that
much remains to be done. One has
also to realise that in spite of the very
great improvements in the production
of various consumer articles and even
in food, there is still this scarcity. We
must not forget that before Indepen-
dence there were a large number of
persons who had not had two meals or
even one square meal and perhaps not
much to eat during a week. Now not
one single person can be pointed out
who has not got food to eat or who is
suffering for want of food. At the
same time, in the course of these few
years, the population has also increas-
ed.

About cloth, Maharani Jaipur said
that cloth is not available. I feel
that one of the things that cannot
be sold immediately is cloth. It is
available in sufficient quantity and
there is not shortage of any kind so
far as cloth is concerned.

So far as foodgrains are concerned,
much remains to be done. The policy
for further improvement, and all
round improvement, has been adopted
and I feel the Government must take
all possible steps to see that the policy
that has been framed is carried out.
For that purpose, all kinds of help

that the farmer needs must be
provided, namely, sufficient quan-
tity of fertilisers, good

better implements and all that. Also
quick-maturing medium and other
minor irrigation schemes should be
taken up. There are a number of
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schemes which, if taken up on a prio-
rity basis, can give immediate results.
I know of my own constituency where
there are a number of schemes which,
if taken up, can be completed within
twelve months and they will give im-
mediate results. In fact, I have sent
some of the schemes to the Minister-
incharge and 1 hope he will look into
them and they will take .them up
because, I feel, if those schemes are
taken up, they will enable the Govern-
ment to curtail the imports which are
eating into the vitals of the finance of
the country. Therefore, quick-matur-
tng irrigation schemes should be taken
up and they will give immediate re-
sults.

This year, as all of us know, the
kharif crop has been very good and
also rabi crop prospects are very good.
Stil] the prices have not gone down &s
one would have expected immediately
after the harvesting of the new crop.
What is the reason? The mere pro-
duction of sufficient quantity of food-
grains will not bring down the prices
unless the marketable surplus, market-
table output, is also released by the

- farmers. You cannot expect them to
part with them unless they get the
thinge that they need and some of the
things that they need are in short
supply even now. For instance, if
they want to build houses, they want
cement, corrugated sheets or some
other kind of things and also other im-
plements. Therefore, the Govern-
ment must taken immediate steps to
make available the things that the
farmer needs so thathe can part with
the grains which is very much needed
in the country. Previously there was
some temptation, on account of the
previous habits in the country,
gold. They used to part with the}r
crop for gold. That is no longer avai-
Jable, Therefore, what they need for
their daily use must be made available
to them so that they can release the
quentity of food that is needed for the
econsumers.

Another thing is about the fixation
of a reasonable price. That has been
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fixed. But at the same time there is a
limit to that because you have to have
a gynthesis between the interest of the
consumer as also of the producer.
Therefore, the remedy lies in more
and more production. I have no doubt
that is our country there is so much
potentia] that not only our country
will be self-sufficient, not only we
shal] be abe to stop all imports but we
will also have sufficient quantity, per-
haps, to export and, in any event, to
have a buffer stock which can be of
use to ug in times of need. A good
deal of attention must be paid to the
side of the agricultural needs and all
possible steps should be taken so that
we can increase our production in the
country.

Regarding the investment climate, as
you know, the Economic Survey gives
a picture of the condition in the
country, At the present moment, as
already admitted by the Finance Min-
ister himself, there is no investment
climate, and most of the companies
that wanted to raise capital did not
succeed; some of the companies have
got capital, but that equity capital was
supplied not by the genera] public but
by the Government financial institu-
tions like the ICICI, the IFC, the LIC
and go on. That cannot be a substi-
tute for public subscription. There-
fore, what is needed is that steps
should be taken to create an invest-
ment climate.

The concessions that were announc-
ed in December, of giving 5 per cent
relief, tapering off to 2 per cent, on
purchase of shares of new companies
upto Rs. 35000 are good so far as they
go, but they have not been sufficient.

Shri P. R. Patel: Who will invest
in them?

Shri Himatsingka: Angd they have
not proved an attraction at all. ‘When
the interest rate is 9 per cent, who
will invest in shares which will give
an yield of only 3} per cent or not
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‘even that? We have to examine why
the people are loath to put in money
in equity shares. Why are the floata-
tions going flop?

Al

This country is the most heavily
taxed country. The tax laws also are
very complicated. We change our tax
laws almost every year, not only once,
but perhaps twice or thrice in g year.
Therefore, no one knowg what the
position will be of any investment
that he is going to make, and that is
the reason why neither foreign capi-
tal is coming nor any capital in the
country is coming forward. The direct
tax on individuals is also vi high,
and it goes up 88:12 per cent on un-
earned incomes, if they are in excess
of Rs. 75,000; and similarly, on earned
incomes also, above Rs. 100,000 the
tax is almost as high as that
viz. 82.59% . Therefore, steps must
be taken tu create an investment cli-
mate. The income-tax and other
charges on companies also are very
high. In fact, many even do not know
the names of the different charges. The
company tax, corporation tax, super-
tax surcharge, surtax, dividend tax

ang tax on bonus, all these taken
together are corroding the economy
and the market. Therefore, steps

have got to be taken if we really want
to bring about an investment climate
in the country.

At the present moment, practically,
on account of the heavy taxes, nothing
is left in the hands of the individuals;
and equally bad is the position of
companijes. In some cases, the com-
panies are taxed to the extent of
about 60 to 76 per cent. Over and
above that, the shareholders also have
got to pay income-tax on the
dividends.

An interesting book has been sent,
I believe, to a large number of Mem-
bers by Shri Palkhiwala who is an
expert on income-tax, which goes to
show..... .

Shri Sham Lal Saraf (Jammu and
Kashmir): It is a complicated thing.

Shri Himatsingka: ....and which
clearly explaing the reason why this
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position obtains in the country.
Amongst the generalisations in the
Economic Survey, there is a clear re-
alisation of the crisis in production
and the crisis of confidence in the
country, and, therefore, it is necessary
that something has got to be done to
improve the position.

Inflationary pressure has already
steadily eroded public morale, and,
therefore, this is the moment for the
proper appraisal of what the nation
needs. Unless proper action is taken
at the present moment, I am afraid
that the country’s position will become
very bad and it will become irretrie-
vable.

This is a golden opportunity for the
Finance Minister to transform the
present mood of apathy and helpless-
ness into one of ocnfidence. Specially
because of the very good all round
collection of taxes and duties. I hope
he will realise that the last two or
three budgets have eroded the econo-
my of the country, sapped the will to
work to save and to invest. Therefore,
we must do something positive and de-
finite in the matter of heavy taxation,
both of individuals and companies. I
have no doubt that then the market
will revive and the production that is
needeq in the country will be available
and a lot of our difficulties will  also

disappear.

We must take lessons from a num-
ber of countries which have achieved
good results by reduction of taxes. The
Jesson of West Germany, Japan and
certain other countries is before us.
The USA and other countries reduced
their income tax rates and collected
more revenue, by making incomes
grow and making the gross natiomal
income grow. After all, you cannot
get taxes unless there is production,
unless people make profit. Therefore,
enthusiasm can be instilled in  the
market, all round production will in-
crease and inflationary pressures will
also disappear. At present, the
monetary policy adopted by Govern-
ment has made money dear and scarce.
As you know, the Reserve Bank rate
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[Shri Himatsingka]

of interest has been raised from 5 to
6 per cent. Commercial banks have
similarly raised their interest rate
and hardly anybody can get loans or
advances from banks at less than 9% or
even 10 per cent, because 10 per cent
is the maximum that they can charge
—they cannot go higher. If they had
the liberty to do so, they would per-
haps have charged more, Ag a result,
the cost of production will increase. I
am not referring to the 10 per cent im-
port duty that has been levied only
three or four days ago. The railway
freight has been increaseq also. All
these will have an effect on the econo-
my.

Therefore, it is time that this policy
is reversed and we did not allow this
to stand in the way. If you have a
dear money policy, that will stand in
the way of development itself.
Unless you change your fiscal
policy and liberalise it, you will
perhaps, make it stand in the
way of development itself. Certain-
ly anti-inflationary measures must not
be allowed to stand in the way of
development itself; it musi be subor-
dinated to that end. Simply control of
expenditure by the public will not be
sufficient. You must reduce the ex-
penditure of Government also. Unless
you take immediate steps to reduce the
expenditure of Government, you will
not be able to succeed in your attempt
to check inflation.

The pathetic foreign exchange posi-
tion has been placed before the coun-
try. 1 feel that if our public sector
undertakings begin to produce a num-
ber of articles that we have stil] to
import like heavy electrical machi-
nery, earth-moving machinery and
other heavy machinery, that will en-
able the country to save a large
amount of foreign exchange., It
is up to the Government to take
steps to do so. Public undertakings
are showing better results than before,
and it is necessary that they divert
their attention to producing such of
the articles, machinery etc., which the
country has to import.

FEBRUARY 24, 1965

Address (Motion) 1294

In the Economic Survey it has been
mentioned that the ratio of taxation
to national income was 9 6 per cent
at the end of the Second Plan and
now it has gone up to 13 or 14 per
cent. I think that is not correct, This
13 to 14 per cent is the ratio if the
taxation of the Centre alone is taken
into account, But what about the
taxes that are being levied by the
different States.

Shri Sham Lal Saraf: And local
bodies.

Shri Himatsingka: After all, the
national product takes account of the
whole country. If you add to this 13
to 14 per cent the taxes levied by the
States, it will amount to 23 or 24 per
cent,

Shri P. R, Patel: 34 per cent.

Shri Himatsingka: I do not know,
therefore I will not risk it lest it
amount to a wrong statement, but I
am definite it will come to 23 or 24
per cent,

Therefore, I feel that the taxation
measures should be fairly stable and
not changed every now and then.
They should also do something so that
the investment climate may improve.
Recently you must have noticed the
various speeches of the foreign indus-
trialists who came here. All of them
have spoken in the same vein, and I ~
hope that, in view of the fact that the
Government has gone to the extent of
agreeing to issue letters of intent to
foreigners if they want it without
waiting for a counterpart in this
country, they will also accept their
advice which, I am sure, will bring
about life in the economy of the
country and solve a number of diffi-
culties,

Wt o fAo wgmE (dRR) :
wEAT UF T ¥ T oawy A aeeufy
At & et wiowmeor &1 o AT
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F@ g 1 e ¥ s gemae
T Ay ST T @ a0
S, srgfaa &1« e § 7
e, Saafaea | @tw FwRY |
A 1 oA arfe ST we
I @ @ 5 g@  fra Aifw
N I FX F oY g7 9% aEear
af & ? W weeRn fae & 9@
g@R & 6T Fw & 6K
T 6T 9 A a1 99 g A
@ FF gad Afg F wgeT aw
AR FT FAAT FY T | Tg FGAqS
T § e W) gl # At
@ a0F 1 wgfa fegam §
§ =77 15 AR v Y a1
F AT T AF amX § WK TG AT
Q¢ v g 7gl TO TO FT wiEAT
T o & 1 ww & feam § oA
50 fafem @ ¥ fa=wrd = 9
AT IGHT AT AW qg WINT FY
TwEDN QL weT F T A
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TF aE dq7 FAE Tl a7 g
e F A

IqTEAR AT . WEAE qLE
O FT & | I9FT 9G &@H JU

TR

o TW AR wifggn ;oW
7R 7o @ S afod 1 & aga ey
srgw Rt wg ) @A Awg
wafrRfarsmadd ...

IUTETH WEYEA : Mo WEH HY
¥ fag #1€ gug 7@ a1 9@ R AW X
e a Ml s F o
g FT afSx

o TW ARG Afga : 79 IT-
o AEIed 48 19 faae A9 7 I
A WY T FE ARET W AW @R

| gq frAe W ¥ @Y § ot @ Wy

3T ¥ G F JRT |

IqETR WEYET 9w fAAe
ife

o T FAET AEAT : SF ¢ |
9 F ar gER F q AT g, &
a ag fF s = 7R @ a8 fw
fe=y w=m |

TS ¥ arg oty § 78 I g
5 falefy AWt &Y o w1 W FE §
faay fr fegem & Toeifa ®
fromgear w1 Toed (O d® ¥
T o W | Fgfae TRl & &
oAl A f ) e 2w
uF fax § fF fget s, q@e fax
§ Fedl & FF FIof e, /R de)
focd o et § fr gl g
ST .

W F w9 § "o ST EHE
AR & 1 F Fg g g v R @y
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STRMEE ......... WE ™
gaifs & 97 FY aw@ A QO aG &
war o AT g fF ey & 59 ag
TR & 5 g W wemg
AR Ay wq Ay qfwT A
Fdeq FAT gaT & 7 WA F AT
af ? = w0 ¥ fF 14 W9g
FARY Afpa AY AN F fACER
T qAHANS F 7L I 14 AWTHT
¥ ¥ U war qifaa ¥ fag 48 @93
g 3 & 9 frgamw H oAl
Ffaaf IR megaa T g ¥
Gl A9 qF 7 g9 q9r & SEr
¥ frorg fear @ T9T W) S@EW
A oram | w3 gF F Fa7 feafa &7
g1 1ar & 5 adum feafs sraw @Y
1Y ag A faT aret feafq som @y
I qF FEU 6T A g fFogw
feqfa a1 aaeit — i & qer § FT=T |
¥ wgmr g f 57 A0 A1 B W)
famta QAT A I AT IJWT | WR
a9 #) HIA @A § oA fe ey
F g $T AT R far @ @
A AT FTFGA T FTRR WS
fau aqt fegfy /Y <@ a3, v =y
£ gt 7 fog aw a8 f=fg &
NEFATE )

aFT wOr ag & fF FQe w4 A
“fedy MRIAR FT AT qAwET g A
F g ¥ A =g g fr qrfreee
H dmer | ognarer S o fey
AT T a1 Igar wfaser ¥ fgA ¥
FRAE F@ F ¢ TR TG FF
7 Sa9r Y A WA 9w 9@
#T 399 fagml W | N9 g HEen
T T Afgq f U8 A @ waea
2, ¥ ¥ =9 fewee ar s §
FE A FAR A A AT § R
e 93T | W & awwar § 5 OE
o g w e g

3 gF eE g @, N oW sEsh
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AT ATRAT R, WR qG AR @,
M2 % A AR AR 79 @ F, AR
ga feear ag, oY Hio w1 AT F
wHfega e a@m g«
A feedl & wfaqer @ 29 @
fow feed & wiash @l &7 ¥ firer
X TR TG AT OF @ F@ X
FEH FLF famr Im, ot feg arfet
AR a3 o feey & s @, Sg
T® W NN, FET R /R T@ -
HAAT F BIF T AT gEA AT Y
g | kg T ¥ gemar
o9 gET FE JART TG @ WL |
FfeT @ T0F # qaww gEEr 9@
=S AE ¥ G AT IO q Av@w
2, FIfF ST Y g F7 0T I T
FEEEEAT WY g, ¥ aw A R
fr ag oF fael wrar &, afes & Y
gfear @R TAE FT PR qEEQAT
g1 %] awmar g F oo omam ¥
wfas Iwfa A, @9 &Fer, TOAY
IRE FFST AR N qIa A6 §%ev §
o1 fggear & ¥« 2 av arf &=,
A IqFT UF 7gWE IR0 qg § 5
fogam ¥ waS ¥ W ¥ gaw
yagmg afqms sawuR
T{AT q@ TJAr AT @Y & | 79 fow
g Ied g fr a9 g o s% mia-
T &F AR FA W) arfraAre
g & fa<diae w1 M1 7 ¥ fr Sa%
3w 9t fagR 3 fuefedt Y =
¥ § quq qOT I FLO|

W HAiE ¥ frgw @ =R
Tl ¥, 9w ¥ Tegafa ¥ ) 9 A
s e §, Trgaf w1 = A faan
FTCE I A @A, 99 5 a9
sfqar & $w @rd § 1 & quwar §
fe 3w @ ¥ fo g9 wefsiew Y
gfisan 2@ o Tfgy, wifs
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[31'0 Rag.s ’H’k’n WT] .
ﬁﬁhﬁm—ﬁw@wil T TE Y A AW AT FeAT<T R
Wfaav & forar g a7 f st Tz, AT §, WR gW & qIg T q—

fedt a7, At o TAET I
N TR T F H{R usgafa A
e 7 s | Ao ag g B
wR | ¥ wUg-A @ o

FTSR A AAVIT A AT GG
o R A oF W T Ty awe Wy
N [ | Frewy 7 A ¥ o

To T AT Afg - WK
AT v e @ ? g o § fw
TH AW A T AR & @
g

Mr. Deputy-Speaker: We have
ether Members, Dr, Lohia, I want
another Member to speak, who is
going out today. Let him have the
epportunity.

o T wART Mfgar : § ww
frz A gor FTIAME |
Mr, Deputy-Speaker: There was

»o time at all for your party. You
Rave taken 25 'minutes.

o W AART fqr : & @y
mgmaR I @ fagsgng 5 &
qF F2arT 3@ IH § WK WA A%
i aeH 4 5 & 7 9§ qea W
wFTaen i g R A T A
Ay ofi v § o Ty § R A
H oFar wEw @) | & @ g fF
w3 g AW F AGET F TN AR
X ¥ ©F gEY FE@ER W AT T
FET 93 @Y | WER TE g fE
Iq AT FP T F TE—IE G
wqg & W) wg @ w1 g far
Ty W | gfeeT & Ay ¥ 9
geT FT W aFAT 97 W) I8
qifFea™ #T FEEIT TF GwAT 9T |

TF §YE Wi W A faepw @™
QI WK qE a5 Tg, Oy wa
I 7 1 Afew & T feegw W
FA A A W L F AT ARGATE !
IS N IAT RA F QT {, | A
W I @ ¥ A @ R a
uF Afws ar fawwr &, foud oow
| A FH FQ § AR T G
st wwr §  fawafeedl, -
frafar w199 R weremt § @v g
A FEdr g | a4 @ L FE
TRy

ITEAA NERT | HF {AA G
Tw T |

To W /A wfgan @ W
@@ @ T v o, dfew ww &
WA AT FA & qIX A Fg F G
FTI[WE |

Mr. Deputy-Speaker: We have
other Members. Please conclude-
your remarks. You will have many
apportunities.

o TR AAFT Aifgar : § TAwC
fr & T ¥ FE @A g W a9
Y Y § F A< § 1| | e
& o @ fax e AT @
w ¥

Shri P. Venkatasubbaiah (Adoni):
Mr. Deputy-Speaker, Sir, I thank you
very much for having given me this
opportunity to speak on the Presi-
dents Address, the address which he
has been kind enough to deliver to:
both the Houses of Parliament. The
burning question of the day is the
language issue. Several speeches
have been made on the floor of this
House regarding this topic of the
day and the Imposition of Hindi
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er otherwise. There has been a
bolocaust in the South, especially if
Madras, resulting in the death of
20 many people, and cases of self-im-
molation, burning of property and
tension and wide-spread agitation and
resen.ment among the people of
Pamilnad. The contagion has also
apread to some extent to Andhra Pra-
desh but fortunately it was confined
enly to the student population. Many
instances are there, where this agita-
tion has been engineered and inspired
and encouraged by the people coming
from Tamilnad. It is an open secret
that some of the people in Tamilnad
have been sending packets of bangles
and turmeric powder to some of ihe
students in Andhra Pradesh challeng-
ing their manhood and instigating
them to take out demonstrations.
‘Whatever be the reason, and whatever
be the provocation, there has been
& genuine apprehension and j feeling
of fear that Hindi is being imposed
on them and that they will not be
able to compete with the people of
the north, whose mother-tongue is
Hindi, in the matter of jobs or in
dea’ings in commerce, etc. So, that
feeling has to be satisfied if at all we
want that this country should be
united and integrated. The unity of
the country and the sovereignty of the
ecountry is paramount than anything
else. We have fought with a mighty
empire and we have sacrificed for the
unity and independence of the coun-
try.

I have got the greatest regard for
Rajaji and Prof. Ranga. I can recall
in this connection that Rajaji has
mever been kind to so manv popular
demands. ¥ can remind Prof. Ranga
that violence and destruction and
self-immolation of Potti Sriramulu

was cauged because of the un-
helpful or the hostile attitude
taken by Rajaji for the creation

of Andhra State. I can go back to
the instances when Lord Erskine was
the Governer of Madras, Rajaji wrote
a letter tothe Secretary of State for
India that if Andhra State was coneced-
ed blood would flow in the streets of
Madras. I can also recollest an in-
stnce when Rajaji moved a resolu-
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tion, the Poona resolution, for the
partition of the country. I would say
with all respect, that he enjoyed all
the positions in the organisation and
the administration and he has become
old. I would only appeal to him
through Prof. Ranga and through
this forum that while he has been a
great asse: to 'our nation and coun-
sellor to the Father of the Nation, he
should not further incite this country
and divide this country on the basis
of this vexed question of language.
After al', language is a cementing
force, and I would appeal to my
Hindi brethren to have accommoda-
tion and tolerance and to view this
matter with great restraint and also
try to understand our feelings, whose
mothertongue is not Hindi.

Shri Ranga: Rajaji was only trying
to save the unity of the nation.

Shri P. Venkatasubbaiah: I am
also confident that collective wisdom:
will prevail among the leaders
headed by our revered Prime Minis-
ter who is so gentle but yet firm in
his decision, and that leaders of all
the political parties from all parts of
the country will sit together and
evolve g formula that will be suitable
and acceptable to everyone. I
again feel that our culture and our
dharma are so formindable that we
will not allow the country to be vivi-
sected or divided or violence be allow-
be to be created on account of
language.

Regarding the atom bomb, I congra-
tulate the Prime Minister on the bold
stand he has taken and on the way he
has conducted the negotiations at the
Cairo conference and at the Com-
monwealth Prime Ministers’ confer-
ence, wherg he met the British Prime
Minister, Mr. Wilson. He has very
well represented the aspirations and
the policies of our Government, for-
mulated and adhered to by the late
Prime Minister and being implement-
ed by our present Prime Minister.

Another feather in the cap of Gov-
ernment ig the solution of the vexed
question of Nagaland which has been
baffling everybody for several years.
We have read in this morning’s pap-
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[Shri P. Venkatasubbaiah]

ers that the underground Naga leaders
have come to a reasonable decision
that they are prepared to work with-
in the Indian Union and negotiate
with this Government about some con-
cessions to be given to them ag an
autonomous State. This is no mean
achievement of our Government.

Regarding agricultura] production
-and also utilisation of irrigation poten-
tial in the country, much progress has
not been made. In spite of our two
or three successive plans and in spite
of our best efforts to see that intensive
-cultivation is carried out so as to raise
production and reach the target of
100 million tonnes, our achievement is
far below the target and there is a
shortfall of 8 million tonnes. The
reason is the policies which have been
formulated and the decisions taken
are not properly implemented. They
take a decision here when they con-
fer, but they fail to implement the
decision in their respective States.
“That anomaly has to be rectified and
there must be a new orientation of
the agricultural department to see
that the help given by the Centre or
by the Sfate Government is channel-
1ed in the proper way and reaches the
farmer in right time. Any amount of
drawing up schemeg here would not
help agriculturists. For example, the
loans intended for the small farmer
do not reach him. There are ever so
many channels for giving credit that
one who has got a pull with the ad-
ministration or commands a dominant
‘position in the district will be able to
get it, whereas the poor farmer has to
wait for his fertiliser and credit. So,
all this institutional credit ghould be
channelled through one source and
there should not be any other harass-
ment of the farmer. Even to this
day the farmer is in the hands of the
village officers so far as our State is
concerned. He has to establish the
title of his land before he gets loan
or fertiliser from the department. In
spite of our scientific settlements and
surveys of the land which have been
made, the farmer is not given a canrd
whereby he can claim that the land
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belongs to him. The entire credit
structure is based on the proprietor-
ship of the land. That fallacy must
be removed, so that the farmer may
get easy credit in time,

There is one other point about
which I would like to say something
so far as agriculture is concerned.
The Minister of Agriculture sometime
back said that he wants to have a
separate plan for agriculture. What
he means by that I am yet to know.
Whether he means that he wants to
formulate a separate agricultural plan
outside the present Plan or whether
he means that it is to be incorporated
in the present Plan is something that
I am yet to know, The 1dea is good and
I would request the hon. Minister to
take a bold step and see that a sepa-
rate agricultural plan is formulated
and implemented as effectively as
possible.

About the Agricultural Price Com-
mission and its composition several
hon. Members have spoken and I joim
with them, especially with my hon.
friend, Shri P. R, Patel, that unless
the farmer is associated with the
Agricultural Price Commission or
whatever commission intends to do
for the welfare of the agricul-
turists, it will be a farce and we
will not be able to do justice to the
farmer. Therefore, the solemn assu-
rance given by the Prime WMinister
time and again that the progressive
farmers or the representatives of
farmers will be included in these com-
missions intended for the welfare of
agriculturists should be implemented.
Unless that is implementeq by the
Minister of Agriculture here, I do not
think this Agricultura] Price Com-
mission would make any headway or
it would gain the confidence of the
farmers even if it takeg some deci-
sions.

The most important thing is the
incentive that is to be given to the
farmers. What is the ineentive that
is to be given? It is remunerative
priceg for his products. Unless that
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incentive is there, whatever plan you
may have, whatever you may intend
to give him, it will not touch the fringe
of the problem. So the Government
must come to a firm decision instead
of dilly-dallying and shilly-shallying
with the problem and categorically
state that whatever be the outlay of
this Plan or that Plan our intention is
to give the farmers a remunerative
price for his products, a price that
would enable him to meet his expen-
diture and also have some surplus to
get his children educated and pursue
other matters.

Then I want to speak about the agri-
cultural research and plant protection
methods. The Minister has already
agreed that the agricultural research
that has been conducted all these days
in this country is not useful to the
farmer. So the agricultural research
must be bifurcated into fundamental
research and applied research. The
fundamental research part of it should
be taken up in the centre and applied
research should be entrusted to
the States where the benefit of the
research on agriculture must be avail-
able to the farmers in a better manner
and at a cheaper rate.

With the progressive use of ferti-
lisers in this country, plant protec-
tion measures have become of para-
mount importance. The Government
should see that pesticides are supplec
free. 1 would remind this House, in
this connection, of a resolution by
Chief Minister of Maharashtra at the
AICC meeting that pesticides, it possi-
ble, should be supplied free to the
agriculturists and spraying and other
plant protection measures undertaken
free of cost. Unless that attitude is
taken, matters will not improve. The
.change in attitude must come right
from the Minister down to the agri-
cultural officer. Unless that comes
about. I do not think agriculture in
this country will have the necessary
impetus. °

1 would like to impress upon the
Government that there has been 2
lopsited development and regional
imbalance in this country. Unless that

“wealth in iron ore etc.
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regional itnbalance is  cotrécted,
we will net have the full develop-
ment of the country. If one State

gets developed the other State
shoulg not suffer at its cost. Take
the instance of my State. In

spite of the mineraj resources and
many other natural resources
our per capita income, consumption of
electricity and other things are very
low. In the matter of even educa-
tion Andhra Pradesh js lagging be-
hind. If it & a surplus State in the
matter of food production, it is not
due to the attempts made by the
Government, it is due to the resource-
fullness of the farmers which has
induced them to put everything in the
land and produce more. Therefore,
unless that regional imbalance is
corrected, there would not be all
round development. In this connec-
tion, I would request the Government
to see that the proposed fifth steel
plant is located in Andhra Pradesh
where there is abundant mineral
I hope the
Government will see reason and see
that the regional imbalance is cor-
rected.

17 hrs.

Lastly, I come to the rail-cum-road
bridge over the river Godavari. At
the present moment, Government are
thinking of having only a rail bridge.
The people of that area very reason-
ably feel that it should be a rajl-cum-
roag bridge. The cost of that bridge
will be Rs. 2°5 crores and the Andhra
State Government is prepared to
finance Rs. 1'5 crores provided the
Central Government bears the rest.
The people of that area have been
demanding this bridge for a long time.
Members of Parliament from
Andhra Pradesh went on depu
tation to the Prime Minister and
the Finance Minister in this con-
nection. We feel that the excuse
of finance shou'd not come in the way
of fulfilling the legitimate and reason-
able aspirations of the people of that
area. If the Government do not ac-
cept this reasonable demand. I warn
them that there will be heart-burning
and the agitation which is going on
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in that area will take a bad turn. So,
they should go ahead with the sanc-
tion of this scheme.

Then, the progress of the Sivasailam
Hydro Electric Work should be expe-
dited and accelerated. When that
project is completed Andhra will pro-
duce enough power for its farmers and
industrialists and will have a pro-

FEBRUARY 24, 1965

Address (Motion) 1346

minent place in the power map of
India. With these words, I support
the motion of thanks.

17.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
February 25, 1965/Phalguna 6, 1886
(Saka).

GMG PND—LS I1I—2207 (Ai) LSD— 19-3-65—970.
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